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LEGISLATIVE ASSEMBLY.
Wednesday, 20th December, 1933.

The Asgembly met in the Assembly Chamber of the Council House at
Eleven of the Clock, Mr. President (The Honourable 8ir Shanmukham
Chetty) in the Chair.

QUESTIONS AND ANSWERS,
DEATH OF SATLESH CHATTERJEE, A 'Dnmv IN THE DEOI1 DETENTION

1445. *Mr. 8. O. Mitra: (a) Is it a fact that the deceased detznu
Sailesh Chatterjee, was transferred to Deoli on December 14. 1932°?

(b) Is it a fact that the deceased detenu wrote a letter on October 14,
'1933. to his mother stating therein that he was in perfect health, and that
that letter was received by the addressee on October 18, afier the death
of her son?

(c) Are Government aware that the deceased detenu bad a very good
physique and was an all round sportsman?

(d) Is it a fact that during the night and day of October 15, the
temperaturé of the deceased was 105 degrees? Will Government please
state why he was not_ sent to the hospital on that day namely, October
157

(¢) Will Government please state from what time on October 14, did
his temperature begin to rise? Is it a fact that on October 16 his tempe-
rature varied from 103 degrees to 105 degrees?

(f) Have the medical authorities at Deoli examined the tube through
which intravenous quinine injection was administered to him and the
reactions of which within an hour and a half caused his death? What are
the medical qualifications of the man who administered the intravenous
injection ?

(9) Is it a fact that Atindra, who was a fellow detenu coming from
the same district and town, applled for but was disallowed permnsslon
to. see Sailesh at the Jail Hospital during his illness?

(k) Will Government please explain why was the request for sendmg
the ashes and skull bones of the deceased to his parents for being disposed
of according to orthodox Hindu rites turned down ?

(i) Will Government please explain what are the special reasons for
erasing off from the letters of Atin Roy and other detenus the deseription of
the illness and #reatment of the deceased?

() Have Government, since my last question, sent any description of
the illness and treatment of the deoeased to his relatives?

( 8821 ). A
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The Honourable Sir Harry Haig: (a) The detenu was transferred to
Deoli on September 12, 1933.

(b) I would refet the Honourable Member to my smswer to his question
on the same subject on the 23rd November last.

(c¢) I am informed that he had an average physique.

(d) and (e). The detenu’s fever began on the evening of October 14, and
his temperature was 103 at 8 .M. on that date. On the 15th his temperature
varied from 103 to 104 and on the 16th from 102-8 to 105°4. He was not
rexdoved to hospital before the eveming df the 16th because it has beem
found in Deoli that malaria cases usually respond to treatment within the
first 48 hours and high temperatures are not uncommon. I may add that
when the order was given on the 16th for his removal to hospital, hc at
first refused to allow himaself te be anoved unless three of his friends could
go with him to nursé him, and this objection was supported by his friends.
It was only after some appreciable delay that he could be moved to hospital.

() I must very definitely repudiate the allegation that the reactions of
the quinine injection caused the death of the detenu. I am informed that
Sthe period that elapsed between the injection #nd the ¢olimpse tenders that
theory wntenable, and I presuthe $he Honourdble Membdt: does hot wish
to repeat the suggestion he made on the 23rd November that poison was
‘administered to the detenu. I have ascertained that all Lhe usual precautions
were observed before the injection was given. The instrument was sterilized
and care was taken to see that the amount of quinine was correct. Similar
injections have been given on numerous occasions both before and after this
{esse without any untoward result. The doctor who gave the Mnjection is a
Bachelor of Medicine and a Bachelor of Surgery and, in addition, & Bachelor
of Science. .

. (g) Yes, because the application was made late at night and &t a time
When the oondition ef the patient wss not considered dangerous.
(k) Permission was refused at the request of the Government 6f Bengal.

(1) The information given in these letters was incorrect and misleading.
Atin' Roy Wwss not in & podition to give the facts of the treatmient of the
“deceased as he was tiever present with him either before or after his removal
to hospital. o .S
- (fy 1 eommmuiticebed with the Chief Conmiissioner after éhe Héhourable
Mermber’s lust ‘guestion; and I am told that the father of the deceased vas
srformed that ke should apply to the Governinent of Bengdl who hed ‘been
soppHed with ull the -detadle of his son’s #liness.

3

SUBRVEY OF THR BEA BOARD OF BENGAL BOR STARRNG FACTORIES AND
Fi2OGSES, ;

1446, *Mr. S. O. @ittih: Will Govermaont plosse dtate if the ‘Goverm-

=ht of -Bengal -have taken any stops $o survey the sea board of Bengal

tho putpése of starting faetéries and warehouses? If so, when? df
not, why not ?

Yo" Honvtrdhte Str Getgge Ychutek: No. The Bengal Governthent did
Tiot think stch a Survey was fikely to be ‘fruitful in view of the ‘opindon of
Mr. Pitt who was placed on special duty to investigate the “possibilities of
Ml Prodietion s BeMel Tt veandfactifc 6f Walt on b tomereiml scale is
not possible on Y\ BesgA Cedst. Mr. Pitt’s Roport on - the .subjetit wis
sppgnded to the Central Board (of :Rewemue’s Second Report to the Salt
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%dustry Qommittea of the Assembly copies of which were oireylatad to the
Honourable Members of this House in March, 1933. s

ENSUFFICIENCY OF GOVERNMENWT QUARTERS 1N Navw Dyrar ANp Snta.

1447. *U Ba Maung: ls it & fact that the number of Government quas-
ters in New Delhi and Simla is not sufficient to meet the demand of the
ministerial staff ?

The Honourable Sir Eyank Neyee: Yes.

AtrorwExT oF QUaRTEES ' Ntw Prtwr 76 PERSONS' WHO ARE KEEN
: ' ‘70 GET THEM. -
1448, *U Ba Maung: (a) Is it a fact that quarters in Simla are allottad
only to those persons who state_that they are keen fo get them?

(b) If so, have Government considered whether the same practice
cannot be established in respeet of quarters in New Delhi until more
quarters are built and the scarcity is over? Jf not why not?

The Honourable Sfr Frank Noyce: (a) No. Under the rules it is com-
‘pulsory for clerks who are governed by the new rules relating to Simla house-
rent allowance to apply for Government quarters. Those of them who do
‘not wish to occupy Govergment quarters are permitted to live elsewhere, if
‘the number of applicants for quarters who are willing to occupy them
-exceeds the number of quarters, amd the Fstate Officer grants a ‘‘no-accom-
anodation’’ certificate. -

{b) Does not arise; but I may explain that those clerks who do not
«desire to reside in Govermment quarters at Delhi are under no obligation to
-apply for them.

ResrmicTioNs ON' THE PUBLICATION OFA VERNACULAR WEEBKLY
NEWSPAPER 1N BALUCBISTAN.

1449, *Mr. M. WMaswood Almad: (1) Has the attention of the Govern-
ment been drawn to an article published in the Zaminder on the &th

December, 1933, under the heading “Hakumet Baluchistan ke Shiddat
A inteha’’? - ‘

__ [(6) Is it & fact that Mr. K. Rahman of Quetts had applied to the
Political Agent, Quetta, for permission to publish and edit a vernacular
weekly paper ? ' S '
" {c) Is # & fact that #he permission was giver on the eondition that no
news or article of political, ‘refigion, comemmal or personal nature should
o published in that paper? ' ’ B
(d) Do Government agres with the policy of the Poliieal Agent?
p (c% Do Government propose to withdraw the above mentioned restric-
stions o '
_ Mr. W A ¥ Wetcalfe: With your permission, 8ir, I will answer questions
_Nos. 1449, 1450 and 1451 together. Information is being obtained from the
~Xocal Administration snd will be given to the House whex it is received. . -
Mr. M. Maswood Ahmed: Do Govermment propose % request the Logal
“Governrpamt 4o madify the ordeys if. iv the opinion of the Government of
A2
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India, the order is unreasonable or contrary to the policy of the Government
of India?

Mr. H. A. F. Metcalfe: The Honourable Member has put his question in
a hypothetical form and I can only give a hypothetical answer, which would
presumsbly be in the affirmative if the conditions whxch he lays down are
unfortunately fulfilled.

RESTRICTIONS ON THE PUBLICATION OF A Vmwvun anr .
NEWSPAPER IN -BALUCHISTAN. :

11450. *Mr. M. Maswood Ahmad: (a) Is it a.fact that Mr. A, Achagzat
of Gulsitan in Baluchistan had applied to the Political Agent, Quetta, for
permission to publish and edit a vernacular weekly paper by the name of
Baluchistan in October, 1933?

(b) Is it a fact that the application mentioned in part (a) was rejected
by the Political Agent, Quetta ?

(c) Is it a fact that a copy of the Political Agent’ s order - was rafused
‘ito be given by the Political Agent ?

”’ (d) Do Government propose to instruct the Political Agent; Quetta,
to permit the publishing and editing of vernacular papers in Baluchistan
Province and to encourage the same?

A

Rp‘rflmcnons ON THE PUBLICATION OF A VERNACULAR WERKLY
NEWSPAPER IN BALUCHISTAN.

+1451. *Manlvi Muhammad Shafee Daoodi: (a) Are Government aware
that Mr. Khalilur Rahman of Quetta had applied to the Political Agent,
Quetta, for permission to edit a vernacular weekly paper from Quetta, and
that he was told that he may edit the paper, but no news. or article being
of political, communal, or personal nature should be published ?

(b) Are Government aware that Mr. Abdussamad Achagzai of Gulsitan
in Baluchistan had applied in October last to the Political Agent, Quetta,
for permission to edit & vernacular weekly paper-by. the name of Baluchistan:
for ventilating public opinion in the matter of political, socxa.l and rehgxous-
reforms, but the same was rejected ? -

(¢) Do Government endorse this policy of the l’olltacal Agent? If u,
why? If not, do Government propose to instruct the Political Agent,
- Quetta, to permit papers meant for. ventllating pubﬁc opmlbn to be pub-
lished in Baluchistan ?

ALLOTMENT OF A PARTICULAR QUARTER TO-A. P.wncumn PEBSON EVERY
YeaR Iv Nyw DxuaT:

1452, *Mr. Uppi Saheb Bahadur: (a) Will Gwe.mment please’ state tho
reason which has led the Estate Officer to allot a particular quarter every
year to a person till he goes out of class u'respectlve of his dmhke for that
quarter and his request for a change? -

(b) Are Government aware that the refusal to change the allotment
when vacancy in a better type of quarters vocurs has ceuged resentment
amongst the allottees who are compelled to occupy the same quarter
when quarters wifh better advantages, e.g., mew types, and in better-
localities, become available and are allot.ted not to them but to new
persons . who would necessarily be his jumiors?- ... -, . sl

fFor- answer to this question, ucmwarwq'uﬂw No. - M Y

M t
PO
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~ {(c) 1s it a-fact that if an allottee asks for a change, his application is
treated as a new one and he loses his lien on the quarter allotted to him
and which he has been occupying in the past, and he is also treated as the
juniormost among the new applicants ?

(d) Are Government aware of the hardships pointed out above and
are they prepared to issue instructions to remove the anomaly with a view
to improve the rules regarding the allotment of quarters?

(e) Is it a fact that tenants in Simla are given an opportunity to change
‘their quarters in accordance with the priority of receipt of application for
% change? Why cannot this practice be established in Delhi?

" The Honourable Sir Frank Noyce: (a) Presumably the Honourable
Member is referring to the allotment of residences in Delhi to marrie
officers whose emoluments are less than Rs. 600 per mensem. It is ex-
«pressly provided in the rulés governing the allotment of these residences that
the Estate Officer shall, so far as=may be, have regard to any preferences
expressed by spplicants. He has, however, to allot quarters in accordance
with the order of priority prescribed in the rules. and an officer who applies
for a transfer of lien is included in the fourth categoty in the order of
.priority, thus ranking next below unsuccessful entitled applicants of the
preceding year.

(b) Certain applications concerning the operation of the rule regulating
transfer of lien have been received, but Government are not awsare of any
special resentment on the subject.

(c) No. A persan who has been allotted and has a lien on a residence
is permitted to apply, as a new applicant, for other residences of the same
<lass without losing his lien. His position in the order of priority in respect
_‘oibohis application for transfer of lien is indicated in the reply to part (a)
above.

(d) Government are considering the matter in connection with some nf
the applications referred to in part (b} above.

{e) Yes; in the allotment of residences in Simla to married officers whose
-emoluments are less than Rs. 600 per mensem, tenants have preference over
new applicants, the relative priority among the tenants themselves being
«determined msinly on the basis of prior occupation, and the date of receipt
«of each application. As stated in part (d) above, Government have yet to
pass orders on certain applications which have been received on this subject.

ALLoTMERT OF UNORTHODOX QUARTERS IN CERTAIN LOCALITIES IN
New DxLuI.

~ 7 1458. *Mr. Uppi Saheb Bahadur: Will Government please state the
principle which was followed in the allotment of unorthodox quarters on
the Asoka, Mahadeo, Cantonment, Market, Rekabganj and Talkatora
Roads and the Park Lane in New Delhi? g

" The Honourable Sir Frank Noyce: The allotment of the quarters was
inade strictly in accordance with the rules on the subject, a opy of which
has been placed in the Library of the House.

TRANSFER OF SUPERINTENDENTS IN THE OFFICE OF THE CONTROLLER OF
. RarLway Accounts.

. 1454, *Sardar Sanc Singh: (a) Will Government kindly state if it is a
fact thet some of the present Superintendents in the office of the Controller
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of Railway Accounts have béen working in that office and its predecessor
office since many years?

(b) How many of the present Superintendents in that office have not
worked as (i) Superintendents, (ii) Accountants in a subordinate Railway
Accounts Office? How many have worked as (i) Superintendents, (i)
Accountants in subordinate Railway Accounts offices for short pericds? -

¢) If the reply to part (a) be in the affirmative, will Government kindly
state why these Superintendents are not transferred to the State Railway
Accounts offices and why some of the Superintendents who have beep
working as such in State Railway Accounts offices for many years ara not
given the chanee of working in the Head Office?

(d) Is it a fact that no Sikh Aceountant has ever been posted to the
officc of the Conttoler of Railway Accounts since this office came into-
existenee? If so, do Government propose to consider the question of
posting to that office ane or two Sikh aecountants? It not, why mot?

Mr. P. R. Rau: (a) Only one out of five.

(b) 1 understand that two of the present Accountants, Grade I, have not
worked in the same capacity in a subordinate Railway Accounts office. but

all of them have worked as Accountants in either grade I or II or held an
‘equivalent post.

(c) Transfers between Railway Accounts offices and the office of the

Controller of Railway Accounts are arranged as the interests of the public
service require.

(d) The statement made by my Honourable friend is incorrect. I under-
stand two Sikh Accountants have in the past been in that office. I may
add that it is impossible for Government to agree to be guided by communal
considerations in posting staff to individual offices.

TRARSFER OF SUPERINTENDENTS IN THR OFFICR OF *HE CORTROLLER OF
Ranavay AccouwTs.

1455. *8ardar Sant Singh: (o) Will Government please state if special
paye and personal and duty allowances of all incumbents in Railway
Accounts Offices ceased in 1931?

(b) Is it a fact that one of the superintendents in the Controler of
Railway Accounts’ office is still in receipt of a duty allowance which wilk
cease on his transfer and will not be given to his successor?

(c) Will Government please state why he cannot be transferred and a
substantial ammal saving thus effected?

Mr. P. B. Rau: (d) and (b). Yes.
(¢) The question of the retention or otherwise of the Buperintendent in:
‘question must depend on his suitability for the post. ‘
APPOINTMENT OF STAFF IN THE SATISTICAL BRANCH OF THE COMMERQR
1456, *Sardar Sant Singh: (a) Is it a fact that a Statistical Branch of

“the Commereial Tatelligence with the Governinent of India in the Uom-
- yneree Depirtment hat réeontly bech opesied ot Simia and Deld)
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(b) What will b its functicns and why was the neeeesity of opening
it felt now? - .
(c) How many appointments in the ministerial establishment were
j and how were they filled up?

(d) Is it a fact that Rai Bahadur Banerjee, Deputy Disector of Com-
mercial Intelligence, came up to Simla from Calcutta to make the neces-
sary appointments?

(e) Are Government aware that almost all the appointmenis were
filled up by him by Benfa& oply? If not, will they please state the
number of Bengalis aut of the tetal establishment, as compared with the

men of other provinces?

(fgl How many of the recnﬁfod persons held permanent appointments,
and how many of them were naw hands who were recruited direetly?

(h) Are Government aware” that not .2 aingle 8ikh was taken m any
of the grades in any of these new appointmepts which were made very
recently, thus ignoring the Home Department’s orders of 1928 regarding
recruitment of minority communities? How many Sikh applicants wege
there, and with what qualifications? )

(i) Are Government prepared to order the recruitment of Sikhs in
future vacancies? If not, why not?

The Honourable Sir Joseph Bhore: (¢) Presumably the Honourahle
Member is referring to the Statistical Research Branch of the Department
_of Commercial Intelligence and Statistics. If so, the reply is in the affirma-
tive.

(b) For the present, the main functions of this Branch are the examina-
tion and analysis of the effects of the Ottawa Trade Agreement, the investi-
gation-ef the various elaime for assistance to Indian industries arising under
the Safeguarding of Industries Act ahd the collection and analysis of the
_fipta nepessury for an appreciastion of the economic situation from time to
time for the use of Government snd of the Reserve Bank when it comes into
being. It was necessary to set up this Branch as the situation called for tlic
continuous exercise of the functions of such a speeialised organisation.

(¢} 11; mostly by trained hands from the Celeutta Office of the Director
General of Commercial Intelligence and Statistics considered capable of
undertaking this new type of work. '

(@) No. Rsi Bahadur Banerji came up to Simla to discuss several im-
portant and urgent questions with the Director General of Commercial In-
telligence and Statistics and did not specifically come for the purpose men-
tioned i the question. ' ' '

(¢) No. Of the persons appointed, six are Bengslis one of whom is
domiciled vutside Bengal and the remaining five are from g;hg: grgyinces.

(f) Five held permanent appointinents, five formerly held temporsry
appcintments, and one wae recruited direet. 4

(k) Yes. The Home Department orders which refer te all minority
eommunities have not been ignored. As regards the remaining part of the
question, inforgation is being called for and will be laid on the table in due
eourse.

(/) The elaims of Bikh candidetes will be considered elong with ¢hese
of others belonging to other minotity eemmunities ss occasion arises.
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MINISTERIAL STAFF IN THE CENTRAL PUBLICATION BRANCH.

1457, *Sardar Sant Singh: (s) What was the total ministerial
strength of the office of the Manager, Central Publication Branch, Delhi
on 1st October, 1933, and how many of them were Hindus, Muhammadans
and Sikhs, belongmg to different provinces, who were holding psrinanent
and temporary appointments, respectively?

(b) How many officiating, temporary and permanent vacancies
occurred in different grades since its transfer to Delhi and how many
were given to Hindus, Muhammadans and Sikhs?

(c) Are Government aware that the office is full of Bengalis only,
and, if there is any vacancy, it is not offered to any one but a Bengali?

(d) Do Government propose to stop the further recruitment of Bengalis
in any capacity until Sikhs and Punjabis and United Provinces men have
been: well represented in this office? If not, why not?

The“dnourahle Sir Frank Noyce: (a) 80. Of this number, 62 were
"“Hindus{™5 ‘Muslims, two Anglo-Indians and one Sikh. With the exception

" of one Hindu from Madras and one Sikh from the Punjab, the entire siaff
i8 from Bengal.

(b) 36 since October, 1932. 24 vacancies were filled by Hindus, five by
Muslims, five by Anglo-Indians and two by Sikhs.

(c) Bengalis preponderate as a consequence of the office having been

located in’ Calcutta till recently. The reply to the second part isin the
negative.

. (d) No. Recruitment is not made on a provincial basis, but Government
anticipate that as a result of the transfer of the Branch candidates from other
_provinces than Bengal are likely to offer themselves in greater numbers.

RECRUTTMENT OF SIKHS IN THE AUDIT OFFICE, INDIAN STORES DEPART-
MENT.

I458. *Sardar Sant Singh: (¢) How many temporary, officiating and
permanent vacancies ococurred in the Audit Office, Indian Stores Depart-
ment since 1st January, 1932? How muny Bengalis were recnnted in
each grade? How many vacant posts were given to Sikhs?

(b) Are Government aware that a Sikh clerk who some time ago was
appointed to make up the communal inequality in this office, died in
the end of 1932, or thereabout and that no Sikh was recruited in that
vacancy and that appointment was offered to a non-8ikh? What is the
name of that gentleman, what are his qualifications and to which Pro-
vince does he belong?

(¢) Do Government propcse to order the recruitment of Sikhs in future
vacancies ?

The Honourable Sir George Schuster: (a) There have been, gince the 18t
January, 1932, four permanent vacancies, one of which was filled by a
Bengali and one by a Sikh; eight officiating vacancies, three of which were
filled by Bengalis and one by a Sikh; and seven temporary vacancies, one
of which was filled by a Bengali transferred from one of the officiating ap-
pointments, and none by 8ikhs.

(b) A temporary Sikh clerk died at the end of 1932. A Muslim, Mr.
Shuja-ud-din Ahmsgd, a B.A. of the Delhi University, belongmg to the
Delhi Province, was appointed in his place.
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(¢) Members of minority communities will be recruited in future vacan-
cies in accordance with the standing instructions of the Government of
India. No special treatment for Sikhs in the Audit Office, Indian Stores
Department, is contemplated.

Mr. M. Maswood Ahmad: In connection with part (¢), how many posts
were filled by Muslims ?

The Honourable Sir George Schuster: I must have notice of that ques-
tion. '

itnmmon oF THE CIVIL ASSISTANT SUBGEON OF THE COMBINED
HosprrarL, NEw DELHI, FOR MORE THAN THREE YEARS.

1459. *Sardar Sant Singh: Will Government please state the time since
when the Civil Assistant Surgeon of the Combined Hospital, New Delhi,
is stationed at New Delhi? What are the specisl reasons for keeping
hmm beyond the period of three years at one station?

. Mr. G. S. Bajpai: Since the 15th April, 1926.. There ig no rule limiting
‘the tenure of appointment to three years. = o T

RECRUTTMENT OF SIKHS IN THE RESEARCH SIDE OF THE IMPERIAL
COUNCIL OF AGRICULTURAL RESEARCH.

1460. *Sardar Sant Singh: (a) What is the total number of clerical
-and technical establishment working in connection with the locust cam-
.paign and under certain other research work carried on by the Imperial
Council of Agricultural Research? How many of these appointments
are held by Sikhs?

(b) How was the recruitment to such posts made, and since when each
of these was filled up? Was any Sikh recruited ?

.. (¢) If not, will Government please give reasons for not taking any Sikh
in these new appointments and thus ignoring the instructions regarding

;gggz;unal inequality in the services, issued by the Home Department in

Mr. G. 8. Bajpai: (a) 29, of which one is held by a Sikh.

(b) Of the seven technical officers, three were recruited through the
Public Service Commission, two were borrowed from Local Governments,
onc was taken from the Royal Institute of Science, Bombay, and the
seventh from the Military Dairy Farms Department. Of the 22 clerks, 10
were already in Government employ and 12 were selected by the officers con-
eerned. One of the new entrants is a Sikh. These appointments were
-filled at different times between 1930 and 1983.

... (¢) In view of the answer 1 have given to part (b) of the questicn, part (c)
«does not arise.

APPLICATION OF THE RevisEp ScaLEs oF Pay RCLES.

" 1461. - *Mr. Muhammad Azhar Ali: (a) Will Government kindly state if
it is a fact that rule 111 (iii) of the Revised Scales of Pay Rules applies
to cases of Governthent employds who were on probation on or after the
16th July, 1981, with the warning that their confirmation would be sub-
-Ject to such scales of pay as might be eventually prescribed for their
#aspiectivae posts ?. . P :
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{b) Will Government kindly state:

(i) the number of their employees who were on probation ip the-
superior central services, for which revised scales of pay
have been prescribed, on and after the 16th July 1931;

(i) the terms regarding pay, etc., an which such employees were:
recruited; and ‘

(iii) whether those terms, if there were any, have in all cases been.
examined and enforced in the light of their bearing om the
revised scales of salaries recently introduced by them?

(¢) Will Government kindly state if they have arrived at any formula
for determining the extent 4o which the pevised sosles of psy should apgly
to the cases of sueh of the Gowernment employees as, heing slready in
_'pe*rmanent service, are promoted from one class or cadre to another?
“¥¥ey Will Government kindly state when the revised scales of pay for
: efvices under the control of the Secretary of State far India ape
$ to be announced and introduced ?

The Honourable Sir George Schuster: (a) Sub-clause (iii) of Rule 8 of
the Revised Rates of Pay Rules applies to persons who were on probation
on the 15th of July, 1981, and continued to be on probation ymbil their
‘confirmation. The case of thage who were appomt.ed on qr after the 16th of
July, 1931, whether on “probation or mnot, is governed b} sub-clause (1) or
(lv) of the rule.

{b) The information is not readily available, but as regards (i ) I may
say that the Government of Indja have no reason to belicve that these mb&
are not being enforced.

(c) The decision on this point is stated in the Finance Department Office
Memorandum a eopy of which I lay on the tabte.

(d) I would refer the Honourable Member to the reply given by the
Honourable the Home Member to parts (b), (d) and (k) of starred question
No. 1191 asked by Mr. 8. C. Mitra on the 28th of November, 1033.

OFFIce MEMORANDUM FROM THE DEPUTY SECRETARY 70 THE (GOVERNMENT OF JNDIA,
FNANCE DEPARTMENT, To ALL DEPARTMENTS OF THE GOVERNMENT OF INDIA, (INCLUD-
ING THE FINANCIAL Anvtsms AND THE IMPERjAL COUNCIL OF Acmcvmm
Researce DerarTMENT), NoO. F 31 (10)-Ex. I/35, paTED New Dwrmr, tax 20TH
Novemeer, 1933.

‘BuBicT i—Regulation of pay of persons who were i 2ervice on Juwy 15, 1931, on
promotion from d cadre or service to another,

With refereuce to paragraph 2 of the Home Department Fress Communigué, dated
the 22nd of September, 1933, the undersigned is directed to siate that the Governor-
General in Council has now decided, in r%{)ect of the services apd posts spbject to
his rule-making control in terms of the Civil Bervices (Classification, Con and
Appeal) Rules, that all persons who have been in continuous service simce the 1iSth
of July, 1931 and who received no warnmg at the time of appointment t)at they
would be given the new rates . of psy,.shall om promotion from s Jower to a higher
service, or to posts outside the tlme sca’les, or, in the case of certain special appoint-
ments, from s lower to 3 higher post, be entitied to the old rates of pay of the
appomtment or service to which they are promoted.

‘ No. F. & (10}Ex. 1/%,

Copy forwarded-to the High Commissiomer for Indis; the Military and Private
Becretaries to His Excellency the Viceroy; the Audltm'-General the Centry! Besel
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of Revenue; the Controller and the Deputy Centrollers of the Currency; the Mint.
Masters; the Master, Becurity Printing, India; all Acconntants-General (including
the Comptrellers, Assam and North-West Frontier Province; and the Deputy
Acoountant-General, Central Revenues, Calcutta); the Director nf Army Audit; the
Audit Officer, Indian Stores Department; and all other Audit Officers.

| [

FaLL v THE RUPEE-STERLING RATE.
1462, *Mr. M. Maswood Ahmsad: (g) Is it @ fact that there has reeenily

been a considerable fall in the rupee-sterling rate ?

(b) Is it a fact that due to this fall jn the rupee-sterling rate bankers.
who used to quote forward stérling rates upto June are not prepared to
quote even beyond February ?

(@) Whai steps do Governmsert propose to teke im India’s intewests in-
this consection ?

(d) Are Government prepared to review the whale situation in conpection-
with the ratio question with a view to change the ratio to 16d.°?

. The Homourable 8ir George Schuster: (a) There was a fall about the

beginning of November, but there has subsequently been a substemtéa.
recovery. '

(b) No. Government understand that the banks have always been
ready to quote for genuine business transactions. '

(c) The question does not arise.

{d) No.

Dr. Zisuddin Ahmad: May I ask, Sir. what was the lowest limit
arrived at during the lasgt month? Was it reduved to 1s. 5 28/824.7

The Honourable Sir Geerge Schuster: I am afraid I must have notice
of that question. I cannot remember all these figures.

Dr. Ziauddin Ahmad: Can the Honourable Member 1!l me if it has
fallen below the minimum rate ?

The Honourable Sir George Schuster: Does my Honourable friend suggest.
that the exchange fell below the lower point ?

Dr. Zisuddin Ahmad: Yes.
The Honourable Bir George Schuster: Certainly not.
CONCESSION IN Rantway FammouT GIVEN T0 YiE Plorzey PREes ON s

REMOVAL FBOM ALIARABAD 0 LUuGRNgw,

1463. *Mr. A. Das: (a) Was any special favour shown by the East Indian
Rafiway ¢o the Pioneer Iimited in the mutter of freight for the removal
of the entire Press from Allahabad to Lucknow ? '
- {(by Was the whole Press sent by passenger trein, snd goods tmin rates
charged ? If so, why? ‘ : T
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(c) What wowd the difference in freights between passenger and goods
‘trains come to on the various consignments sent by the Pioneer Limited
in connection with the removal of their Press from Allahabad to Lucknow?

(d) Did the Railway authority concerned allow this concession to the
‘above Press on his own responsibility or was he asked to do so by the
United Provinces Govemment officials interested in the above newspaper ?

Mr. P. BR. Rau: I am making enquiries from the Agent, East Indian
Ba.llway, and will place a reply on the table indue course.
» [

Arrmu.s FILED AGAINST ASSESSMENTS BY THE ADDITIONAL INCOME-TAX
Orncm, ALLAHABAD.

1464. *Mr. A. Das: (q) Is it a fact that the last Annual Report of the In-
comitax. Department shows that there ‘were twenty-five thousand appeals
against” assessments of income by Income-tax Officers and Additional
Income-tax Officers and that over fifty per eent of the appeals were
successful? If so, are Government in a position to indicate any causes
for such a large number of appeals and the succesg thereof?

(b) How many appeals were filed against.assessments by the Additional
Income-tax Officer at Allahabad, and the total number of his assessments
made at Allahabad during the period of his incumbency at Allahabad, and
what is the period of incumbency at Allahabad ?

(c) Has the Additional Income-tax Officer got any legal qualification,
such as an LL.B. degree or any other legal degree ?

(d) Are Government aware that in Allahabad great dissatisfaction exists
due to hard assessments made on imaginary incomes ?

The Honourable Sir George Schuster: (a) The number of appeals filed
during 1931-32 was 25,066 of which 10,665 or 43 per cent were successful.
As the figure for successful appeals includes -all these 4yn which any welief,
"however small, was given and as, even so, it represents only a little over
3 per cent of the total number of assessments, I cannot agree that it is a
large figure calling for explanation.

(b) The total number of assessments made by the Addmonal Income-
tax Oflicer at Allahabad is 629 and the number of appeals filed against
these assessments is 97. He has been stationed there since 31st October,
1932. ’

(¢) No, but he has passed the departinental e*(ammatlon

(d) No.

ILLNESS OF STATE Pmsomm M. SaTvA GTPTA.

1465. *Mr. S. C. Mitra: (q) Is it a fact that Mr. Satys Gupta a State
Prisoner at Mianwali, is suffering from sciatic. pain?

(d) Is ib- a fact that all the four State Prisoners at anwah are suffer-
ing from chronic constipation?

(¢) Is it a fact that no attempt. hss been made by authontxes for thelr
proper medical treatment?

< -(d) .Are (xevernment: aware that the climate ahd food, eo whmh they
are not accustomed, are ruining their health? ’ .
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(¢) Is it a fact’ that no letters to non-relatives, however, urgent or
innocent, are passed?

(f) Is it & fact that a condolence telegram from a State Prisoner of
Mianwali to Mrs. J. M. Sen Gupta, was withheld by the authorities? If
so, why? '

(9) Is it a fact that some of their business letters were withheld by
the authorities? If so, why?

(b) Is it a fact that the Mianwali Sate Prisoner’s life insurance premidar
are not paid by Government? If so, why? .

(1) Is it a fact that telegrams at own cost were sent through Criminal
Investigation Department who withheld them or sent them by post to the-
addressee? If so, why?

The Honourable Sir Harry Haig: (a) It is not a fact that Mr. Satya
Gupta is suﬁermg from seciatic piin.

(b) It is not a fact that the four State Prisoners at Mianwali are
suffering from chronic constipation.

(c) It is not a fact that no attempt has been made by the authorities
for their proper medical treatment. On the contrary, every effort is made
to provide them with the best medical treatment.

(d) No. With the exception of Arun Chandra Guha who has been
suffering from gouty dyspepsia for which suitable treatment is being
accorded to him, all the State Prisoners in the Mianwali jail have been
and are on the whole keeping good health.

{e), (f) and (g). The correspondence of these prisoners is conducted
subject to certain approved rules and orders, non-compliance with which
results in the withholding of the correspondence. The Government of
India are satisfied that whenever correspondence has been: withheld it has-
been done for adequate reasons.

(k) The payment by Government of premia on certain insurance policies-
of two of these State Prisoners has been. discontinued in accordance with
the principles stated in the answer given by me on the 13th September,
1932, to Mr. S. C. Sen’s questions Nos. 226—229.

(?) Telegrams to or from private individuals must pass through the
Police Censor who has discretion to withhold any message or to forward
it to the addressee by telegraph or by post.

Mr. N. N. Anklesaria: Have Government any settled foilcy regarding-
the period of detention of State Prisoners or aro they to be detained till
their death? ‘

The Eonqmble Sir Harry Elig The period of detentlon must depena
on the general circumstanees and the conditions prevailing in the terrorist
movement.

( .. .
‘Mr, 8. 0. Hltra: Did the Honourable the Home Member notice that
when he said ‘‘it is not a fact’’ with reference to a part of my question,
several Official Members laughed? Unfortunately there is nc other way,
“even for their relatives, of finding out whether the detenus are suffering-
from any illness, because, when these detenus write to their relations,
important portions are erased So, mere laughmg does not improve-
matters.
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Tae Honourable Sitx Hamy Haig: If my Honourable friend is merely
anxious to obtain information and will write a letter to me, I will obtain
the information for him. Personally, I think it is umfortunate that there
should be such a great number of questions asked in this House regarding
the details of health of detenus. I have no doubt that the Honourable
Member merely wishes to ascertain certain information, but I would ask
‘him to reflect that the continual publication of these allegations does create
a mischievous effect in Bengal. It serves to keep alive sympathy with
the terroriste as individuals and I em afraid that in that way it tends to
‘stimulate some sympathy with the movement with which they are identi-
fied. - Therefore, if all that the Honourable Member wishes is to assure
himself about the health of these prisoners, I would like to suggest to him
that he should communicate with me privately and I will obtain the
information for him and communicate it to him.

- 'Mr. S. C. Mitra: I am very thankful to the Honourable the Home
Member for the kind assistance that he is agreeable to give me. But the
impression that the Honourable Member has created is that he does not
know even this simple fact that these detenus are not convicts. They
hhave never been held by any Court of law as having eommitted any crime.
So, it is wholly misleading to say that our questions show any sympathy
towards terrorists. These detenus are kept under detention by the Govern-
ment in jails, not for two or three years, but for four or five years and
even more, and some of them gie before their relations eome to know
of their illness. Is it nob, therefore, but reasomsble that their relations
should show some anxiety about théme? I maay informa the Honourable
the Home Member that I get my information froma the relations of these
-detenus and the Honourable Member’s information may be given by people
who are interested in giving wrong information.

Mr. B. B. Puri: May I ask, Sir, whether it would be fessible for the
‘Government to issue periodically a statement with regard to the health
ol these detenus which, I belteve, might decrease the number of questions,
which is the object of the Government and also would be very satisfactory

to people who are interested in the health of the detenus. Would it be
feasible ?

The Honourable Sir Hany Haig: It would be feasible, but 1 think it
‘would be very undesirable. ‘The Homoursble Mentber does mot seem to
have appreciated the point of the remarks that I made just now, which is

'_'%:t zllxe publicity given 40 the detenus has a weéry misehievous effeet in
[Bengad.

Mr. M. Iuwood Ahmad: May I ask, Sir, whether the relatives of these
‘detenius ane imformed when their telegrasms are withheld that such and
such portions were objectionable and so the telegrams were withihald?

N The Honourable Sir Harry Haig: I am not sure whether information
s given by the Censor: T imagine it is.

Mr. K. O. Noogy: Having regard to the faot that the Regulation
.under which State Prisoners ate at the present mament being .detamed
_Tequires periodical reports to be sent to Gowernment regarding the health
of the detenus, will the Honourable Member consider the feasihilivy of
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supplying theee reports regularly to the relatives of these detenus which
would obviate the necessity of any publicity to which he objects?

qhe Honoursbls Sir Harry Haig: Certain health reports are required
in the case of State Prisoners and I will consider the Honourable Member’s
guggestion with regard to that. I do not think similar reports are required
in regard to those who are detained under the Bengal Criminal Law Amend-
ment Act.

Mr. K. . Neogy: I did not mean that: I meant Regulation I1T of 1818.

The Honourable Sir Harry Haig: I will consider the Honourable Mem-
ber’'s suggestion. \

Mr. B. R. Puri: That is exnctly what T meant also. I did not really
mean that the information should be broadcast in the Hindustan Times
or the Statesman. What I meant was that the relatives of these detenus
should be put in possession of certain facts.

Mr. President (The Honourable Sir Bhanmukhain Chetty): There is
eovidently a desire on the part of certain Honoutrable Members here to
have full information with regard to these debenus, and the Chair thinks it
iz a perfectly legitimate desire. At the same time it does not appear to
be desirable that there should be such volume of questions on the floor
of the House on the point. The Chair would suggest that the Henourable
the Home Member should meet a few Honourable Members of this House
who are interested in the subject and find out a method by which, while
undue pubReity need not be given, all possible information would be given
to the relutives or Honourable Members of this House with regard to the
health of the detenus. The Chair does not think thexe is any use of our
discussing it om the floor of the House. The Chair would suggest to the
Honourable the Home Member that he may just meet Mr. Mitra, Mr.
Neogy and one or two Honourable Members of this House and devise
some means of arriving at a satisfactory arrangement.

Tie Henourkble Bir Marry Maig: T should be very glad to meet Honour-
able Members interested and, as I have already said, if thev wish to secure

information regarding the health of particular detenus, I shall always be
glad to obtain it.

APPLICATION OF THE REVISED SCALES oF Pat Re1iis 70 ™ME RETRENOH.

£ED SUBORDINATE DEAYF oF THE BTASE RAHWAY AccouNws DEPanT-
MENT ON RE-APPOINTMENT.

1466, *Mr. 8. @. Jog: (a) Will Government please state whether the
Provisiens of the mnotification, published in the Government of India
Gazette ‘of October 14, 1988, regarding the operation of the date for néw
scales of pay for superior railway services, are also applicable to the
gubotdinate clerical staff of the State Railway Accounts Department?
©(b) Will Government please state whether in the case of retrenched
‘sibordindte stuff of the State Raidway Accounts Depsrtment who had put
3h wifficlefitly 1sag 1awd approved wervice before ‘their discharge emd who
hiave now been re-appointed, it is the intention of Government to exclude
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them from tke operation of the new scales of pay in consideration of their
past services ? C

(c) In case it is not intended by Government to exempt all such per-
sons from the operation of the new scales of pay, do they propose to consider-
the desirability of exempting at. least such of them as had put in a minimum
approved service of three years or so before being discharged?

Mr. P. B. Rau: (a) No.
(b) The question is under consideration.
(c) This suggestion will be considered.

REPRESENTATION OF OKIYAS IN THE INDIAN CIVIL SERVIOR.

1467. *Mr. Sitakanta Mahapatra: Is it a fact that Oriyas are  not
adeqiiately represented in the Indian Civil Service? Do Government
intend to reserve onme of the places in the next Indian Civil Service
examination to be held in Delhi for Oriyas?

The Honourable Sir Harry Haig: I have no information regarding the
number of Oriyas in the Indian Civil Service. Oriyas are not recognised
A8 a8 minority community for purposes of recruitment to the All-India
Services. The latter part of the question does not, therefore, arise.

11468.*

CONSOLIDATED ALLOWANCE OF TrRaVELLING TicKET EXAMINERS ON THE
East INDIAN Ramwway.

1469, *Mr. M. Maswood Ahmad: (a) Is it a fact that Sir Alan Parsons,
when he was Financial Commissioner of Railways, declared in this House-
that those members of the Crew staff who had put in three years’ service
were to be {reated as permanent staff?

(b) If so, why are the Travelling Ticket Examiners on the East Indian
Railway who have been taken over from the old crew system, being treated
.indifferently in the matter of the consolidated allowance?

Mr. P. R. Rau: (a) If my Honourable friend will refer me to the;
occasion on which Sir Alan Parsons is supposed to have made this sfate-
ment, I shall try to check it. o

(b) I must ask my Honourable friend to explain in more detail what is:
the indifferent treatment he refers to.

RECRUITMENT OF SIKHS IN THE CENTRAL PUBLICATION BRAXNCH.

1470. *Sirdar Harbans Singh Brar: (¢) Will Government pleaée state
‘the number of Sikhs employed in the Central Publication Branch ?

(b) How many vacancies in the regular establishment occurred during
the last eight months and how many were offered to the above community ?

- (¢) In what proportion are the other provinces represented in the clerical
.grades of the Central Publication Branch and what steps are being taken tor

+This question was withdrawn by the questioner.
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make recruitment to the regular establishment from amongst the eandi-
dates who do not belong to the community which is already predomimant
in that Branch?

(d) To what province does the present Manager belong ?

(e) Do Government propose to issue instructions to the Manager of the
Central Publication Branch that further recruitment to the regular grades
of predominant community in that Branch should be discontinued until
the number of communities from other provinces is fairly represented?

The Honourable Sir Frank Noyce: (a) One.
(b) 14 and 2, respectively.

(c) and (¢). The attention of the Honourable Member is invited to the
replies given by me today to parts_(a), (c) and (d) of Sardar Sant Singh’s
starred question No. 1457.

(d) To no particular Province.

RECOMMENDATIONS OF THE WAR PENSIONS COMMITTEE.

1471. *Sardar Sant 8ingh: Will Government be pleased to state whether
the recommendation ‘‘ that the principles that we have recommended for
adoption, in the examination and settlement of claims to disability pension,
should mutatis mutandis, apply also to the examination and settlement of
family pension claims ’* of the Report of the War Pensions Committee,
paragraph 29, is covered under Government orders mow passed on some
of those recommendations? 1f so, under what order of the Government
of India does this recommendation fall? Have any applications been

received under this paragraph? If so, how many, and what is the result
of such applications?

Mr. G. R. F. Tottenham: The answer to the first question is in the
affirmative. The orders of Government on the report of the Committee
did not differentidste between the different classes of pensions, but were
intended to apply, mutatis mutandis, to all classes. * . ° Tipl’A

A certain number of applications have been received, but no record is
kept of their exact number. Some are received at Headquarters and
others, no doubt, by subordinate offices.

Sardar Sant Singh: What is the reply to the last part of my question ?
What is the result of the application ? .

Mr. G. R. ¥. Tottenham: It is impossible to say what the resuits are
until we know exactly how many applications have been received.
/
REPORT OF THE MisRA COMMITTEE APPOINTED "ro CONSIDER THE

AprPEALS OF THE TICKET CHRCKING STAFF ON THE EasT INDIAN
RarLway. ’

1472, *Sardar Sant Singh: (a) Is it a fuct that the Agent, East Indian
Railway, appointed in the beginning of 1982 a Committee under the Chasir-
n}anship of Mr. L. P. Misra, Deputy Agent, East Indian Railway, to con-
sider the appeals received from the ticket checking staff absorbed in the
Moody-Ward scheme on that Railway?
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(b) Tf so, will Government pleage lay on the table of this House a zopy
of the report of that Committee’s deliberations, particularly regarding the
case of the ez-Inspectors of Crews demoted to lower grades under the
Moody-Ward scheme?

_ (¢) Are Government aware that that Committee had its deliberations only
in Lucknow and Dinapore Divisions, where the old Travelling Ticket
Inspectors of the Accounts Department predominated, and never had its
gittings in the remaining Divisions of the East Indian Railway (Howrah,
Asansol, Allahabad and Moradabad)?

(d) Are Government further aware that that Committee received no re-
presentation from the ez-Inspectors of crews, working in demoted grades,
and never recorded their grievances? If they did. will Government please
lay on the table of this House the memorial if any, which was received
and recorded by them in their proceedings?

(e) Is it also a fact that that Committee announced its intention of a
sitting in Moradabad Division and subsequently cancelled the same? If so,
how far have their recommendations regarding the ez-Inspectors of Crews,
working in demoted grades, been based on evidence?

(f) If the reply to part (a) above be in the affirmative, why was this
procedure adopted? '

Mr. P. R. Rau: (a) Yes.

(b) As I said in reply to & similar question put by Dr. Ziauddin Ahmad
on the 27th February, 1933, the report is a confidential report and not
meant for publication and Government are unable o place a copy .of it
in the Library.

{c) to (f). Government have no information, but eonsider that, even
if all the statements made are correct, they would have no bearing on ‘the
decision arrived at by Government.

Mr. M. Magwood Ahmad: Will. Government pleage state if -there is any
discriminatory treatment as regards consalidated travelling allowance between
Allahabad and Howrsh Divisions ? |

Mr. P. B. Ban: ] sm not aware of any. -

Mr. M. Maswood Ahmad: Will the Honourable Member please enquire

from the Agent whether there is any discriminatory treatment on these
particular divisions ?

Mr. P. R. Rau: I think, S8ir, I am entitled to ask that, before asking
me to make enquiries, the Honourable Member should say what ig the
discriminatory treatment he refers to.

Mr. M. Maswood Ahmad: In the Allahabad Division, the ticket exam-
ners, whether they are travelling or in the station, get a consolidated
travelling allowanoe, whereas, in the Howrah Division, there is & different
system. When they are on tour, they get this consolidsted travelling
sllowance, but they ‘do not get this when they are in the station. I want
to know:why this discrimination exists between the two Divisions of the
same Railway. oo -

e

3
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Mr. P. B. Rau: I shall get the information.

Mr. B. R. Puri: What is this Moody-Ward scheme? Has it got
anything to do with our Honourable colleague, Mr. Mody ?

Mr. P. R. Rau: It is a scheme adopted after consideration of the report
made by a Committee of two officers on special duty whose names were
Moody and Ward.

DEMOTION OF CERTAIN INSPECTORS OF CREWS, EasT INDIAN Ramwwavy,

1473. *Sardar Sant Singh: (¢) Will Government please lay on the table
of this House the information promised in reply to starred questions
Nos. 1009, 1010 and 1011, asked by Mr. Muhammad Azhar Ali on the 18th
‘Beptember, 1933, in this House regarding demotion of certain Inspectors of
Crews, East Indian Railway? -

(b) Will Goverrfthent please state if it is a fact that these ez-Inspectors
of Crews were selected and appointed direct as Inspectors of Crews in the
Operating Department in the grade Rs. 160—10—200 in preference to almost
all the old permanent staff of the ficket checking branch, both of the
Accounts and the Operating Department also absorbed in the crew system?

(¢) If the reply to part (b) be in the affirmative, what were the
criteria which formed the basis of their direet appointment as Inspectors of
Crews in the higher grade of Rs. 150—10—200 in preference to almost all
the old permanent staff of the ticket checking branch, both of the Accounts
and the Operating Departments ?

Mr. P. R. Rau: The information required is not yet in the possession
of Government. It will be placed on the table om reeeipt.

[EKIORITY OF THE TICKET CHECKING STAFF ON THE EasT INDIAN RALwaY.

1474. *Sardar Sant Singh: (a) Is it a fact that in fixing the staff in
various grades under the present Moody-Ward scheme of ticket checking,
inaugurated on the East Indian Railway on and from the 1st June, 1931, a
-common register of both the permanent and the so-called temporary staff of

- the ticket checking braneh 6f both the Accounts and the Operating Depart-
ments was maintained and seniority determined from their salaries and, if
me?hsppened to be equal, then from the length of service of each indivi-

(b) If so, was it done in accordance with the Railway Board letter
No. 6883-E.G. of the 83rd March, 1931, which was placed on the table of this
House, vide the Legislative Assembly Debates of the 12th February, 1982,
Volume 1, No. 11, which lays down that *‘ men who hold temporary appoint-
ments but who have completed 12 months’ continuous service should be
regarded as having equal rights with permanent staff '’ ?

(c) Is it a fact that temporary Inspectors of Crews, who had put in
more than 12 months’ continuous service, were granted equal rights with

permanent staff on the lst Jume, 1931, the date of imtroduction of the
present scheme ? *

(d) Are Government awere of the Agent, Haest Indian Railway’s letter
No. 484 of the 26th January, 1927, which luys down that ‘‘individual rates
of pay are not to be taken into consideration in determining semiority, but

B 2
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the position is determined from the date of appointment. or gromotion to
the class or grade and if this happens to be equal then from the date of
appointment or promotion to the class or grade held before this’’

(e) Is it a fact that these ez-Inspectors of Crews, working as Travel-
ling Ticket Examiners from the 1st June, 1931, were _ considered
senior after the 1st June, 1931, to all the Travellmg Ticket Inspectors of the
Accounts Department, also working as Travelling Ticket Examiners in the
same grades from the 1st June, 1981? If so, why?

(f) Is it a fact that all these old Travelling Ticket Inspectors of the
Accounts Department (now working as Travelling Ticket Examiners in
the Operating Department) on their being restored to their -old sub-
stantive grades, have superseded in seniority all those ez-Inspectors of

Crews who are still working as Travelling Ticket Examiners in the grade
70—5—95? If so, why?

Mr. P. R. Rau: I am obtaining information and w111 lay a reply on the
table in due course.

UNSTARRED QUESTIONS AND ANSWERS.

ALLEGED PREPONDERANCE OF BENGALIS IN OERTAIN BRANCHES OF THE
GOVERNMENT OF INDIA PrESs, NEw DErHI.

356. Lieut. Nawab Muhammad Ibrahim Ali Khan: (¢) Is it not &

fact that all the following officers of the Government of India Press, New
Delli, are Bengalis:

(i) Timekeeper (ii) General Storekeeper, (iii) Stationery, ete., ete.,
(iv) Head Reader, (v) Assistant Head Reader, (vi) Overseer,
machinery and binding branch, (vii) . Assistant Manager,
(viil) Mono-mechanic, Lino-mechanic, First Head Assistant,
Second Head Assistant and Third Head Assistant, Head
Computor, Head Assistant Computor, and Cashier? Tf sp,
will Government be pleased to state the reason for giving all
high posts to men of one community?

(b) Will Government be pleased to place on the table a list of the
Bengali Muslims, Christians and up-country Hindus who have been
promoted ;n the Reading Branch since 1927, with their qualiticutions?:

(¢) Will Government be pleased to state how many Bengalis, Muslims:

-and Christians and up-country Hindus have been sent out to London for
training ?

The Honourahle Bir Frank Noyce: (a) No. The following posts ‘are
held by Bengalis:

Assistant Manager, Overseer, Head Reader, Cashier (officiating),
Head Computor, Time Keeper, Lino Mechanic, Mono
Mechanie. ’

The incumbents of six of these posts were transferred from the Calcutta
Press and one of the posts is held by a retrenched employee of that Press.

There are no such posts as Stationery Store Keeper, Assistant Head
Reader, First, Second and Third Head Assistants and Head Aeststsnt:
Computor.
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(b) I do not think that any useful purpose would be served by placing
- list on the table, but the list can be examined in my Department by any
"Member who so desires.

. (d) Six Bengalis, one of whom is 8 Muslim.

APPOINTMENT OF MusLiMs, CHRISTIANS, ETC., IN THE CENTRAL
PUBLICATION BRANCH.

357. Lieut. Nawab Muhammad Ibrahim Ali Khan: Will Government
‘be pleased to state how many Muslims, Christians, Bengalis and up-
country Hindus have been appointed in the Central Publication Branch
since its transfer to Delhi?

_The Honourable Sir Frank Noyce: The attention of the Honourable
Member is invited to the reply given by me today to part (b) of Sardar
Sant Singh’s starred question No. 1457.

VAcCANOIES OF COMPOSITORS IN THE (GOVERNMENT OF INDIA PRESS,
' New Drrar.

358. Lieut. Nawab Muhammad Ibrahim Ali Khan: Will Government
be pleased tn state how many vacancies are there for compositors in the
Composing Branch, Government of India Press, New Delhi? Will the
Dethi retrenched and fluctuating compositors be taken in accordance with
Government orders?

(b) Is it also proposed to take Bengalis from the Calcutta Press?

The Honourable Sir Frank Noyce: (a) There are two permanent and
four temporary vacancies. Recruitment to these posts will be made accord-
ing to Government orders.

(b) Certain men who have been employed on the temporary establish-
ment for periods of 10 to- 13 years and are now under reduction from the
Calcutta Press are being given preference for employment over men with
shorter periods of service employed intermittently on the fluctuating estab-
lishment of the Delhi Press.

AMALGAMATION OF THE GOVERNMENT OF INDIa PrESsEs, NEw DELmT
AND CALCUTTA.

359. Lieut. Nawab Muhammad Ibrahim Ali Khan: (a) Is it a fact that
the Government of India Press, Calcutta, is going to be amalgamated with
the Government of India Press, New Delhi?

(b) If the answer to part (a) be in the affirmative, will Govern-
ment please furnish a list of the machines transferred from Calcutta to
Delhi, .and of the new appointments made? !

(o) ‘Will Government be pleased to state the reasons for the amalgama-
‘tion and whether the Government of India Press, New Delhi, will be a
first class press mow?

(d) Are Government aware that by the amalgamation of the Calcutta
Press with the Delhi Press the work in the Delhi Press has been doubled
and the Manager and the Assistant Muanager sare pressing the staff only to
show their faithfulness to Government?
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The Homourable Sir Frank Noyce: (a) and (c). The attention of the
Honourable Member is invited to the reply given by me to Mr. Bhuput
Sing’s unstarred question No. 122 on the 20th September, 1983. I am not
sure what the Honourable Member means by a first class press, but the
change should not affect the quality of the work done.

(b) The machines transferred from the Calcutta Press to the Govern-
ment of India Press, New Delhi, are six Linotype machines, two Monotype
Composition Casters, five Printing machines, one Guillotine, one Sewing
machine, one Folding machine and one Iron Standing Press. It is alsa
proposed to transfer one more Monotype keyboard from the Caloutta Press.

(d) The facts are not as stated by the Honourable Member.

FIXATION OF SENIORITY IN THE GOVERNMENT OF INDIA PrESS, NEW DELHI.

360. Lieut. Nawab Muhammad Ihrahim Ali Khan: (g) Will Govern-
ment be pleased to state what procedure has been observed in the Govern--
ment of India Press, New Delhi, to fix the seniority of & man?

(b) Is it a fact that it all depends on the Manager’s own will, who
sometimes takes the semiority in service, and sometimes the seniority in:
pay and efficiency?

(c) Do Government propose to issue an order to the Manmager of the
Government of India Press, New Delhi, to observe one procedure of test
in fixing the seniority of & man?

The Honourable Sir Frank Noyce: (a) Seniority is determined by length.
of service and date of appointment to a post, grade or class.

(b) and (c). No.

PrOMOTION OF MUSLIMS AS ASSISTANTS IN THE GOVERNMENT OF INDIA
PrEss, New DELHI.

361. Lieut. Nawab Muhammad Ibrahim Ali Khan: Will Government
be pleased to state if it is a fact that the claims of upper scale Muslim
clerks in the Government of India Press, New Delhi, to promotion to the
grade of Assistants are ignored by the Manager?

The Honourable Sir Frank Noyce: No. Appointments to and promo-
tions in the clerical establishment are made by, or with the approval of,
the Controller of Printing and Stationery. '

1362—363.

CONSOLIDATED ALLOWANCE OF THY TRAVELLING TICKET EXAMINERS
OX THE EAst INDIAN RAILWAY.

364. Mr. M. Maswood Ahmad: (a) Is it a fact that recently the
grades have been restored and enhanced consolidated w'lowance has been
fixed for the travelling ticket inspectors on the IZast Indian Railway at
Rs. 35, Rs. 50 and Rs. 65 per mensem?

(b) Are Government aware that this decision has hcd a very depress-
ing effect on the members of the late Crew System, ae also on those olc
Ticket Collectors who are working as Travelling Ticket Examiners in the
"Moody-Ward Bystem -along with the Travelling Ticket Inspectors?

1These questions were withdrawn by the questioner.
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. (¢) Is it a fact that the nature of work of both the Travelling Ticket
Inspectors and Travelling Ticket Examiners is identical and that beth belong
tc the same system of checking?

(d) Is it also a fact that the majority of the members of the late Crew
System possess higher educational qualifications than the majority cf the
Travelling Ticket Inspectors?

(e) Are Government aware that the present scale of consolidated allow-
ances of the Travelling Ticket Examiners at Rs. 20 and Rs. 15 with the
cut is hardly sufficient to cover their expenses while on the line?

(p Is it a fact that a pointsman on Rs. 17, an Assistant Station Master
on Rs. 51, and a Ticket Collector (grade I1I) on Rs. 52, while out of head-
quarters, get annas eight, rupee one and rupee one, respectively, per
diem as daily allowance, while the Travelling Ticket Examiners on the East
Indian Railway on Rs. 64 and Rs. 95 per mensem get only Hs. 7 and
Rs. 10 per mensem as their running allowance ?

(9) Are Government prepared to consider the advisability of granting
the same consolidated allowances to the Travelling Ticket Examiners as
have already been given tc the Travelling Ticket Inspectors? If not, will
they please state the reasons?

Mr. P. R, Rau: (a) Orders were issued in December, 1982, sunctioning
consolidated travelling allowances to Travelling Ticket Examiners who,
prior to the Crew System, held permanent posts of Travelling Ticket
Inspectors in a substantive capacity and drew a mileage or running allow-
ance. They were also allowed the option of retaining the scale of pay
applicable to the permanent posts held by them in a substantive capacity
prior to the introduction of the Moody-Ward scheme with the benefit of
increments therein.

(b) Government have received certain memorials from certain staff.

(c) and (g). I have explained in reply to question No. 476 asked by
Bardar Sant Singh on the 4th September, 1933, the reasons for Govern-
ment deciding as an ez-gratiac measure to grant a higher consolidated
travelling allowance to persons holding posts of Travelling Ticket Examiners
at present who, prior to the Crew Bystem, had held permanent posts of
Travelling Ticket Inspectors in a substantive capacity and drawn a
mileage or running allowance.

{(d) Government have no information.

(¢) The rates mentioned are correct, but the rest is a matter of opinion.
(/) Government have no information.

e \
CONSOLIDATED ALLOWANCE OF THE TRAVELLING TicKET EXAMINERS ON
THE EAsT INDIAN RamLwavy.

3656. Mr. M. Maswood Ahmad: (a) Will Government be pieased to
state what action has been taken on the representation of the new Travelling
Ticket Examiners, taken over from the staff of the old Crew System of the
East Indian Railway, submitted in April, 1938, regarding the grade and
enhanced consolidated allowance sanctioned to the old Travelling Ticket
Inspectors?
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(b) If no action has yet been taken, why? If anything has already
been decided, what is the result, and has the same yet been ¢ommunicated
to the appellants ?

Mr. P, R. Rau: I would refer my Honourable friend to the reply [
gave to his starred question Nc. 1885 on the 11th December, 1933. '

Basis AND PURPOSE OF GRANTING THE CONSOLIDATEP ALLOWANCE TO
THE RURNING STAFF OF THE RAILWAYS.

366. Mr. M. Maswood Ahmad: (¢) Will Government be pleased to
state the basis and purpose of granting the consolidated allowance to the
running staff of the Railways ?

(b) Will Government be pieased to state why the new Travelling Ticket
Examiners are deprived of this privilege?

Mr. P. R. Rau: I presume my Honourable friend is referring 1o tke
higher consolidated allowance to Travelling Ticket Examiners who, prior
te the Crew System, held permanent posts as Travelling Ticket Inspectors
in a substantive capacity and drew a mileage or running allowance. TIf
80, I would refer him to my reply to his question No. 364.

" TRANSFER OF THE CrviL AsSISTANT SurcEON, NEw Dermi CoMBINED
HosPrraL.

367 Mr. Bhuput 8ing: (a) For how long has the present Civil Assist-
ant Surgeon, New Delhi Combined Hospital, been holding this appointment
and how long is he likely to continue here?

{b) Do Government propose to replace him by a suitable man in order
to let the other gentlemen have a chance to work at the Government
of India headquarters? If not, what are the reasons for allowing him to
continue indefinitely ?

(c) After how long is an Assistant Surgeon or a Sub-Assistant Surgeon
required to be transferred ordinarily?

. Mr, G. 8. Bajpai: (a) and (b). The present Civil Assistant Surgeon
has held the post since 15th April, 1926. He is to be transferred shortly.

(c) Ordinarily after five yesrs.

RECRUITMENT OF COMPOSITORS IN THE (JOVERNMENT OF INDIA PrEss,
New DELHI.

368. Bhagat Chandi Mal Gola: (g )Is it a fact that some compositors
are being recruited in the Government of India Press, New Delhi?

(b) 1f so, is it a fact that the Manager of the Press is going to fill
up tkese vacancies by recruits from Calcutta, in preference to rmen who
have worked in the Press for long periods? If so, why?

(¢} Is iy a fact that the elaims of the fluctuating compositors, who
have worked for periods as long as six years are being -entirely ignored
by the Manager of the Press and that preference is being given to Calcutta
men? If so, why? '

The Honourable 8ir Frank Noyce: (a) Yes.
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(b) The Honourable Member’s attention is invited to the answer given
tcday to part (b) of Lieutenant Nawab Muhammad Ibrahirh Al Khau's
starred question No. 358.

(¢} No fluctuating compositors have been employed continuously for
six years. They were formerly employed principally during the winter.
Preference is being given to men with longer service.

THE RESERVE BANK OF INDIA BILL.

Mz, President (The Honourable Sir Shanmukham Ghettyj: The House
will now resume consideration of clauss 45 of the Reserve Bank of India
Bill. The next amendment is No. 815 in the name of Mr. Thampan.

Mr. K. P, Thampan (West Coast and Nilgiris: Nen-Muhammadan
karal): Sir, I beg to move:

‘“That in sub-clause (7) of clause 45 of the Bill, for the words ‘five years' the
words ‘two years’ be substituted.”

Sir, you will find in clause 45, there are three stages in the term of
agreement with the Imperial Bank. The first is fifteen years duration
and then the period until a notice is given and after that another five
vears. Evidently this period of five years is required for making the
necessary arrangement to wind up this department of the Imperial Bank.
My amendment does not deal with the first two stages, either with the
fifteen yvears contract on which the House has already given its vercict
or the indefinite period before notice is given. When once notice is given,
I do not understand why five years are necessary. I believe even now
the notice required to be given to the Imperial Bank before determining
their treasury work is one year and this is, for all practical purposes,
sufficient. 1 have, however, provided for two years. Yive years are
unnecessarily long. I find my Honourable friend, Mr. Mudaliar, has
given notice of an amendment putting down three years. I would request
my Honourable friend to consider whether three years are necessary and
support my amendment if he can. I think two years are ample, and T
hope the House will accept my amendment. Sir, T move. '

Mr. President (The Honourable Sir Shanmukham Chetty): Amendment
moved

‘“That in sub-clause (I) of clause 45 of the Bill, for the words ‘five yegrs’' the
words ‘two years’ be substituted.’”

THe Honourable Sir George Schuster (Finance Member): Sir, I “would
submit that the House really took a decision on this issue yesterday.
The whole of the discussion yesterday, I think I am correct ir saving,
was on the bagis that our proposals secured a minimum of 20 years for
the duration of this agreement. Therefore, I would put it:to you that
the House really has already considered this issue. On the merits of the
¢agse, I must poimé out to my Honourable friend that a period of two
years would really be quite inadequate. The arrangements involved are
6t ‘a very complicated nature, they involve, as I have already pointed out,
& large amount of staff and i% is not fair to expect the Imperial Bank to
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|Sir George Schuster.]
change its whole position within two years. From a practical point of
view, it really would be quite impossible. On these grounds, I must
oppose the amendment,

Mr. Presidcnt (The Honourable Sir Shanmukham Chetty): The ques-

tion is:

“That in sub-clause () of clause 45 of the Bill, for the words ‘five years’ the
words ‘two years’ be substituted.’’

The motion was negatived.

Dr. Ziauddin Ahmad (United Provinces Southern Divisions: Muham-
madar Rural): Sir, I beg to move:

‘“That for sub-clause (2) of clause 46 of the Bill, the following sub-clauses be
substituted : )

. *(8). The Bank may also enter into similar agreements with any scheduled bank for
agency work on such terms and conditions as may be mutually agreed upon azd such
agreements shall be subject to the approval of the Governor General in Council and
shall be expressed to come into force on the date on which each is executed and to
remain in force for not more than ten years.

.

{3) The agreements referred to in sub-sections () and (2) shall, as soon as may be
after they are made, be laid before the Central Legislature’.”

My object is that the agreement we have made with the Imperial
Bank may not be restricted to that Bank, but the Beserve Bank may be
at liberty to make similar arrangements with other scheduled banks, bus
all these agreements should require the approval of the Governor General
im Council and this is quite in keeping with the recommendation of
section 21 (4) where all the agreements made with the Reserve Bank
require the approval of the Central Legislature. Here I say that they
should require the approval of the Governor Genmeral in Council. Sir, I
move.

Mc. Prosident (The Honourable Sir Shanmukham Chetty): Amendment
moved :

“That for sub-clause (2) of clause 45 of the Bill, the following sub-cl-uses be
substituted :

‘(2) The Bank may also enter into similar agreements with any scheduled tunk for
agency work on such terms and conditions as may be mutually agreed upon and such
agreements shall be subject 0 the approval of the Govermor General in Council and
shall be expressed to come into force on the date on which each is execated ana to
remain in force for not more than ten years.

(3) The agreements referred to in sub-sections (I) and (2) shall, as soon as may be
’

-

after they are made, be laid before the Central Legislature’.’

Mr. B. V. Jadhaw (Bombay Central Divigion: Non-Muhammadan
Rural): 8ir, I rise to support this amendment. The provincial banks
have not been included in the list of scheduled banks, but I think, thas
defore long after the starting of the Reserve Bank, some of the provincial
eo-operative banks will come under the scheduled banks. And, then, as
these banks have got branches in smaller places, where neither the
Imperial Bank nor any of the other exchange banks aze expected to apen
branches, the branches of the provineial co-operative banks will have a
very good oppertunity if they are given agencies for those places. There-
fore, rach an sutherity to the Reserve Bank to malie a contract with a
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scheduled bank is very necessary and I, therefore, support this smend-
ment.

Diwan Bahadur A. Ramaswami Mudaliar (Madras City: Non-Muham-
madan Urban): 8ir, I do not know whether there is not some slight con-
fusion in this matter. As I understand the scheme of the Bill, the
Reserve Bank is at liberty to enter into agreements with any scheduled
bank regarding the agency terms apart from the branches of the Imperial
Bank which exist at the time when the Reserve Bank comes into opera-
tion. There was a clause in the original Bill of 1927-28 in which it was
stated that the Reserve Bank shall also accept such new branches of
the Imperial Bank as may be opened as its agency offices. That was
specifically removed both in the Select Committee on that Bill and in the
present Bill. Therefore, I expect that the Reserve Bank, apart from its
commitment to agencies of the Imperial Bank branches existing at the
time when the Reserve Bank -comes into operation, will be at perfect
liberty to utilise the branches of any of the scheduled banks for its ageney
operations. In fact I should expect the Reserve Bamk to adopt that
course. The Reserve Bank must be in a position to establish itself as a
fairly impartial authority with reference to all schednled banks, and,
therefore, it cannot restrict itself only to the Imperial Bank in case it
wants an agency at a place where the Imperial Bank has not got at
present a branch. The only two new points, that my friend has suggested,
are, that the agency should be limited only to ten years with reference
to any such scheduled banks, and that the terms of the agreement should
be pluced before the Governor General in Council for approval. I do not
know really whether the latter condition is necessary. We must give the
Reserve Bank some amount of discretion in these matters and when there
is the obvious fact that the Reserve Bank has entered into an agreement
with the Imperial Bank agencies on certain conditions, I take it that
the Reserve Bank will follow similar conditions in case it entere into any
agreement with any of the other scheduled banks. Nor is it necessary
that such details should be brought before the Legislature for confirma-
tion or approval. The Legislature can, I take it, have this information
at any time if it so chooses and my friend does not require a positive
approval of the Central Legislature with reference to the terms of the
agreement. I think, Sir, that the position so explained makes it quite
unnecessary that this amendment should be adopted.

The Honourable Sir George Schuster: Sir, I endorse everything that
has been said by my Honourable friend who has just spoken. On the
grounds which he has advanced, I comsider that this amendinent is
unnecessary and, therefore, should be opposed.

“Dr. Ziayddin Ahmad: Is it unnecessary because the provision already
exists elsewhere?

The Homourable Sir George Schuster: I said I endorse everything thas
my Honoursble friend said. The provision exists already in clause 6.

m"' Presidest (The Honowrable Sir Shanmukham Chettv): The ques-
is:

“That for sub-clsuse (£) of clpase 45 of the Bill, the following sub-clauses be
substituted :
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~ -[Mr. President.]

‘(2) The Bank may also enter into similar agreements with any scheduled Lank for
agency work on such terms and conditiens as ma{ be mutually agreed upon a.ad such
agreements shall be subject to the approval of the Governor General in Council and
shall be expressed to come into force on the date on which each is executed and to
vemain in force for not more than ten years. '

(%) The agreements referred to in sub-sections (I) and (2) shall, as soon as may be
after they are made, be laid before the Central Legislature’.’

The motion was negatived.
Clause 45 was added to the Bill.

Mr. President (The Honourable Sir Shanmukham Chetty): The House
will now come back to clause 33 and dispose of the amendments to sub-
clause () of that clause. It is understood that Honourable Members do
not wish now to move their amendments. (Several Honourable Members:
“No ;’};

Thistguestion is: -

‘“That clause 33, as amended, stand part of the Bill.”

The motion was adopted. !
Clause 383, as amended, was added to the Bill.

Mr. President (The Honourable Sir Shanmukham Chetty): On the
Order Paper Honourable Members will observe an amendment, No. 320,
standing in the name of Mr. Sitaramaraju. As this amendment seeks
to incorporate new clauses and introduces an entirely new subject, the
Chair proposes to take these amendments after all the clauses are disposed
of. ’

The question is:
““That clause 46 stand part of the Bill."”

° Dr. Ziauddin Ahmad: Sir, I beg {0 move:
“‘That clause 4€ of the Bill be omitted.”

The object of this clause is that if these shareholders bring in a sum of
five crores, Government should in addition also present t0 them another
sum of five crores in their reserve. This is a proposition which is quite
unheard of. It was not the recommendation of the London Committee,
it was not in the 1927 Bill and it 1 in no Constitetion. Suddenly the
Belect Committee thought it fit that we should make a present of five
crores to the shareholders, but if Government are prepared to make a
present of these five crores to these shareholders, why not start a Btate
Bank with this 1noney? This proposition appears to me to be quite
unreasonable. I call these shareholders nimboo-nichors, and, after squeez-
ing the lime, they partake of the meal. But that is not enough. In this
particular clause, we provide something further that a fee for grinding
the teeth should also be paid to these nimboo-niclors.  When they
bring these five erores and bring these lemons and partake of the measl,
because they have showed kindness in grinding the teeth which they
necessarily do in eating, therefore something must be paid as a fee for
their labour, some dakshina in the shape of a paltry sum of another fve
crores. That is the real issue in this particular clause and I cannot
-understand why this provision has quietly been inserted. -
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The other thing is that, out of these five crores, the shareholders w1ll
take one per cent every year. So this really means that we are giving
another privilege of one per cent to these shareholders. We are already
giving them much more than the bank rate of interest and now we are
giving them another one per cent out of this amount. This award of five
crores reminds me of a small story. One person said: ‘I will tell you a
method for catching hold of a buck.”” “What is it”’, asked the other
man. Then this person said: ‘‘Take a little wax and put it over the
horns of the buck: when the wax melts in sunshine, the eyes will become
covered with it and he will become blind, then you can go and catch the
buck by its horns.”” Thereupon the other person told him: *‘Why could
I not catch hold of the borng when I go to put the wax on his horn?”
Then the first man said: ‘‘Yes, that is another method of catching hold
ot the buck.” ‘Yes, and easier one’’ was the reply. I say, if you
give five crores of rupees ns a present to these shareholders, why not
start the Bank straight off as a State Bank with these five crores? The
idea that we want five crores from shareholders, because we needed them,
then falls to tbe ground. We are not in need of money from outside to

start the Bank, because we are giving a present of five crores ourselves.
to these shareholders.

Before 1 sit down, Sir,—I am not going to make any other long speech
in the course of the day—I wish to refer to one or two matters of which
I was accused yesterday and to which I had no opportunity to reply.
One accusation came from Mr. Studd, that my amendments ought to have
been moved in the SBelect Committee. I am not the only person respon-
sible for all these amendments as the Honourable the Finance Member
and you, Sir, are very well aware: they were originally moved by a person
who himself was a member of the Joint Select Committee; evidently,

therefore, a member of the Select Committee himself was dissatisfied and
he moved all the améndments

Mr. E. Studd (Bengal: European): What I said was, not that I thought
that these things ought to have been moved in the Seleet Committee, but
that, as they had been discussed in the Select Committee with the mem-

bers of the Select Committee and the bankers, I thought that was the
strongest argument for the House to accept it.

. Dr. Zianddin Ahmad: That is a differsnt thing, whether the House
should accept it or not; but the fact that these amendments were brought.
in by a member of the Select Committee and also by a person who was
pot & member of the Select Committee, signify their importance. My
Honourable friend, the Finance Member, said that he ought to introduce
a fourth stage, that members of the Select Committee ought to be examined
by the Members: but in this case it was really moved by the members of
the Select Committee. He cannot examine himself. I would just like to
point out that if any person has a right in this House tc import a little-
heat into the discussion, it is I, for this reason that I neither have break-
fast, nor lunch, nor afternoon tea, because I am fasting on account of
Kamzan; and the Honourable the Finance Member, who has his break-
fast, lunch and ‘tea, had no right to introduce any heat into the debate.

One more point to which I would like to draw attention is this: the
Honourable the Finance Member, in the important discussion on the ratio,
eulogised Mr. Sarma and Mr. Scott for delivering goods from the wholesale
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‘merchant in Calcutta without examining the goods. I think probably he
forgot that it applied more to himself than to Mr. Scott or Mr. Sarma,
‘because he is really more responsible for bringing these goods in a whole-
sale form. When you, Sir, delivered your important speeches on the
"floor of the House, a similar eulogy was given that these things were bor-
rowed from a paper called the Indian Finance. The Indian Finance is one
of the most important papers, and, in the absence of any official inform-
ation, as we have no recourse to official documents, it is the only paper
on which our facts and figures can possibly be based. So this criticism
amounts to nothing. I should like to point out one thing in this con-
.nection: when it is not convenient to reply to any argument, and it is
intended to avert, then such expressions are used. But to avoid giving
arguments in reply tc arguments, and indulging in such remarks is a
tallacy; and if my friend looks into Mill's Book on Logic and consults
“the, chapter on Fallacy, he will find that this particular fallacy is called
argwwmenium ad hominum: when you cannot meet the arguments of your
opponents, tell them that they are delivering the goods of a firm which you
have not particularly examined. You are committing a fallacy really of
argumertum ad hominum. !

One more word. 1 was really very delighted when the Honourable the
Finanee Member began to describe the rural life yesterday; it reminded
e of a book written by a person on the sceneries of Kashmir and the
man who wrote it had never been in India, but wrote it entirely in the
British Museum. My friend has never probably been in a village, but-he
gave a very detailed description: probably he might not have committed
.80 many mistakes had he consulted his Civilian colleagues on this parti-
cular point. For example, he said that the greatest burden of the real
depression is taken up by moneylenders and not by agyd ‘lturiste. Here
are my agriculturist friends—three of them sitting at the -1 just draw
their attention to the theory of the Honourable the Finance Member that
the real depression is taken up by the moneylenders and not by the
sagriculturists. . . . . .

Kunwar Hajoo Ismail Ali Khan (Meerut Division: Muhammadan Rural).
All three are not agriculturists: one of them is an army member! And
1 am not sitting in the back benches, but on the second benches.

Dr. Ziauddin Ahmad: The theory advanced is that the real depression
is taken up by the moneylenders and not by the agriculturists. I am not
myself a moneylender or an agriculturist. It is for the agriculturists to
say whether they agrec with the above theory. The fact is that the money-
lender has forgone his interest: it is compounded; but, at the same time,
the payment has been merely withheld: as soon as the depression is over,
thc money will be collected with compound interest. . . . .

Mr. K. C. Neogy (Dacca Division: Non-Muhammadan Rural): Mr. Abdul
Aziz has advised repudiation of debts, and it has been in a way endorsed
by the Finance Member. :

) Dr Ziauddin Ahmad That is a distinet question; but here the ques-
tiou is that the depression does not fall upon the agriculturist, but upon the
moneylender. As regards prices of other articles, prices of all eatables
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move in harmony, there is a definite distinction between manufactured arti-
cles and eatables, and our diffieulty all the time is that these two do not
move in sympathy. 8ir, I move my original motion.

Mr. President (The Honourable Sir Shanmukham Chetty): Amendment
moved:

“That clause 46 of the Bill be omitted.”

Mr. Bhuput Sing (Bihar and Orissa: Landholders): Sir, I think my
esteemed friend, Dr. Ziauddin Ahmad, is under some confusion. The
insertion of this clause was made in order that the total income from the
Issue Department may go t> the general revenues: otherwise, some part of
that income will go to make up the resorve. How is the shareholder
going to get the benefit of the Reserve? There is no chance of the Bank
going into liquidation : but, supposing it goes into liquidation within a year,
then the shareholders will get only one per cent over their share value. On
the other hand, if the reserve is not provided for, the income from the
Issue Department will also go to make up the reserve and, in that case
also, if the Bank goes into liquidation, the shareholders will get one per
cent over their share value. So there is no neeessity for moving such an
amendment. Sir, I oppose the amendment.

Dr. Ziauddin Ahmad: May I just put a question to the Honourable Mem-
ber? Are you prepared to spend five crores at a time of depression like
the present and when the hudgetary position is so bad?

Mr. Bhuput Simg: There is no question of spending five crores. It is
merely a question of transferring the securities to the Reserve Bank.

-

The Honourable Sir George Schuster: Sir, I am grateful to my Iriend
who_ has just spoken for explaining the real position. I think that the
Honourable the Mover has hardly done justice fo his case in this parti-
cular instance. The clause which he seeks to delete is a very important
one, it is based on a well thought out plan which was fully explained in a
memorandum put before the Select Committee, and the Select Committee
have dealt with it fully in their Report. If my friend wishes to object to
the scheme, I think he should have explained his reasons more fully. As
the Honourable Member, who has just spoken, has pointed out. this pro-
vision really makes no difference to the shareholders as far as their share
of profits is concerned. According to the original plan, a reserve of five
erores had to be built up by taking substantial sums from the profits.of
the Issue Department year by year. We felt that that was really creating
an embarrassment for the Central Government’s revenues which had no
logieal justification, and we made this proposal as an alternative. What
we are really doing is handing over a margin of securities in addition to
those which form the reserves against the note issue, a margin of five crores,
which will be available for making up any fall in the value of the securities
that we are handing ovet. It is an entirely reasonable provision, and hav-
ing regard $¢o what are likely to be the budgetsry requirements of the
Central Budget in the next four or five years or five to ten years, I think

" that the new arrangement which we have proposed is a highly desirable one.
My friend has criticised it on the ground that it was not recommended by
the London Committee. Here, Sir, we have a real home made product.
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This proposal was made in India, worked out by brains in India, and I
think on that ground my friend, above all, should support it. Sir, I must
oppose this amendment.

Mr. President (The Honourable Sir Shanmukham Chetty): The ques-
tion is:

‘“That clause 46 of the Bill be omitted.”

The motion was negatived.

Clause 46 was added to the Bill.

Clause 47 was added to the Bill.

Clauses 48 and 49 were added to the Bill.

"“M¥.¥resident (The Honourable Sir Shanmukham Cheity): The ques-
tion is:

“That clause 50 stand part of the Bill.””

Mr. K. P. Thampan: Sir, I beg to move:

‘*“That in sub-clause () of clause 50 of the Bill, after the word ‘auditors’. in line
1, the words ‘of whom one at least shs]l be an Indian’ be inserted.”

Sir, clause 50 provides for the appointment of two auditors, and my. de-
sire ig that of the two auditors, one at least should be an Indian. Of
course, my friend, Mr. James, will twit me with atterbbing to introdiicing
racial discrimination again, and on that ground the Fmance Member- also
may oppose this amendment. But, Sir, my hope and desire is that both
the auditors should be Indians, hut the chances are, if no definite provision
s made, we shall not have even one Indian, and, therefore, I desire to
specifically provide.that of the two at least one should be an Indian. I
_prescribe the minimum so a8 not to prevent both the auditors being ap-
pointed from the Indian community. The proposal, if adopted, will create
greater confidence in the minds of Indians, and I, therefore, desire that. it
“¢heuld be ‘statutorily provided that one at least shall be an Indian.

Mr. President (The Honourable Sir Shanmukham Chetty): Amendment
moved:

“Thx.t in sub-clause (I) of clause .50 of the Bill, after the word ‘anditors’, in line
1, the’ word« ‘of whom one at least shall be an Indian’ be inserted.”

The Honourable Sir George Schuster: Sir. on the grounds which I héve»

80 often explained to the House in connection with other amendments,
must oppose this amendment. -

Mr. President (The Honourable Sir Shanmukham Chetty): The ques-
tion is: :

‘‘That in sub-clause (1) of clause 50 of the Bill, after the word audlto's in line
1, the words of whom one at least shall be an Indian’ be inserted.”

The motion was negatlved.
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Dr. Ziauddin Ahmad: Sir, I beg to move:

“*That in sub-clause (I) of clause 50 of the Bill, for the words ‘Any aulitor shall
be eligible for re-election on quitting office’ the words ‘No auditor or all the partners
of the same firm of auditors shall be eligible for re-election more than thrice’ be
substituted.”’

The intention of this motion is that the partners of the same firm should
not continue to remain as auditors year after year, that is to say, there
ghould not become a kind of perpetual concern’ of one particular firm, as
we have seen in the case of some banks in this country. We must try
and avoid that auditors should not hold office for life, as the Directors
would be, under the present scheme, and they can only be removed by an
act of God. Therefore, the idea is simply this, that after some' years,
fresh blood must come in. If you get a new auditor, he will bring with
him new ideas; hew schemes and new principles, but, after a cefrtain num-
ber of years, all his ideas are exhausted or worn out, and he cannot think:
of new schemes or new ideas. This is the principle we always adopt in
educational -institutions; the salne person i8 not appointed to examine:
accounts after a certain number of years, because his ideas are all worn out
after a certain number of years. T T

Mr. President (The Honourable Sir Shanmukham Chetty): Amendment
moved: T C

" “That in sub-clause (1) of clause 50 of the Bill, for the woi'ds::jnv:. audltor shall

be eligible for re-election on quitting office’ the words ‘No auditor or the rartners
of the same firm of auditors shall be eligible for re-election more than thrice’ be
substituted.” T . o :

Diwan Bahadur A. Ramaswami Mudaliar: Sir, sub-clause. ?).of clause
50 refers to the election of auditors at a general meeting of the share-
holders. It does not refer even to the first appointment. I do not see why
the discretion of the shareholders at a general meeting should be curtailed.
ejther by preseribing that a certain number of Indians should be elected:
or that an auditor should not be elected for more than a.partieular number
of occasions. The House has already had under considération a similar:

. with reference to the election. of Directors, and the. House rejected
it. .-On that analogy, I think it will be best to leave the .choice of audifors
to the general meeting of the shareholders, and I do not think any of the
apprehensions that have been expressed, either by my friend, Mr, Thampan,”
on his lgst amendment or by my friend, Dr. Ziauddin,. will really have
much force. 1 think, 8ir,.this is -a case in which the shareholders in a.
general meeting should-have absolute discretion to manage this affair in their
own way. The power of electing an auditor is a very real power in the
hands -of .the shareholders, and when Honourable Members. have been.sug-
gesting that the shareholders have not got sufficient powers under this.
Act;- I think this is a specific power that has been given in the Bill, and
I think this, power- must be retained for the shareholders to deeide at their
apnual general meeting. :

* . Mr. Muhammad Azhar Ali‘(Lucknow and Fyzabad Divisions: Muyham-
madan Rural): Sir, so far we have seen that the powers of the shareholders.:
under this Act are very very limited. In companies, of which I have some
experience, I h&g always found in the rules.as-- well as .in the -Articles of
Association that the shareholders. have a right to nominate their.own audi-.
tors. So I don't see any.reasan why we should depart from.that principle
which has been already in existence for a long time. I think my friend,

0
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Dr. Ziauddin Ahmad, who has moved this amendment; “ should rather see
that the right of electing auditors at least which has been given to the
shareholders is not in any way curtailed. @ 'When the ordinary companies

have such rights, I do not see any reason why the Reserve Bank should not
have such a right. '

The Honourable Sir George Schuster: I must thank my Honourable
12 Noox _&riend, Mr. Ramaswami Mudaliar, for having saved me the
; %% trouble of .dealing with my Honourable friend, the learned

Doctor’s arguments. On the grounds that have already been advanced, I
must oppose this amendment. '

. Mr. Pregident (The Honourable Sir Shanmukham Chetty): The ques-~
tion is:. -

:ﬂi{at in sub-clause (I) of clause 50 of the Bill, for the words ‘Any auditor shall
be ‘eligible for re-election on quitting office’ the words ‘No auditor or all the pariners

of the same firm of auditors shall be eligible for re-election more than thrice’ be
substituted.” ‘

The motion was negatived.
Clause 50 was added to the Bill.

~ Mr. President (The Honourable Sir Shanmukham Chetty): The ques-
tion is:

‘“That clause 51 stand part of the Bill.”

Dr. Ziauddin Ahmad: I beg to move:

“That for clause 51 of the Bill, the following be substituted :

‘51. Without prejudice to anything contained in section 50, the Governor Geperal
in Council and the Central Legislature may at any time appoint the Auditor General
or such qualified auditors, with other persons if necessary as they may think fit to

examine the affairs and audit the accounts of the Bank and to make report to the
Governcr General in Council and the Central Legislature as the case may be *'

The object of this motion is that we have got no provisym for a really
good supervision of the Bank. In the tase of companies, the Registrar has
got very wide powers, and he can practically examine the whole of the
accounts. In the case of the Reserve Bank, there is no authority which
can examine the whole thing very thoroughly, and in this amendment it is
provided that, if things go wrong, then the Central Legislature should have
the power to have the accounts of the Reserve Bank audited.

Mr. President (The Honourable Sir Shanmukham Chetty): Amendment:
moved:

"*That for clause §1 of the Bill, the following be substituted :

‘51. Without prejudice to anything contained in section 50, the Governor General
in Council and the Central Legislature may at any time appoint the Auditor Genersal
or such qualified auditors, with other persons if necessary as they may think fit to
examine the affairs and audit the accounts of the Bank and to make report to the
Governor General in Council and the Central Legislature as the :ase may be’.”"

The Honourable 8ir George Schuster: I must oppose this amendment
Under clauses 50 and 51, the provision for audit is very full and I am at
a loss to understand what my Honourable friend means by saying that in
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the case of the Reserve Bank the possibilities of control are.less than they
are in the case of an ordinary joint stock company. I think they are per-
fectly adequate, and on this ground I pppos’é the amendment.

Mr. President (The Honourable Sir, Shanmukham Chetty): The ques-
tion is:

‘““That for clause 51 of the Bill, the following be substituted :

‘51. Without prejudice to anything contained in- section 50, the Governor General
in Council and the Central Legislature may at any time appoint the Auditor General
or such qualified auditors, with other persons if necessary as they wmay think f* to
examine the affairs and audit the accounts of the Bank and to make report tc the
Governor General in Council and the Central Legislature as the case may.be'.”

- The motion was negatived.
Clause 51 was added to the Bill.

Mr. President (The Honourable Sir Shanmukham Chett?): The ques-
tion is:

““That clsuse 52 stand part of the Bill.”

Dr. Ziauddin Ahmad: I move:

“That in sub-clause (I) of clause 52 of the Bill, for the word ‘annual’ in the
second line, the words ‘half-yearly’ be substituted.” A L

This is a very small amendment. Half-yearly balance sheets are made
out in the case of the Imperial Bank and other banks, and I submit that
it will be convenient if we have such half-yearly balance sheets also for
the Reserve Bank. Sir, I move.

Mr. President (The Honourable Sir Shanmukham Chetty): Amendment
moved:

“That in sub-clause (I) of clanse 52 of the Bill, for the word ‘annual’ in the
second line, the words ‘half-yearly’ be substituted.”

The Honourable Sir George Schuster: Sir, I consider that my Honourable.
friend’s proposal is unnecessary and I oppose it.

Mr. President (The Honourable Sir Shanmukham Chetty): The ques-
tion is:

‘“That in sub-clause (7) of claise 52 of the Bill, for the word ‘annual’ in the
second line,. the words ‘half-yearly’ be substituted.’”

The motion was negatived.
Clause 52, was added to the Bill.

hlr President (The Honourable Sir 'Shanmukhan; Chetty): . The gues-
on is:.

““That clause 53 stand part of the Bill.”

Dr. Ziauyddin Ahmad: I move:

“That in sab-clause (1) of clause 53 of. the Bill, after the words: ‘Governor (ieneral

in Council’, where they occur for the first time, the words ‘not late th: Yreo
after the.close of the sccount it relates’ be inserted.™ ater (han Liree days

(I
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The intention is that this thing should be published at regular intervals
as is done now by the Government. That is my intention, and I move.

~ ‘MIr. President (The Honourable Sir Shanmukﬁam Chetfy)‘: hend;ﬁ_lent
moved:

. - “That in sub-clause () of clause 53 of -the Bill, after the words ‘Governor General
in. Council’, where ‘they occur for the first time, the words ‘not later than three days
after the close of the account it relates’. be inserted.” o

The."HonoursblrSi; George Schuster: I must oppose this amendment.
Jv might prove impracticable at seasons of the year when there are holidays
and I think it is unnecessary. I oppose the amendment.

.. Mr. President (The Hopourable Sir Shanmukham Chetty): The ques-
tion i8: .. AR : S TS TN

‘“That_in sub-clause (1) of clause 53 of the Bill, after the words ‘Governor General
in Council’, where they occur for the first time, the words ‘not laier than three days
after the close of the account it relates’ be inserted.’”’

Ca .
s ;

The motion was negatived.
" Dr. Ziauddin Ahmad: T move:

- “That for sub-clause (3) of clause 53 of the Bill, the following be substituted :

. ‘(2) (a). At, each General MeeﬁingExtbe Central Board shall -lay befors the meeting
a_Statement of . the Income and Expenditure and. a Balance-sheet, contaiuing the
particulars of the assets and liabilities of the Bank, made »p to a date not more than
two months before the meeting. hitar ’

(5) Every such statement and balance-sheet shgl] be accow.pganied by a Report of the
Central Board an the working of the ‘Bark throughout the year and as to the state
and condition of the Bank, and as to the amount (if any) which has been paid or
which will be paid out of the profits by way of dividend to the shareholders, and
the. amounts (if any) which under the Act:go to credit of the fund for strengthening
the gold reserves of the Bank and to the ﬁesetve- Funds, according to the provision.
in that behalf contained in the Act; and the Statement, Report and Balance-sheet shall
be signed by the Governor, Deputy Governcrs, three Directors and countersigned. by
the Chief Accouritant of the Bank. LS o

(¢) A printed copy of the Rerort., accompanied by the audited Balance-sheet and
Statement of Accounts shall, at least fourteen days previous to the general meeting,
be delivered ‘or sent by post to the registered addresa of every shareholder. - "

(d) The Bank shall also, within two months from the date on which the annual
accounts of the Bank are closed, transmit to the Governor General in Council a duly
certified .and audited copy of the.Statement of. Income and Expenditure and Balance
Sheet together with the copy of the Report referred to. in sub-glauses above and. the,
Governor Guneral in Council shall cause such Statement of Income and Expenditure
and Balance Sheet and the Report to be published in_the Gazette of India and: eopy
of these doruments shall be laid before the Central Legislature for discussion on a
day to be specially reserved for this parpose by the ‘Goverhor General in Council’.”’

Sir, in moving this amendment, I have got several objects.in, view,--In
the first place, there is no provision in this Bill that a copy of the balance
sheet will be sent to the shareholders. In every bank, including the Im-’
perial Bank, there is a provision that.a copy of the balanee sheet should
be sent to the shareholders. Here, in the case of the Reserve Bank, the
shareholders will be left to read the Government publicatiéns and' purchase
the Gazette. It is not fair. I submit that the shareholders should receive
& copy of the balance sheet direct. My second point is that all these pro--
visions are taken from the South African Act. It is on page 14, section 95.:

Y]
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So ‘this is not a new.thing. Such provisions exist elsewhege. Im:-the Usited
States Act, there is a similar provision on page 132 of the book that my
friend, Mr. Mudaliar, has got. The constitution of Australia also makes 3
similar provision.  This is not introducing political influence of the kind
which the Finance Member wishes to aveid.  It.salready exists in ewery
constitution. "The balance sheet is laid before the Legislature and the Legis-
lature is given an opportunity to discuss this particular question. These
are the two objects I have in view in making tgm motion. ‘

Mr. President (The Honourable Sir ‘Shanmukham Chetty): :Anrendment
moved: .

:“*That. -for sub-clatise (2) of cliuse 53 of thie' Bill, the following be substituted :
. (%) (a) At each General Meeﬁn%xthle Central Board shall lay before the meeting
a Statement of the Income and Expenditure and a Balance-sheet, -contaming the
particulsrs of the assets and liabilities 6f the Bank, made up to a date not mure than

two months before the meeting.

" "(8) Every such ‘statement and balahce-sheet shall be accompanied by a Report of the
Central Board on the working of the Bank ‘throughout the year and as to ‘the state
and condition of the Bank, and as to the amount (if any) which has been paid or
which will Be paid out of the profits by way of dividem( to the shareholders, and
the amounts (if any) which urder the Ac¢t go to credit of the fund for strengthenihf
the gold reserves of the Bank and to ‘the rve Funds, according to the provision
in ‘that behalf contained in the Act; and the Statement, Report and Balance-shest shall
be signed by the Governor, Deputy Governors, three ‘Directors and countersigned by
the Chief Accountant of the Bank. ’

. {¢) A printed copy. of the Report, accompanied by the audited Balance-sheet and
Statement of Accounts shall, at least fourteen days previous to the.gemeral meeting,
be delivered or sent by post to the registered address of every shareholder.

(d) The Bank shall ‘also, within twe months from the date on which the annual
accounts of the Bank are closed. transmit to the Governor General in Council a duly
certified and ‘audited copy of the Statément of Income and Expenditure and Balance
Sheet together with the ‘copy of the Report referred to in sub-clauses above and the
Governor General in Council shall taunse ‘'such Statement ‘of Tncome and Expenditure
énd Balance Sheet and the Report to bé published in the Gazette of India, and copy
of these documents shall be ‘laid before the Central Legislature for discussion on a
day to be specially reserved for this purpose by the Governor General in Council’.”’

The Honourable Sir George Schuster: Sir, I am grateful to my
Honourable friend for the story which he has told us just now, because it
gives me an opportunity of iilustrating the position. I think this is one of ¢he
cases where we propose to catch the fox by the simple method of catching
hold ©f its tail, and my Honourable friend proposes the rather more elabo-
rate method of pouring wax on his head, so that he ecannot see where he
is going and then catching him. (Laughter.) I think it is quite unneces-
dary to put in a very verbose provision of this kind. The points referred
to will naturelly be in the reports. We have already provided by ar. amend-
ment to clause 14 that the shareholders shall be entitled to discuss at the
ennual meetings the report of the Central Board on the working of the
Bank throughout the year and the Auditor’s report on the annual balance
sheet and aceounts. All these matters must be put before them if they
are to.be discussed. Then, as regards what is said at the end of this amend-
ment, it seems t§ us unnecessary to make any provision of this kind. If
the Legislature wishes to discuss any report of the. Bank, they surely will
not, be denied the opportunity. They will have ample opportunity. I think
the proposal is unnecessarily elaborate. All the matters are covered, and I
must oppose it. e e o
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Dr. Ziauddin Ahimad: Will the Honourable Member accept the other
alternative provided in amendment No. 833? If he does, then I will ‘with-~
draw this. ’ Coa o ’

The Honourable Sir George Schuster: I must oppose 333 also. I think
it is unnecessary for us to provide now that a special day shall be reserved
for a discussion of these matters. If the Legislature wants an opportunity,
for discussion, that opportunity will not be denied to them. -

Mr. President (The Honourable Sir Shanmukham:Chetty): - “The ques-

tion is:

“That:for ‘sub-clanse (2} uf clause 53 of the Bill, the following be substituted :

‘(#) (@) At each General Meeting the Central Board shall lay before ths meeting
a Statement of the Income and %xpendmn-e and s Balance-sheet, containing the
particulars of the assets ard Iabilities of the Bank, made up to a, date not moure than
two months before the meeting. : ) '
_ (8) Every such statement und balance sheet shall be accompanied by a Report. of the
Central Board on the working of the Bank.throughout the year and as to the state
and condition of the Bank, and as_to the amount (if any) . which has been paid or
which will be paid out of the praofits by way of "div'_ldendy to the shareholders, and
the amounts (if an_yz which under the Act go to credit of the fund for strengthening
the gold reserves of the Bank and to the Reserve Funds, according to the provisiom
in that behalf contained in the Act; and the Statement, Report and Balance-sheet shall
be signed by the Governar, Deputy Governors, three Directors and countersigned by
the Chief Accountant of the Bank. - .

(c) A printed copy of the Report, accompanied by the audited Balance-sheet and
Statement of Acoounts shall, at least fourteen days previous to the gemeral meeting,
be delivered or sent by post fo the registered address of every shareholder.

(d) The Bank shali”also, within two months from the date on which the annual
aocounts of the. Bank are closed, transmit to the Gowernor General in Council a duly
certified and audited copy. of the Statement of Income and Expenditure and Balance
Sheet together with the copy of the Report referred to in sub-clauses above and the
Goverpor General in Council shall cause such -Statement of Income and Expenditure
and Balance Sheet and the Report to be published in the. Gazette of India and copy
of these docoments shall be laid before the Central Legislature for discussion on a
day to be specially reserved for this pnrpose by the Governor General in Council’.”

The motion was negatived.

Dr. Ziauddin Ahmad: Sir, I moéve: Heow o

‘““That after sub-clause (3) of clause 53 of the Bill, the following new sub-clauses
be inserted : : : : .

‘(4) The Bank shall also prepare every year a report on the operations of the Note

Issue Department on the lines: of the report heretofore issmed by the Controller of
Currency and publish the same for general infarmation.

(6) The Governor General in Council shall be entitled to require of the Bank any
information touching the affairs of the Bank and the production of any books, accounts,
returns and documents of the Bank’.” ’

There are two objects I have in mind. The Controller of Currency
publishes every year a very useful report and, I am afraid, that as soon as
the Reserve Bank is establisted, the -publication of this useful ‘bnok may
be stopped, and my intention is that the publication of this report, whieh.
contains lot of useful information, ought to continue and, in the absence of.
even. this book, the public will have no alternative but to fall back upon’
the goods exported from e wholesale fitrm in.Calcutta. My second point.
ig this and it is a rather important point. The Finance Member may just
eonsider this question.  The Governor General in Council shall be entitled:
to require of the Bank any informati-n touching the affairs of the Bank.



1 s ey

THE RESERVE BANK OF INDIA BILL, 1559

In the absence of a provision of this kind. the Regérve-Bank may refuse
to show any books to any auditor whom the Government of India mdy
appoint. In case the affairs of the Bank are not going straight, a provision
of this kind will be very vseful. The Bank cannot say it is ccnfidential,
and 8o on. I hope that thc Finance Meénibar wilt consider this-point.” -

Mr, Preddent'.(The Honourable Sir Shanmukham Chetty): Aﬁendineﬁ(}
moved : ' o ' X

““That after sub-clause ($) of clause 53 of the Bill, the following new sub-clauses
be inserted :- : : S e T R

‘(4) The Bank shall also prepare every year a report on the operations of the Nnt';
Issue Department on the lines of the report heretofore issued by the Controller of
Currency and publish the same for general information. -

{5). The Governor General in Council shall be entitled to require of the Banka‘ny
information touching the affairs of the Bank and the production of any books, accounts,
returus and documents of the Bank’’ ' - ;

The Honourable Sir Geoige Schuster: This is probably the most harm.
less of my Honourable friend’s long list of amendments- But, :on the
whole T think it is unnecessary and in any case I do not think it is quite
suitable as it stands. As regards sub-clause (4) which he proposes, it
would not be reasonahle to expect the Bank tc prepare a report exactly on
the lines of the present rcport issued by the Cortroller of the Currency.
Much of the matter in the currency report dcaling with Government finance
will have to be dealt with in a Government repnrt and not in that of the
Board of the Bank. T huve little doubt that when the Bank is set up, it
will publish information at least as full as that which is now available and
T trust a good deal fuller. T should hope that the Bank would issue a sort
of monthly bulletin on the lines 1ssued by the Federal Reserve Bank of
New York or possibly on the lines of the bulletin issued by the Bank of
England. It will certainly be our intention to provide that statistical
information shall, in the future. be made available to the public in a much
fuller form than it is available at present and we have a good many pro-
posals under consideration for that purpose. It does not seem to be neces-
gary to provide in the Statute for such n statement. In any case. the form
suggested by mv Honcurable friend, I think is unsuitable! As regards the
proposed sub-clause (5), we consider that to be unnecessary, because the
Governor General will buve a representative cn. the Board. and, -through
the medium of that ofhicer, he will be able to get all the information which
he requires. This is cue of the purposes of having a Government repre-
gentative on.the Board. Therefore. although this amendment is compara-
tively innocuous, I think it is unnecessary, and I am afraid I must opposse
it.

Dr. Ziauddin Ahmad: Mav I ask one question? Is any person appoint:
ed by the Governor General entitled to examine all the papers and all the
books? o Co - ' o
.o . . . .

The Honourable Sir George Schuster: Yes, Sir. Any member of the
Board is surely entitled fo examine evervthing. Nothing can be kept from
an Hepual member 5t tihe Board and’ the"Goveriment officer ont the Board

will have all those powers.-
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Dr. Ziauddin Ahmad: And if the Governcr General wishes to appoint
any other person besides that officer, then he will not be able to examine

things in tbat way?

The Honourable Sir George Schuster: This is the provisicn by which
we seek to create a linison between tke Governinent and the Bank. I can-
not understand why we should ncw contemplate the possibility .of that
officer being incompetent and having to be supplemented by the appoint-
ment of another officer. ‘

Hr President (The Honourable Sir Shanmukham: Chetty): The questior
1I8: -

“'i‘hat after sub-clause (3) of clause 53 of the Bill, the following new sub-clauses
be inserted :

. “(4)_The Bank shall also prepare every year a report on the operations of the Note
Yssue Department on the lines of the report heretofore issued by the Controller of
Currency and publish the same for general information. '

(5) The Governor General in Council shall be entitled to require of the Bank any
fnformation touching the affairs of the Bank and the productioh of ahy books, sovounts
retarns and documents of the Bank’.” Ceo

The motion was negatived.
Clause 58 was added to the Bill.

. Mr. President (The Honourable Sir Shanmukham Chétty): The Chair
proposes to hold in abeyance clause 54 until after disposing of the amend-
ments of Mr. Sitaramarzju relating to rural credit. :

The question is:
“That Claunse 55 stand part of the Bill.”

Dr. Ziauddin Ahmad.
Dr. Ziauddin Ahmad: Sir I rise to move:

~ ~“That in snb-clause (3) of cléﬁse‘ss of ,the(Bill, after the words “under section §
or gection 13’ the words ‘or be entitled to payment of any dividend’ be inserted.” -

. Mir. President (The Honourable 8ir Shanmukham Chetty): Amendment
moved : S

“That in sub-clause (3)‘of clause 55 of the Bill, after the words ‘amder sectibe ®
or section 14’ the words ‘or be dntitled to. payment of any dividend’ be inserted.’’ .

Mr. Bhuput 8ing: Sir, T have to ask one question with regard to sub-
clause (4). Buppesing a person who is a member of a Hindu joint family,
holds some shares, but he is not legally the sole owner of those shares,
will he be liable to prosecution if he makes a declaration to the effeet ‘‘I
am the owner’’? T just want an explanation from the Honcurable the
Finance. Member. -

. ‘The Honourable Sir George Schuster: Sir, we-are jumping rather rapidly
through this Bill and it is sometimes difficult tc keep pace with all the
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amendments. The smendment which I have to Gepl with now. . smend-
ment No..344.. My Honourable friend; Dr. Ziauddin Ahmad, gave ng
explanation of it. Well, Sir, we zonsider this to be an entirely unsuitable
proposal; it .goes beyond the scope of the clause which deals with voting
rights. It is quite unreasonable to suggest that any man should be deprived
of his dividend merely Lecause he fails tc answer a . let;gar. .On these
grounds, I must opposc my Honourable friend’s amendment. As to the
question asked by my Honoursble friend, Mr. Bhuput Sing, I am afraid I
did not catch it exactly. Will the Honpurable Member kindly repeat ib?

Mr. Bhuput Sing: Sir, in sub-clause (4), there is a provision that
‘‘whoever makes a false statement in «ny declaration furnished by him under
sub-section (1) shall be deemed to have committed the offenee of giving false
evidence.”” Now, a member ¢f a Hindu joint family may hold some shares
without being the sole proprietor of those shares. All other members of the
family have got a lien on those shares joinily. 8o I want to know whe-
ther that person who makes that declaraticn that ‘I am the holder” will
be liable to prosecution or not. ’ o

The Honourable Sir Brojendra Mitter (Law Member): Sir. T do not
think he will be liable to presecution, if one member of a joint Hindu fanily
declares that he is the owner of the shares as karta or as a member ‘of the
joint Hindu family. I would be a perfectly valid ‘declaration.- -

An Honourable Member: But if Le fails to say in what capacity he is
holding it?

¢! Yhe Honourable Sir Brojendra Mitter: Ncvertheless he is a holder who
has got an interest in the shares and he will not be liable to prosecution.

. Sir Cowasji Jehangir (Bombay City: Non-Muhammadan Urban): I
fhitve to ask one question, Sir, ‘Clause 55 (4) was inserted with the object
of preventing shareholders from transferring the’r rhares to somebody else
in order to get. an extra vote and of preventing a benami transaction. That
was the object. Now, if a manager of a joint Hindu family holds shares
bond fide, it does not matter whether he has got others who are also
interested in those shares. If he transfers pait of the shareholding to
Rome other member of the joint family in order o give that other member
of the joint faruilv a vcte, then I do not think he could come within the
scope of section 55 (4); but if he alone legally cah hold shates in joint
tamily, and if he thcn transfers some shares simply for the purpose of
voting or jirt before the annual general meeting, then the question would
becne & litdle bit doubtful. = ‘ ' ‘

.Diwan Bahadur A. Ramaswami Mudaliar: My Honourable friend wants
to know what would happen if the manager of a joint Hindu family, who
holds, say, twenty sharcs, transfers those shares to three members of the
joint family each of whom has a right unitedlv t» all the twenty shares.
Ip that case wi those three members he liable to this penalty ?

. The Honourahle 8t Brojendra Mitter: I do uct think so. A member
of & Hindu joint family can hold separate property. It is not that every
bit of property is joint. Supposing in the case of the -three shares which
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are transferred by the manager of the joint Hindu family to some othm:
members of the family. then the other members of the family. will have
a separate 'int'erest- in these shares. No question of prosecutlon arises.

Mr. Bhuput Sing: But the question asked by Mr. Mudaliar deals with
the pomt very clem-h vn]l those three persons be entitled to vote?

The Honourable Sir Brojendn Mitter: Yes; if they have the reqmmte
number of shares tu be able to vote, but they will vote in thm“r own nght
and not que members of & Jomt falmly - B

‘Mr. President, '(The 'Honou.rable_ Sir Shanmukbam Chetty): The question
3

"Thag sub- clanse (9) of clause &5 of the Bill, sfter the words ‘ander section 9
or section ’ﬁ' the words ‘or be entitled to payment of any dividend’ be inserted.”

The motion was negatwed

Mr. V. X, Aravamudha Aylnglr (Government of Indxa N‘ommahd
Official) : Sir, I rise to move-*

“That after snlrclause (4) of clause 55 df the Bill the !ollowmg sub-clause- b,
inserted : .-

‘(44) Nothmg eént.amod in any dodnnt:on furnished nnder sub-section (I} shall

operate to affect the Bank with notice of any frust, and no notice of any trust

expressed implied or constructive shall be entered on the reglsta: or be :acexycblo
by the Bank’."

Sir, a similar provision exists in the Indian Companies Act, but, under
clause 56 of this Bill, nothing in the Indian Companies Act shall.apply to

this Bank. It is necessary tc prevent the Bank being. “saddled with notices
of trust. Sir, I move.

RS

Mr. President (The Honourable Sir Shanmukhum Chettv) Amendment
moved :

‘ih;t after sub-clause. (}) of clause 55 of the Bill, the following sub-clause be
inse .

'(JA) Nothing contained in any declaration furnished under sub-section (I) shall
operate to affect the Bank with notice of any .trust, and no notice of any trust

expressed implied or constructive shall be enhred on the register or be rmivablo
by the Bank’.”

.Dr. Ziauddin Ahmad: Sn-, 1 risc: to support: this motion. I did not
exactly follow ‘the speech of my Honourable friend.. He delivered it in &
manner as if it was written by somebody else. but from his ability I have
no reason to suppose so. But, in 3pite of that fact, I did follow his argu-
ments, and on the merit of the case, I support the motion.

. Mr. President (Tho ‘Honourable Sir Shanmukham C’hetty.)p : 'I'J.ae‘ﬁi.lﬁesﬁon
I8,

““That after ‘sub-clause (‘) of clause 55 of tho Bxll, the !ollowmg sub-clause bo
inserted :

‘(44) Nothing contained in any declaration furnished under sub-section (I) shall
operate to affect the Bank with notice..of any trust,-and no notice of any trust
expressed Ba::':ph’ed or conltruchve shall “be ontored on tho regmtet or. be reomrsblq
by 'h. ERe ] * - .

‘The motion wes .-adopted.‘ S K
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Mr. President (The Honourable Sir Shanmukham ‘Chetty) :. The question
is: [ B . .
“That clause 55, as amended, stand part of the Bill.”” i
‘The motion was adopted. ‘
Cla:usé‘:55,'é;s amended, was added to the B_i]"t
Mr. M&ﬁt (The Honourable Sir Shanmukham Chetty) : The question
s ' S
“That clause 56 stand part of the § d
" Dr. Zianddin Ahmad: Sir, I beg to miove: : -
“That in sub-clause (I) of clause 56 of ‘the Bill, for the words ‘save by order of

ths' Governor General in Council and in sach manner &s he may direct’ the words

‘éxcept on the authority of an Act of the Indian Legislature and in such manner as
the Legislature may direct’ be substituted.” A .‘

Ry S

The object of this amendment is that it is thie Legfslatun? which is
creating the Reserve Bank and, in case the Bank goes mto liquidation,
the Central Legislaturs ougint to krow how mafters stand.” Here we find
that in case of liquidation the whole thing is left to the Goyernor Geperal
in Council. I want that in this case at least the Central fegislatate should
not be overlooked. After all, the Reserve BRark e the creation of the
Central Legislature and, if it. 'goes ouf ‘of existence, then ‘we. ought to
kmow how the thing-stands. Therefore. in this particular ease, instead of
the Governor General in Council, we should add the Central Legislature as
well.

Sir, I move. - - R
Mr. President (The Honourable Sir Shanmnukhat Chetty): _Améndment
poved : : '

““That in sub-clagse () of clause 56 of the Bill, for the words ‘save by order ‘of
the Governor General in Council and in such manner as he may  direct’ the words
‘except on the authority of an Act of the Indian Legislature and in such manmer ag
the islature may direct’ be substituted.’”’ -

Mr. K. O. Neogy: Sir, I want to say just a few words on this particular
clause.. As worded, this olause leaves thé entire discretion with regard
to sending the Bank into liquidation to the Governor General in
Council. We have no indication a8 to the circumstances in which the Gov-
ernor General may decide to take this extreme action. Honourable Mem-
bers are aware of the provisions in the Indisn Companies Act for wind<
ing up & company, but I do realise that here we are not dealing with an
ordinary limited liability company. * 8tilt I 'should like to' know from'“the
Honourable the Finance Member as to what circumstances, in his opinion
would justify a bank to be sent into liquidation. That is one point. The
next  point that I seek to place before the House is that this clause
seems to assume®that, when such liquidation takes place, the liabilities of
the Bank will never exceed the assets. That, I take it, is the underlying
assumption at least of sub-clause (2).- I quite' realise thas if the Gov-
ernor General in ‘Council is going to be vested with the discretion of send~
ing the Bank into liquidation, he will ‘eertainly take .that action before
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thmgs go very wrong with the Bank. But this leads me to another
point. As far as I have been able to see, there is no provision in this Bill
which limits the liability of the shareholders to the amount of their res-
pective shares. Now, Sir, the distinction between limited and unlimited
Liability with regard to companies is very well known and the Honourable
the Finance Member will remember that, in sub-section (4) of section 3
of the Imperial Bank of India Act, the liability of the shareholders of the
Bank is definitely limited to the amount not fully paid up ‘88 #hares. In
the absence of any such specific provision, I should like to know whether
the liability of the shareholders cannot. be sajd to be absolutely unlimited.
That is to say, for any debt or any transaction of this Bank the share-
bolders may individually be respopsible even beyongd the exfemi of .the
amount of their respective shares. Sir, it may be said ‘that such a coritin-
gency i8 very-remote and, therefore, we can dismiss it from our consi-

eration; :but ‘we are legislating in regard to & very important institution
and nothing should’ be left to chance or undefined. I ‘should very much
like to have the assistance of the Honourable the Finance Member as
also the Law Member in understanding this particular position.

| i Cowasji Jehangir: Ts it your point that it is not a limited company ®
. Mr. K. 0. Neogy: That is one of the poirits.

The Honourable Sir Brojendra Mitter: Sir, I could not follow the
fuestion which my. Honourable friend, Mr. Neogy, put. Does he.
mean liability to outsiders ? o

Mr. K. C. Neogy: Yes, in the first instance.

The Honourable Sir Brojendra Mitter: If that be so, there is no- diffi-
culty. By this measure you are incorporating the Bank; the Bank
becomes a legal person So far as the outside world is -cdhce?ned ~‘the
legal person alone is liable to it and the shareholders do not come’in the
picture at all. The rights and liabilities of the shareholders are with
reference to the Bank itself; with regard to the outside world, the ‘share-
holders do not exist. They ca.nnot be lmble for Lny transaction of the
Bank with outsiders. ,

Mr. K. C. Neogy: May T just mterrupt my Honourable friénd? Puat
was exactly the position of the Impena.l Bank, because the Impenal Bank
was incorporated under an Act ‘of the Legislature and yet it was found
necessary to have a specific provision to the effect that the liability of
the shareholders shall be limited to the amount of the unpsid capital.

The Honourable Sir Brojendra mtter. That is a ligbility to the Im-
perial Bank itself, but in so far as the outsxde world is concerned, a
transaction of the Bank is not a transaction of any shareholder. There
eannot be any question of liability between the outside world and a share
holder. The shareholder does not exist. He exists only in relation to the
Bank iteelf: and, in the case of fully paid up shares, the question does
pot .arire. What my Honourable fmeng quot.ed from the Imperial Bank
of India Act with regard to the habillty that is limited extends to the
unpaid amount,-which is & liability ¢ the Bank itself. _
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The Honourable Sir George Schuster: Juist amplifying ‘what has been
gaid by my Honourable friend, the Law Member, in answer to Mr. Neogy;
# provision of that kind was hécessary in the case of the Imperial Bank;
because the shares were being issued not fully paid. * In the present’ Bill,
if my Honourable friend will look “at clause 4, it is‘laid down that the
ghares shall be fully- paid' from the beginning. We de not contemiplitd
that any shares that are not fully paid should be in existence. Therefore;
as my Honourable friend, the Law Member, has pointed out, there can be
no liability on the sharéholders as such. They have a completely separate
existence to.the Bank. That, Bir, I’ think, disposes of that point. ‘i

As regards the actual amendment, it is a8 very important provision and
it would certainly upset the scheme entirely if my Honourable friend’s
amendment ‘were ‘accepted. In any case, I submit that, in its presen$
form, the amendment is hardly correct, because if the Legislature had to
come in at all, then obviously -the Legislature can pass an amending
Act without any provision of this kind. My Honourable friend, Mt
Neogy, ‘asked what circumstances were contemplated for the extreme’
course of putting the Bank into liquidation. What we lave chiefly in mind
are the circumstances contemplated' under clause 30 which Has already
been passed by the Assembly. I do not think I can answer my Honour-
able friend beyond that, but on’ general grounds T must oppose thie amend-
ment. SEom Do

Mr. Bhuput 8ing: So far as the liabilities of the shareholders to ouf-
sider are .concerned, I am eatisfied; hyt .I want., to.know whether, the
liahilities of the shareholders are limited as regards the liability of the Isgue,
Department of the Bank.and whether they are liable to pay more than
the value.of the paid-up shares. o -

<%

;- The. Honourable Sir George Schuster: No, Sir. They cannot be liable
having taken up their shares and haying performed the only function
which - they have .te perform. They-hold shares and :the Bank ‘is:.a:
separate entity from the shareholders and the -sharehalders cannot - be;
brought in in any way. e i -
;. Sardar Sant Singh (West Punjab: Sikh): In view of the provisions. in:
sub-clause (2) *‘in such event the Reserve Fund and surplus assets, if any;:
of the Bank. . . .”, what will happen if the Reserve Bank has exceeded
assets and the Bank’s lisbility exceed the Reserve Fund as wéll ag the
surplus assets ? Will the creditor have some remedy? Will the Gévernt!
ment come to the help of the Bank and pay that portion of the liability
that exceeds the assets from the taxpayer’s money or the.shareholders.
will be brought in-to contribute their.quota towarda those excess lisbilities 7.
The Honourable Sir Brojendra Mitter: The -shareholders’ lisbility is
limited to the value of the shares, and since these shares are to be fullv
paid up, there is no question .of .the.shareholders incurring. any liability
under the scheme. ' ’ ‘ ‘ ;

. . hl 0 . .

~ Bardar Sant Singh: My question is, supposing the Habilities of the.
Bank at the time of liquidation, exceed the totalg smount of reserve aa.
well as the assets available, the creditor will have to realise: the: debta,:
may I know from what sources they will be paid?
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The Honourable Sir Brojendra.Mitter: If the- liabilities are more than
the absets,” then the credito;s will be paid pro rata. Sub-clause (I) pro-
vides that that liquidation may be made by order of the Governor- General
in Council and in such manner as he may direct. = Whether Govern-
ment will pay the amount of deficiency or not, that is not provided here;
but so far as the shareholders are concerned, there is no question of any

lisbility. -

. Sardar Sant Singh: I will try to explain it in -more detail. The posi.
tion is this. The position of the Government is that the shareholders are
only liable to the extent of the share that they are holding in the Bank
and they do not come in at the time of the liquidation, That is accepted.
The other position is, supposing the liabilities of the Bank exc the
total amount ‘of the reserve fund as well as the assets available at the
time of liquidation, then, if the liabilities exceed, there are bound to. be
certain creditors and those creditors must be paid, but the Bank is unable
to meet- these ‘debts from the reserve fund as well :as the assets, because
they are less than the total number of liabilities. What I want to know
is -‘the position of the creditors, wherefrom will the creditors receive
their amount outstanding against the Bank ?

. Mr. President (The Honourable Sir Shanmukham Chetty): The Bank
will stand to the creditor in the same position as an insolvent debtor stands
to his creditors osnd the creditors will get pro rata whatever agsets are
available. . e

_ 'The Honourable Sir George Schuster: May I also add a practical point
to that. The contingency which my Honourable friend has contemplated
is one which I should like to impress upon the House we really ought not
to contemplate. I should be very sorry if these onestions and answers

were reported in the press and any impression was " 1 in the publie
mind that we have seriously to contemplate the-con’ thi e Central
Bank of the country going into liquidation and 1y 80, THeTe iR reet its

lisbilities. Tt will be so closely connected with tndP&overnment, it will
be so essentially a public institution that in any crisis of that kind we must
assume that the Government of the future will step in in some way or
other and deal with the position. I think it is undesirable that the con-
tingency which my Honourable friend has in mind should be regarded as
a likely contingency.

honm President (The Honourable Sll’ Shanmukham Chetty): The gues-
18: o '

. - “That in -sub-clause. (1) of clause 56 of the Bill, for the words ‘save by order of
the Govemqr,Generfgl‘ in Couneil and in such manner. as he may . direct’ the wards
‘except on the authority of an Act of the Indian Legislature and in snch mannmer as
the Legislatuare may direct’ be substituted.’

* The motion was negatived.
Dr. Ziauddin Ahmad: Sir, I beg to move:

“That for sub-clause (2) of clause 56 of the Bill, the following be substituted :
- “(2) In .such event tHe Reserve Fund and surplus aseéts, if any, of the . ghall
be djvided between the Governor General in %ounci} and the sy'ha.x‘elmlder?wiﬂnt ?u:h

proportion as the Governor General in Council and Indian Legislature i
te be fair and equitable’.”" ' ' ndian Legislature may . determine
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According to the existing provision,-the shareholders: will be entitled to
get 25 per cent. of the reserve deposits that we are presenting to them in
the shape of five crores of rupees. The original provision is that they would
be entitled to 25 per cent. My amendment is that this money really belongs
to the taxpayers. It is not the shareholders’ money.. We have really to
keep them in order to stabilise the Bank and they are not entitled to it,
becsause we have helped them out of the taxpayers’ money to stabilise them.
I say that the proportion ought to be decided by the Legislature and should
not be left by law at one-fourth.

Mr. Bhuput Sing: The proviso makes it clear that:

*Provided that the total amount payable to any shareholder under this section
shall not exceed the paid-up value of the share held by him by more than one per
cent for each year after the commencement of this Act subject to & maximum of
twenty-five per cent.’’ -

Dr. Ziauddin Ahmad: After 25 years it will be 25 per cent which I do
not think necessary.

Mr. President (The Honourable Sir Shanmukham Chetty): Amendment
moved:

“That for sub-clause (2) of clanse 56 of the Bill, the following be substituted :

*(2) In such event the Reserve Fund and surplus assets, if any, of the Bank shall
be divided between the Governor General in ncil and the shareholders in such

proportion as the Governor General in Council and Indian Legislature may determine
to be fair and equitable’.”’ i

. The Honourable Sir George Schuster: I quite agree with my Honourable
friend who hss moved the amendment that the Legislature should have some
say in deciding what is fair and equitable, and that is exactly the question
which we are putting to the Legislature under this proposal. We are asking
the Legislature to decide that these proposals are fair and equitsble. My-
Honourable friend seems to have so little confidence in the Legislature, of
which he himself is a Member, that he wishes to leave the question for
the Federal Legislature of the future. I submit we are entitled to take
upon ourselves the responsibility of deciding what is fair and equitable here
and now and that this proposal is fair and equitable. On these grounds, I
oppose the amendment.

. Mr. President (The Honourable 8ir Shanmukham Chetty): The question
is:
“That for sub-clause (#) of clause 56. of the Bill, the following be substituted :

'&2‘) In such event the Reserve Fund and surplus assets, if any, of the Bank shall
be divided between the Governor Gemeral in cil and the shareholders in such

rtion as the Governor General in Council and Indian Legislstore may determine
to be fair and equitable’.”’ i

The motion was negatived.

Clause 56 was added to the Bill.
. Mr. President’(The Honourable Sir Shsnmukham Chetty): The question
is: g e e e

RPE EO I N

© “That clanse ‘57.stand’ part of the Bill™ ...
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Dh Ihuddin llnntd 8ir, T move‘

M‘Tb&t for nb-clanm {f) and @ of clause 57 of tho Bill, the following be nbdh
tated ;-

. ‘Governor- G‘enoml in Council may, from. tune to time, make mgnlshons not
inconsistent with this Act, to.provide for matters for. which provision is

or convenient for the purpose of giving effect to the provisions of this Act
regulations made thereunder shall be laid before soth the Central Le islatures’ a
shall’ be published in the Government of India Gagette and no suc reguhtléni
shall ‘be altered except with three months’ previous motice given and published in the
Government of India Gazette and the approval of the Central Legislature.

Provided, however, the Central Board, with the previous sanction of the Go¥ernor
General in Councﬂ may make rules not moonsmtent with this Act or the Regulations
made thereunder for any of the following purposes : ,

(a) t.ho good government and' conduct of the business of' tho Bank ;
(0) the appointment, pay, pension and conditions of service , of officers. Aml
-employees; and
(c-) anybother matter necessary or convenient to be promdpd for: egrumg on its
usiness’.”’
o

The intention of my motion is this. In clauses 56 and 57, we give a
series of subjects on which regulations will be framed. TThese ‘subjects are
of two classes, one which deals with every-day administration of the "Baadg
and the.others are on the question of principle., Therefore, T should like
that the regulation msking power should not be left to the Central Legisla-
ture and the Governor General in Council in case where principles are in-
volved.: But it should be left to the Central Board in case of those regula~,
tions where the day-to-day administration ig concerned. For example,
looking into sub-clause (2), you find that (a) to (d) and_(m) to (¢) deal with
the principle, and I only wish that ‘the regulation m, power should be
vested 'in ordinary affairs to the Central Board subject to tHe approval of
the Governor Geperal in Council; but, in case of pnnclples, the Legisla~
ture should not be entirely overlooked because, &fter'all, we are really the
guardians of the policy of the Bank. S8ir, I move.

-y

. Mr. P!elident (The Honourable Sir Shanmukham Chetty) Amendmenﬁ
moved . e

) “That. for mb-cl&usec (n and (2) of cla.me 57 of the Bill tho followmg be luBsti"
tated :
‘Governor General in Council may, from time to time, make regulations not
inconsistent . with this Act; to provide for-mmiters- for - which  provision,is' neesmary
or convenient for the purpose of giving effect to the provisions of this Act.
regulations made thereunder shall be laid before both the Central Legislatures ang’
shall be published in the Government of India Gazette and no such regulations
shall be af red “except with three months’ previons motice given” and published:in the
Governmertt of India Gazette and the approval of the Central Legislature, .: - v
‘Provided: however the Oentral Boatd, with the previvas sanction 6f the CGovéner
@eneral in Gouncil): may make rales not inconsistent with’ t;hii Act or the Rognhﬁoﬁlx
made thereunder for any of the following purposes : ~f

(a) the good government and conduct of the business of the Bank;

(5) the appointment, pay, pension and conditions - of * servics - of° oﬁdel’o'nnd
employees; and

() anyb other matter necessary or convement to be provided for cnrrymg on its

hdld t..,'.,l.*-.

'.l'ho Honourable Sir George Schmw 8ir, I must oppose my Honou
able friend’s amendment. 1 might support that part of it whieh proposes
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4o substitute the words ‘‘not inconsiatent wit.h” for ‘“‘consistent _w:th,
as they stand in the Bill, but gtherwise I think my Honourable friend’s
amendment is unnecessary and wrongly conceived. We do not %hink
that it is necessary or gt all desirable that all these regulations should be
approved by the Central Legislature. We have provided for publication.
If they are published, they will be open to discussion in the Legislature
and that seems to us to be sufficient. They are matters which should
‘be left to the Central Board to regulate, and the Legislature is not
really a suitable body for dealing with matters of this kind. On these
grounds, I oppose the amendment.

M. President (The Hopourable Sir Shanmukham Chetty): The ques-
‘tion i8:

*““That for sgb-clauses (7) and (#) of clause 5% of the Bill, the following be substi-
tubed : -

‘Governor General ip COouneil may, from time to time, make regulations not
inconsistent with this Act, to prowide fer matters for which psavision. is mecessary
or convenient for the pu of giving effect to the provisions of this Act. Any
regnlations made therenndrg_ r shall be laid before both the Centfal Legislatures and
shall he published in the €loyernment of India Clazette and no sach' regulations
shall be a{)m-ed except with three months’ psevicus notice given and publisbed in the
“Government of India Gazette and the approval of the Centrp) Legislature.

Provided, however, the Central Board, with the previous sanction of the Governor
‘General jn Coupsil, may mrﬁf mot jpconsistent with this Act o the Regulagions

ollo

‘made thereunder for any wing purposes :

(2) the good government and conduct of the business of the Bank;
(b) the appointment, pay, pension and conditions of service eof officers and
employees ; and

(¢) any qother matter pecessary or convenmient to be provided for carrying on its
business’.”

The motion was negatived.

Raja Bahadur G. Krishoamrachariar (Tenjere cum Trichinopoly: Non-
‘Mubammadan Rural): Sir, I beg to move:

“That to sub-clanse (7) of clapse 57 of the Bill, the following proviso be added :

‘Provided that such latiopg do i o 1! th v
laid on the table o;n both Legislatures fo?m,tlw(‘?2 %nt' aflc{ 030 R:rl::g'on in?deh;o: t‘h)'::l’-
amendment. If any such amendment is made and earried, the regulations shall be
-amended accordingly and such amended regulations shall come into foroe’.”

I have taken this amendment not word for word, but adapted it
from certain Statutes that have reeently been passed in Parliament, and
for this reason. There is a book to which I had referred sometime ago,
called ‘‘The New Despotism” by the Lord Chief Justice of England.
Parliament in England not having the time to look into all these legisla-
tive enactments is supposed to enact the primciple and leave the framing
2lf1e the lrules to the e;.dministrat«ive departments. The result is thav, whep
he rules are framed, they generally go against the principles lai ),
and once they are allowe{l gto come intoagforce withg;:;p cggflx?g lr?e‘gisggyliv

the authority which laid down the principles, the result is that there is

no-way of getting ower it exoept by gaing to the Courts and fighting the
matter out; and -very'pmhnhiy the Courds in cergin ceses willhmgo no
lurisdietion %o go ﬂ;*@ it. 'Phe »esujt is that whapeas this Legislature lays
down certain principles, the Central Board or whoever it may be, which -
has the rule making suthority, go and frame rules. They do it honestly
I admit, but, in view of their own interests, -¢hey frame rules which, as o
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matter of fact, militate against the principle laid down by the Legislature.
And once they do it and if it comes into force without reference to the-
authority that lays down the principle, it is not quite fair to the original
authority to do so; and the Lord Chief Justice of England has written a
whole book protesting against it. We are supposed to be under a rule-
of law, but, as a matter of fact, the rule of law only extends to laying
down principles and leaving the rest to the administrative departments;
and administrative departments throughout the world consider their own
convenience irrespective of the rules that they make being consistent or-
inconsistent. The most flagrant instance was this; there was a sef of
rules made by an administrative department and the Legal Department
objected to the rules as being inconsistent with the principles laid down -
by the Legislature. The reply was that if the rules were inconsistent with
the principles, they should go and slter the principles; but the rules will
remain in force. That, Sir, is the position taken up and that is what
tH ”:Lord Chief Justicé pointed out. And it is dangerous, it is inadvisable, -
it’ 38 undesirable to vest the administrative departments with the power
‘of making rules; and this provision has been taken from an Act of Parlia-
ment, and I submit there ought to be no objection,—I hope there will not-
be,—to accept this amendment.

Mr. President (The Honourable Sir Shanmukham Chetty): Amend-
ment moved : ‘

“That o sub-clause () of clause 57 of the Bill, the following proviso be added :

‘Provided that such regulations do not come into force unless they have been-
laid on the table of both Legislatures for two months and no motion made for their-
amendment. If any such amendment is made and carried, the regulations shall be

LT

amended accordingly and such amended regulations shall come into force’.

The Honourable Sir George Schuster: Sir, there may be very good’
grounds for my Honourable friend’s proposal, but I submit that it would
lead to great practical inconvenience. It might be necessary to make-
regulations at any time, designed to come into immediate effect. If the
Legislature were not sitting, it would be necessary to delay until it sat
and then to delay another two months. I would suggest to my Honour-
able friend that strongly as he feels his grounds, this way of meeting his-
point is likely, as I said, to lead to very practical inconvenience. am.
afraid I must adhere to the attitude I have taken up with reference to the
last amendment, namely, that we consider that the publication of these
regulations and the opening of the door to subsequent criticism is really
all that is required.

Raja Bahadur G. Krishnamachariar: If I criticise and nothing comes
out of it, what is the result?

Mr. President (The Honourable Sir Shanmukham Chetty): The ques-
tion is:
- *That to sub-clsuse (I) of clause 57 of the Bill, the following proviso be added :

¢ ‘Provided that such regulations do not come into force umless they have been
laid on the table of both Legislatures for two meonths and no motion made for their
amendment. If any such amendment is made and carried, the regulations shall be
amended accordingly and such amended regulations shall come into force’.” '

" The motion. was. negatived. .
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Mr. Muhammad Anwar-ul-Azim (Chittagong Division: Muhammadan
Rural): Sir, I beg to move:

«“That in sub-clause (2) (¢) of clause 5i of the Bill, the words “if the Central Board
thinks fit’ be omitted.”

Personally I think it will not be right on our part to leave any discre-
tion in these matters to any subordinate agencies which are created by
the Statute of this House. You will remember, Sir, that the other day
in this very conneétion I had to bring in a motion for .adjournmens,
because an Act was passed by this Legislature where it was particularly
‘mentioned that the election with regard to a particular committee at a
particular place will take place according to the method - of the single
transferable ‘vote, but that Statutory obligation was not observed by o
certain body in this country. So my apprehensions are that, unless and
until. these methods of election are made obligatary on these subordinate
bodies. the real result will not be achieved. -

Mr, Pregident (The Honourable Sir Shanmukham Ghetty): Amend-
ment moved:

““That in sub-clause (2) (&) of clause 57 of the Bill, the words. ‘if the Central Board
thinks fit' be omitted.” : ’

Dr. Ziauddin Ahmad: Sir, on a previcus amendment, T pointed out

that.subwclauses in this ‘clause: were of two kinds—principles
. an¢ administrative details—I said that we wanted different
agencies for framing the regulations under these two heads, and I
quoted, though I did not read out, certain books that this important
question of election could not. be left to the Central Board, Tt is
quite possible that they may make regulations in a manner which
would be exceedingly useful to the sitting Directors and may be
‘prejudicial to a person :who may be a candidate afterwards. I suggest
that the proper . agency for framing these rules is the Governor
General in Council with the approval of the Central Legislature. For
instance, in the election of the Legislature, if you leave the power of
framing rules to the Legislature, if vou give the power to the elected
Members to frame rules for their own election, it is likely that we will
frame rules to suit the convenience of ourselves who are sitting Members.
I never heard that the rules of election for a particular body are made
by that body itself. It ought to be made by some higher authority if
that higher authority is available: and, in this case, the Central Legisla-
ture is the highest authority and is the only proper authority with whose
consent the Governor General in Council ought to frame rules regulating
the election. of Directors to the Central Board. With these words, I
support the motion.’

Mr. Bhuput 8ing: Sir, I oppose the motion. Why should we have 8o
much suspicion: of the Central Board? Of course, at first it will be nomi-
nated, but, after a period, it will be elected; I do not think we should
have any suspicion from the very beginning that the Central Board wilt
not look to the interests of all the communities concerned. It is only
proper that we should have some faith and confidence in the Central
Board, and, further, over the Central Board there is the power of the
Governor General in Council on all matters including this thing on whieh

D.2

lpnM.
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they would have the same power over the making of rules, etc. So I
oppose the motion.

The Honourable Sir George Schuster:Sir, as far as we are concerned,
we are quite prepared to accept my Honourable friend's amendment. His
object, as I understand i, is $o meke it clear that the principle of propor-
tional representation by meams of the eingle transfersble wote shell in
fact always be followed. That, as & matter of fact, has always been our
intention, and I myself in the course of the diseussion on an earlier clause
in the Bill referred to this clause #s evidence of our intemtion. I must
confess that it is one of the details that I had not got in mind at the
time, but actually this is only discretional in this clance, and we certainly
contemplated that the prineiple of proportionel representation should
alwiys be folowed. Therefore, we on the Government side are prepared to
accept this amendment. I think that is all that I need say.

#3¥" Presient (The Honourable Sir Shanmukham Chetty): The ‘ques-
tion is:
. ““That in subclanse (2) («) of eleuse 57 of the Bill, the words if the Contral Board
thinks fit’ be omitted.”

The motion was adopted.

Mr. Muhammad Anwar-al-Azim: Mr. Pregident, I move:

. “gg:; to part (j) of ssb-clause (2) of clayse 57 of the Bill, the following proviso
e a :

‘That the officers and staff of the Baok shoyld be taken from all classes of people
according to the rales framed by the Government of India in this behalf’'’

I can assure you, Sfr, that it is farthest from my thoughts to bring in
any contentions mstter. But it seems, Mr. Pregident, thet there are
jurking suspicions as a result of past experience in the many parts of the
‘House, whether the Bank will deal squarely with all, for after the first term
of four or five years, when there is full-fledged Swaraj in the Bank, these
lurking suspicions must be dispelled as a result of just action. It is not
for the purposé of carrying this emendment, but only for bringing to the
notice of the Government of Indis that this suspicion does exis{ and, for
want of finding a more vocal expoment, that it has fallen to my lot to move
it here. 1f it wus my contention that I wanted a particulsr slice ear-marked
for my people, of course that would have come with proper wordings; but,
sitting on this side of the House, we who have all very liberal idems about
these things—I am certain, the Honse will not mistske me or think that I
am camouflaging the real issue. If the Government are really serious in
regard to giving this Reserve Bank a chance, I think the administration
of the Bank should be above suspicion, and, with that object in view, even
if the Government of India by executive orders give some sort of indiestion
to the controllers of this Bank, my purpose will be served and that is that
all classes of people should come in right proportion.

Mr. President (The Honourable Sir 8hanmukham Chetty): Amendment
moved:
. “:lI:ih:dt o part (j) of sub-clause (2) of clagse 57 of the Bill, the follywing proviso
a . R B

‘I'bat the officers and staff of the Bank should be taken from all classes of people
according to the rules framed by the Government of India in this behalf’.”
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Maetvi Muksxunasd Sheses Dsoodi (Tirhut Division: Mubammadan) Sir,
this is a matter which, I think, does not require any discussion. Every
one will agree that when a new venture is started, it must guide itself by
past experience. We have seen the preponderamce of one community over
the other working havoc in some departments. The amendment proposes
that the officers and staff of the Bank should be sakem from all clagses of
the people according to rules framed by the Government in this behalf.
It seems to be quite an inoffensive amendment and it appears to me that
it should not evoke any objecticn from any part of the House. It interests
all and all should accept it. ¢

Mr. N. M. Joshi (Nominated Non-Official): Mr. President, it is true that
the staff of this Bank should be drawn from all classes of people in the
; bus, s the same time, I wish to draw the attention .of Government
to the fact that at present the Currency Offices at various places have got
a large staff and it is essential tHat this staff should be provided for in the
Reserve Bank, and I would like the Honourable the Finance Member to
state very clearly whether he is going to provide for this staff now in the
various Currency Offices . . . .

The Honourable Sir George Schuster: I have already made & statement
to that effect in the course of an earlier discussion.

Mr. N. M. Joshi: I am very grateful to the Honourable the Finance
Member for his statement and I shall say no more except that I am very
sorry I was not here when thut statement was made.

The Ronourshle Sir George Schuster: Sir, we have, throughout the
discussions on this measure, and also in framing it, deliberately kept any
sort of communal consiieration outside, and we do feel that it is undesir-
able that provisions of this kind should be put into a Statute of this nature.
We have no reason to suppose or to anticipate that the Central Board will
disregard public feeling in this matter, but of course their first duty will
be to provide an efficient staff. The actual proposal in this amendment
seems hardly suitable. What I mean by that is. it does not come in very
well into the clause to waich it is attached. It is a sub-clause dealing
with the manner in which the business of the Central Board shall be tran-
sacted and the procedure to be followed at meetings . . . . . .

An Honourable Member: The amendment wmcved is:
“That t» part (j) of subclauss (2) of claues 87 of the Bill, ...

The Homouralbile Bir @eorge Schuster: | nst apologise. I did not hear
thet. _But in any cune I sugwest that it is such a vague clavee as to have
};er_v little meaning am! 1 hope that my friend who moved it will not press
1G.

Mr. Muhammad Anwar-ul-Agim: i don't press it, Bir, if all intevests
are seen to.

Mr. President (The Honcurable Sir Shanuukham Chetty): Does the
Honourable Member wish to withdraw? i

Mr. Muhammad Anwar-ul-Asim: Yes, Sir.

The amendment was, by leave of the Assembly, withdrawn
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Mr. President (The Honourable Sir .Shanmukham Chetty)s The. gues-
tion is:

“That ciause 57, as amended, stand part of the Bill.”

The motion was adopted. -
Clause 57, as amended, was added to the Bill.

Mr. President (The Honourable Sir Shanmukhom Chetty): The ques-
tion is:

«That clause 58 stand part of the Bill.”

Does the "Honoural:le Mernber, D Zisauddin Ahmad, propose to move
hig apendment No. 359 ? -,

“Br. ZMuagin Ahmad: Yes, Sir; but if you permit me, I would not like
to read the two pages -

Mr. President (The onourable Sir Shanmukham Chetty): Does he
propose to move it at al'? S

Dr. Ziauddin Ahmad: Yes, Sir.

Mr, President (The Honourable Sir Shanmukhem Chetty): All right,
but does the Honourzble Member realise that, whilc he h:is been fighting
for the depreciation of the rupee, in this amendment he seeks ta appreciate
the rupee? He fixes the value of ske gold sovereign at Rs. 15 which means
1s. 4d. gold, which meang probably 1s. 12d. (?) sterling, and the whole
amendment is based on that scheme. '

. Mr. H. P. Mody (Itcanbay Millowaers” Assuciition: Indian Commerce):
We can devalue it later. ) ' -

Dr. Ziauddin Ahmad: T realised that those figures were put in on the
assumption that one rupee  is equal to 1s, 6d. and T have changed the
figures in consequence of cur passing clauses 40 and 41.

Mr. President (The Honourable Sir Shanmukham Chetty): The Chair
regrets it cannot allcw this amendment. The whele schems is based on
the basis of 1s. 4d. gold for the rupee, and the Honourable Member cannot
move it. If he persists in moving ‘it, ‘the  Chair will have to‘rule the
amendment out. of order, since already, under clauses 40 and 41 the value
3¢ the rupee has been fixed by thig House at 1s. 4d. sterling.

Dr. Ziauddin Ahmad: What about the other?

Mr. Progident (The Honourable Sir Shanmukham Chetty): The whole
of it appears to be out of order. It ig for the Dactor to say which part
of his amendment is in order. The Chair realisns the handicap of the
Doctor, because tne amendment was framed Ly eomebodv . else.. The
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hole of this amendment under the twc heads ‘‘rold Coinagzc and Mint’’
:.Vnd ““Coinage of Bullion” provides for the free coinage of gold at a parti-
cular figure, and thc figure chosen by the author of thw amendment i
1s. 4d. gold. The whole scheme is based upon it.

Dr. Ziauddin Ahniad: There is no dsubt that the whole amendment was
‘not framed by me, but it is not a fact that the whole schemc was framed for
me by somebody else. I have taken somebcdy else’s amendment to move.
The point I want to make is this. There was a diccussion about the change
in the Coinage Act and we were promised in the year 1927 that the altera-
tions in the Coinage Act would be taken along with the Reserve Bank
Bill, and this particular thing was entirely ignored by the Select Committee
.and the House. This is really the point which I want to make today . . ..

The Honourable Sir George Schuster: May I raise another point of
order, 8ir? My friend said that there was a promise that this Coinage
Act would be reconsidered when the Reserve Bank Bill was introduced. 1
-do not know to what promise my friend refers; but, at any rate, if ther.
was & promise, that promise has been brokem. Ib has not been fullfille”
There is nothing about this in the Reserve Bank Bill, and, therefore, I
submit that the whole of this amendment is quite outside the scope of the
Bill. Tt is a coinage measure in which the Reserve Bank is not mentioned
at all. It is, therefore, out of order.

Dr. Ziauddin Ahmad: May 1 just raise another point of crder? I should
firsb move the amendment and then the question can be raised. I have
not moved any amendment yet. '

Mr. President (The Houourable Sir Shanmukham Chetty): The Chair,
‘of its own accord, raised a point. So far as the Chair has been able to
understand this very complicated amendment, it is out of order in view of
the decision taken on clauses 40 and 41. Apart from that, it goes clearly
against the intention of the Honourable Member with regard t. the value
of the rupee. The Chair would like the Honourable Member to point
out which part of the amendment will not come under the mischief of
this. The Honcurable Member should think over the matter durine the
luncheon interval. °

_ Mr. B. Sitaramaraju (Goanjam cum Vizagapatam: Non-Mubammadan
Rural): Sir, before you adjourn the House, in view of the rapid progress we
-have made. may we request you to kindlv give us a longer time for Lunch?

Mr. President (The Honoursble Sir Shanmukham Chetty): The House
‘now stands adjourned till a quarter past Two. ) :

The Assembly then adjourned:for Lunch till a Quarter Past Two of
‘the Clock.



_ The Assembly re-assembled after Luneh at a Quarter Past Two of the
‘g};)qk, Mr. President (The Honourable Sir Shanmukham Chetty) in the
air.

'

Dr. Ziauddin Ahmad: The intention of this amendment No 859 is not
in any way against clauses 40 and 41. The intention of this amendment
is to ihtroduce a gold mint in this country. At present there is no gold
mitit in this country and no gold coinage, and the intention ig to introduce
gold coinage in India. The figures given in sub-clause (2) of this amend-
ment may be changed. They were originally given on the basis of 1s. 4d,
for 4 rupee and they may be changed into 847512, and in sub-clause (3),
for Rs. 15, Rs. 18-5-4 may be substituted. The original elause 58 8ays:

‘“‘Gold coims, coined at His Blajesty’s Royal Mint in England or at. aﬁ mint
established in pursuance of a Proclamation of His Majesty as a branch of His Majesty’s
Royal Mint, shall not be legal tender in British India ... .”

‘That is the original provision and the objeet of my amendment is to-
prepare the way for introducing gold currency in this sountry. Since gold
is being exported in large quantities, the object of the amendment is that
we ought to eheck the expert of gold and mint a portion of the gold in a
particular form. Thet §6, new eeins sre inétodueed under this amendment.

Mp. President (The Honourable Sir Shahmukham Chetty): The Chair
eannot allow these elaborate changes in the amendment to be made at this.
stage. The amendment is out of order, and in any case provision for the
free coinage of gold and the establishment of mint are clearly outside the
scope of the Bill which establishes a Reserve Bank for India. The amend-
went is, therefore, not in order.

Mr. Vidya Sagar Pendya (Madras: Indian Commerce): May I . . .

Mr. President (The Honourable Sir Shanmukham Chetty): The Hon-
ourable Member cannot question what the Chair has said.

Mr. Vidya Sagar Pandya: I do not question what you have said in any
way, but I wish to say that, when the Currency Bill was introduced in
1927, a similar amendment was proposed, and 8ir Basil Blackett, the then
Finance Member, at that time wrote three letters, one of which was to
myself. It was contended that, if we did not raise the point at that time,
we would be debarred from raising it at the time of the consideration of
the Reserve Bank of India Biil, and he wrote a letter to say that he would
see that no obstacles were placed in the way of our bringing any amend-
ment for a change in the Coinage Act, and on the floor of the House. The:
then Finance Member to the Government of India gave assurance thrice to
that effect. ‘

Mr. President (The Honourable Sir Shanmukham Chetty): Order,
order. This House ia eoneerned only with the mensure that is befors the
House, and not with what 8ir Baail Blackett or what anybody else might

!Eve said before. We are comcerned only with the Bill as it is before the
ouse.

Mr. Vidya Sagar Pandya: Is this the value of the promises given by the
Government . . . . . .

. M .Presidoqt. (The Honourable 8ir Shanmukham Chetty): The Chair
18 not in & position to help the Honourable Member on that point. So-
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far as the Chair is concerned, it can decide ﬂ}e adm.ugnblhty of an. ame
ment only oh the basis of the scope of the Bill that is actually before the
House and not on the basis of what might have transpxrad between Honour-
able Members and Government on & previous occasion.

The question is:

“That clause 58 stand part of the Bill.”

The totion was adopted.

Clause 58 was added to the Bill.
Clause 59 was added to the Bill.

Mr. V. K. Aravamudha Ayangar: I move.

“That after clause 59 of the Bill, the following new clause be inserted :
_‘58A. In sub-section (3) of section 11 of the Indian Companies Act;belf'l?, after VII of

Anen@rrent ‘ ’ ¢ ’ i .
“m% it the word ‘Royal’ the words ‘Reserve Bank' shall be inse 1918,
f’tlasct of

The object of this amendment is to prevent the name of the Bank
being misused so us to deceive the public. Sir, I move,

Mr. President (The Honocurable Sir Shanmukham Chetty): The ques-
tion is:

*“That after clause 59 of the Bill, the following new clause be inserted :
‘50A. In sub-section (3) of section 11 of the Indian Compames Act, 1813, after VI;!of

o lendment the word ‘Royal’ the words ‘Reserve Bank' shall be inserted’.” 1913,
A ?
3. °

The motion was adopted.
New clause 89A was added to the Bill.

Mr. President (The Honourable Sir Shanmukham Chetty): The House
will now take up the new clauses that have been kept pcnding. Amend-
ment No. 312 in the name of Dr. Ziauddin Ahmad.

Dr, Zisuddn Ahmad: Sir, { move:

‘“That after clanse 44 of the Bill, the following new clause be imserted and sabse-
quent claus:s be re-numbered accordingly :

‘45. The Bank shall not purchase shares of any bank outside the United Kingdom
without the permission of the Governor General in Council’.”

The Homourable 8ir George Schuster: On a point of order. Sir, I
submit that the isaue raised by this new clause has already been decided
upon by the House. The House, by a large majority. authorised th: Bank
to hold certain kinds of shares, that is to say, it was to the eficet:

“or any {nternational bank formed by such banks and the investin .of the funds
of the Bank in the shares of any suck international bank.” & °

v .

No limitation was put on that as is suggested by this new clause of my

Honourable friend, and the House has accepted it. I subwinit that my

Honourabie friend’s present amendment attempts at least tc limit the scope
of this earlier decision of the House.
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Dr. Ziauddin Ahmad: That particular clause whick we passed said what
the Bank could do, it was a sort of permissible plause, and here I lay
down the procedure how that power should be exercised. In that partmula;
clause, which we have passed, the procedure has not been laid down, an
the procedure is that, if they want to purchase such shares, tte permission
of the Governor General in Council is necessary.

Mr. President (The Honourable Sir Shanmukham Chetty): But the
Honoursble Member seeks to limit the power given to the Bank by a pre-
vious clause which this House has adopted. The House has given an un-
conditional power. and the Honourable Member cannot now try and impose
a condition on that power which has already been given.

Dr. Ziauddin. Ahmad: It was only a permissible power.

Mr. President (The Honourable Sir Shanmukham Chetty): Has the
Honcurable Member anything to say that his amendment is in order?

ﬁ‘r ih*.nddin Ahmad: That clause which we have passed i only & per-
missible ~lause that the Bank will have power to purchaze thesc shares,
but this clause of mine lays down that that power should he e¢xcreisea under
certain conditions. . :

Mr. President (The Honourable Sir Shanmukham Chetty): Uncond'i-
. tional power has already been granted and, therefore, this amendrnent will
noi-be in crder. . ' : _
For the convenience of the House and in order to save time, the Chair
would suggest that Mr. Sitaramaraju might first move only his new clause
45

““There shall be established a Rural Credit Department of the Bank which shall be
kept distinct from the other departments of the Bank.”

Tf he gets the verdict of the House in his favour, he can ‘then-meve his

whole scheme. and if the House negatives it, then the whole. scheme
autoinatically goes out. ; ' '

The Honourable Sir George Schuster. May I tell my Honsuralde frfend
before he moves it, that he has another amendment down. I shculd like
to know whether he really intends to move this.very complicated amend-
ment in preference to the simpler amendment later on.

Mr. B. Sitaramaraju: I should like to explain my position to the Hon-
ourable the Finance Member. In the first amendment, what I actuslly
propose i8 a little xchere of my own for service to rural credit. In the
second amendment, which is No 835, I propose:

“The Bank shall, at the earliest possible date and in any case within two years
from the date on which this Act comes into force, establish a Rural Credit Depart-
ment of the Bank as a distinct department of the Bank, on such terms and conditions
regarding the financing and the method of working of the Department as the Bank
and the Governor General in Council may agree upon.”’

The second amendment would give .a latitude -to the Govermment to
bring in a scheme within a period of two years, while the first amendment
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which I move would be the first of a series of amendmeuts which are in
themselves a complete scheme.

Mr. President (The Honourable Sir Shanmukham Chetty): The'Hbz.l-
surable Member might move 835 as an alternative amendment, if his

present amendment is negatived.

The Honourable Sir George Schuster: I understood your suggestion was
that the House should take a general decision on the principle of setting up
a Rural Credit Department. That principle is raised in both these amend-
ments. I submit that if my Honourable friend adopts the alternative of
moving this complicated amendment No. 820 first, it is impossible to
discuss the general principles, because the objections would have to be
objections taken to the manner in which he proposes to carry it cut. It
is very difficult to discuss the gemeral principle, apart from the parti-
cular method proposed by my Honourable friend.

Mr, President (The Honourable Sir Shanmukham Chetty): What would
the Honourable Member. suggest? "‘f

‘The Honourable Sir George Schuster: I am hoping that my Honourable
friend’ would agree not to move this long &nd ‘complicated -amendment,
but would concentrate on amendment No. 3385. : S -

Mr. B. Sitaramaraju: My idea was to place the whole of this scheme
for consideration, but I see the point in the remarks of the Honourable the
Finance Member. He savs that if we were to discuss this amendment,
the arguments that. are likely to be advanced upon it may have an effect
upon the other one. :

Mr. President (The Honourable Sir Shanmukham Chetty): In any case,
if the Honourable Member would be satisfied with this position that the
fiank would be under an obligation to open a Rural.Credit; Department
within two years from the commencement of this Act, then naturally the
scheme would be worked out later on. That would not stand in the way-

Mr. B. ’Sit&rammln:‘ On reconsideration of the matter, I shall move
amendment No. 385.

Sir. I move:

“That after clause 53 of the Bill. the followi inserte
existing clanse 54 be re-numbered as 54Ae: ollowing new clause be insertel and the

\ .
‘54. The Bank shall, at the earliest possible date and in an case withi
from the date on which ‘this Act comes into force, est.ablishya. Rl:u‘t:lw(h'::c:litt.w'.Ic‘Je);?!:.&rrt-p
;:gtdqf th:hBafrilk as & d!st;ncti) department of the Bank, on sach terms and conditions
’ardmg the financing and the method of warking of th Depart: Bank
and the Governor General in Council may agree upoﬁl.’q © ment a5 the

The original proFision in the Bill was this:

“The Kenk shall, at the earliest practicable date and in any | ithin thre
%’;:‘:r flro_m téhe ds.%e on which thég Chapter comes intn force. mn'kec:? t:; (:‘rlflwebnr::
) al in Council a report, wi ' , if i 3 islati
Tollowsng t»xa‘ttera,vnsmelyl",o?tc." proposals, if it thinks ‘iti, fo: legislation on the
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. The second is:

“The sstablishment of a Rural Credit Department of the Bank or the cregtion of
other machinery for effecting a closer connection between agricultural enterprise and

the operations of the Bank.” '

The Honourable Sir George Schuster: I should like to explain one small
verbal point. My Honourable friend has used the expression ‘“‘the date on
which this Act comes into force’’. As a matter of fact, different parte
of the Act might come into force on different dates. In clause 54, t..he
phrase used is ‘‘in any case within three years from the date on which
shis Chapter comes into force”. I hope my Honourable friend will appre-
ciate that point. It is very difficilt to say what the date will be when
the Aet comes into force.

Mr. B. Bitaramaraju: T mean the latest date. If there is anv change to
be made in that direction, I am prepared to accept it and further say that
the Governor General in Council will have the final voice.

The Homoarsble Sir Brojendrs Mitter: If the Honourable Member will
look at clause 1, it says:

“This sertion shall come into force at once and the remaining provisions of this
Aet shall come into force on such date or dates as the Governor General in Councl may,
by rotification in the Gazette of India, appoint.”

Different Chapters may come into fotce on different dates. - The
amendment will have to be altered to indicate ‘‘when the whole Act
becomes operative” or ‘‘this Chapter’’ whichever is suitable to my Hon-
ouragble friend.

Mr. Presidomt (The Honoursble Sir Shanmukham Chetty): The
gimplest thing to say will be “‘this Chapter'’.

Mr, B. Sitaramaraju: I am prepared to amend it in that direction.
1 may also suggest to the Homura%le the Law Member that I am prepared
to leave the final word with the Governor General in Council in this
matter. In moving this amendment. it is not necessary for me to cover
the ground I have already covered on an earlier occasion. Since I moved
the amendment for the creation of a Rural Credit Department on the
first day, I had fortunately received sympathy from various guarters of
this House. Even my Honourable friend, Mr. James, was pleased to
shed copious tears of sympathy. Sir, the Honourable the Finance Member
was pleased also om the first day to say that he sympathised with the
object I had in view. S8ir, sympathy has been accumulating for over a
century, but I must venture to submit that that has not led us to a
well cultivated field, a busy cottage or am enlightened fireside. -Sir, T hope
the sympathy so profusely expressed may now enable Honourable Members
of the House to dispassionately consider the very modest suggestion I
bave in view, ramely, the creation of a Rural Credit Department. In view
of the fact that the Central Banking Inquiry Committee made a very
strong recommendation on this point, I think that that recommendation
would be ccnsidered to furnish adequate support tc. the view I have taken.
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Their recommendationg are in the majority report u{ page 121 and they
‘write about certain recommendations which:

“are intended to cover the period before the establishment of the Reserve
Bank . . . But when this latter institution is established, we intend that pmvmom
should be rade in the Reserve Bank itself for linking up the co-operative bemks with
the Central Bank of the country and for meking the provisions for agrienitural

finance.’’

Sir, the other day, on the 2nd of December, I read, of all papers, in
the Statesman, from the pen of a gentleman who belongs to the country
of my Honourable friend, Mr. James, a letter, I am referring to Sir Danie}
‘Hamilton, and I shall read a passage therefrom. It says:

qu \hi. imply"

-—~meaving thereby the concensus of opinion which prevails in this House
about the desirability of starting a Rural Credit Department—-

‘Does _ihis imply that the proposed Reserve Bank makes no provision for rural
<credit? If not, its proper place is t.he waste paper basket.”

8ir, I am not prepared to go eo far as that. We do want a Reserve
Bank; we do want that Bank to be useful and I cannot subseribe to the
fate which was assigned to it by Sir Daniel Hamilton that it should go to
the waste paper basket; even the waste paper basket is today full with
many reports of Royal Commissions. We do went thet this Reserve
Bank should indeed yet prove of some use to the country. When we take
into consideration the fact that a memsure, intended o seewre mone
stability, has postponed consideration of suitable monetary stan
pending world recovery. when we note the fact that we denied yesterday
a suitable ratio, if we also deny any services being rendared in the disee-
Aion of rural credlt then I venture to gubmit that this Reserve Bank Bill
will not be of much use.

Sir, T have listened with great respect to the remaxks of the Honourable
the Finance Member in this regard, but I would like to say that if he
has taken the trouble to comeider the very modest proposal “that I have
now moved, he would agree that I would not be putting the Government in
a position of any embarrassment; on the other hand, I think I would be
asking them to do what is only right and proper.  Sir, although the
Honourable the Finance Member on the last occasion had tried to answer me
with regard to the one central idea underlying. the proposals I then made, 1
mugst say his answer wag noé a&ttsfactory I gaid that ‘““here we are estab-
‘Yiahing s central institution which is intended to afford facilities as a Central
Bank. We are leaving out of account more than 65 per cent. of the people,
to whom credit facilities have to be given, and I say, that by so'domg, vou
are only conecentrating vour attention upon the satxsfactlon of the needs
of a minority of interests only. Are you justified in leaving & large class
of my countrymen unprovided by services of thig kind?”’ Sir, that was
the central idea of the whole scheme I then propounded and for which,
I am sorry to say, I did not receive any satisfactory answer. Sir, the
mere transference of currency and. credit to the upified control of a
Central Bank is qnot enough: & Bank which is to be a nstional institu-
tion, I consider; sheuld be something mere than what ‘is now made to bhe
under the provisions of this Bill. We ocongider that the possibilities of a
Reserve Bank are much wider thapn that, snd towards that end we ask
that neeeasary steps should be taken.
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Sir, it is unnecessary for me to point out the important role which
agriculture plays in.the country. I have already said that the internal
economy of the eountry consists in agriculture, and that if we really want
to do any good service by a measure of this kind, we cannot possibly
ignore that internal economy of the country. Sir, it is said in one of the
cofficial documents that agriculture is not a measure of concern only to
private individuals, but is the basis of naticnal life itself, calling for the
far sighted national policies and proving for national security and
prosperity.  Sir, that being the case, let. me examine the subject with
that outlook. Sir, the other day when I first moved my améndment that
there should be established, under the shadow of this Bank, a Rural Credit
Department on the analogy of Australia, some criticism was levelled
ag#inst it by the Finance Member on the ground that Australian Standards
are different. -But all I said was that on the same analogy of Australia,
wherg_a department like this had been opened under the Reserve Bank,
I suggested that we "too should ¢6pen: such a Department under.this
Reserve Bank. I asked for that far and no further. It was not my
intention to import into this Bill foreign . provisions wholesale like boots
and shoes to fit as:they may, but only so far as they are useful and no
further. AH that I:do want i8 to point out that from the moment the
Registrars’ Conférence sat, from the time the Roval Agricultural Com-
mission sat, from the time the Banking Inquirv Committee, both Pro-
vincial and Central, was held, it must be admitted that the question of
agricultural -finance came into active consideration. = 8ir, it was discussed
and examined exhaustively and voluminous records have grown on the
interests” of agriculture and on th: ways and means to improve the -
debtedness of agriculturists. Bir, we know even from the records and from
the opinions, gathered by the Provincia] Banking Inquiry Committees,
that the rural indebtedness of this country is somewhere about Rs. 900
crores. Out of this Rs. 900 crores, about Rs. 400 crores are in respect
of short term and about Rs. 500 crores in respect of long term. I do
admit, even Rs. 500 crores of hereditary debt is a big sum.

Sir, my Honourable friend, the Finance Member, while speaking nf the
heavy indebtedness of the cultivator, said that it was so heavy that
whatever little Government might do will not come up to relieve him.
Now, Sir, under the provisions of this Bill or under the proposals which
1 thought it best to suggest, I have never said Government could find
that snm to relieve that debt immediately. I suggested that a separate
Department might be opened under the. Regerve Bank with two branches,
one for short term, the other for long term. "The first' co-ordinase- under
this ag an apex institution at the centre and the other for the issue of
land mortgage debentures on the guarantee of Provincial Governments,
to give relief to the poor agriculturisy wanting cheap credit facilities.
But the way in which the gquestion of rura] indebtedness has been dealt
with by the Honourable the Finance Member nanfl the gloomy picture
‘that he tried to paint of the impoesibility of relief that can be afforded
dor the absolute hopelessness of the peasantry reminds me .of a storv of
an Irish Doctor. The Irish Doctor was agked one day to examine a wounded
-man. The Doctor examined the wounded man and found that he had
three womnds over his body.” He said that there was one wound whish
-would prove fatal, but. he would recover from the other two wounds. 8ir, if
this heavy indebtedness is impossible to be alleviated, then the patient
is destined to die whether you encourage ‘co-operative oredit -institutions
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or establish land mortgage banks. ~What good will they do then, if he
were to sink under the load of debt? That does not afford us any con-
solation. On the other hand, we think it possible to relieve him and that
it is high time that meang should be devised forthwith to help the poor
cultivator. After all, Sir, the very words in which I have mored my
amendment show that T do not wish to embarrasg the Government- by
asking for the impossible. Do Government feel or do they not that there
is & need for affording relief to these people? If thev do feel that it is
necessary to afford, under the shadow of this Reserve Bank, some sort
of relief for these people, then the form in which and the conditions
under which and the methods by which that relief can be given is still
left under my amendment to the Government itself. T venture to submit,
8ir, that if they have got the will to do it, certainly it can be done under
the provisions of the Bill. But if they have not got the will to do it, no
amount of argumentg that I can possibly oring rorward will ve abie to
convince them of the possibility of doing so. Sir, if I have persisted in
bringing forward this matter again before the House, it is because that
once you give up this matter now, there will be no other chance of this
matter beinz taken up in the same way ag it can be done now. If the
Reserve Bank were to keep a separate department, it would have provided
for as an apex institution of that Bank for the purpose of co-ordinating
these various activities. With reference to the example of Australia to
which reference was made by me and reply was given by the Honourable
the Finance Member, I wish to point out that I have never for a moment
suggested thet Australia has not a very small population to deal with. I
admit, India is a very big continent and the rural population is such that
it is very difficult to establish a direct contact with it. If T had
saggested that we should establish a direct contact with the rural population
and do away with the intermediate organisations, that argument certainly
would hold good. But I have never suggested that. On the other hand,
it is my desire that the provincial omanisation should be strengthened.
but, at the same time, there must be an apex institution at the top. It
may be said that an apex institution of this kind can be organised separately
also. But we know that it is far cheaper and much more effective to
have an apex branch under the Reserve Bank than tc have a separate
institution. = With regard to the other objection, namely, the want of
banking knowledge of our people, I may say that whatever may be the
experience of my Honourable friend, the Finance Member, with regard
to the Australian people, the co-operative banks have amply demonstrated
the fact that, given the necessary conditions and facilities, our people can
easily take advantage of them and show a great banking aptitude. Sir,
the suocess with which the odvaperative movement has spread all over the
oountry is a proof positive that banking institutions are not such an im-
‘possible institution as not to he understood by the people of this country.
1f banking knowledge has not been extensive, the fault is of the Govern-
ment for not providing for its growth. Government create a situation and
romplain about it. It is not fair. The Government of India should not
complain about the want of banking instincts unlesg and until they have
given the people of this country proper facilities and tested their capacity
hy establishing smch institutions. Of course, if vou find thst the institu-
tions that you have established have not been taken advantage of and the
people have not learnt to profit by them, vou wili have a right to com-
plain. But so long as you do not -establish sueh institutions, it is no
-good saying that the cultivators are not likely to take advantage of them.
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In conclusion, I wish to asy thet by dropping my original amendment,
1 have modified my proposals and I am only proposing a modest amend-
ment now, an amendment which gives camplete discretion to the. Govern-
ment to do what they think bmweb in the matter. All that I ask in this
amendment is that Government should gommit themselves to open s Rural
Credit Department. Once more I would repeat that if they do not. do
that, they will be leaving a large class of people unprovided for. That
is not justifiable and that is the ground on which I take my stand. With
these words, Sir, I move my amendment.

Mr. President (The Honoursble Bir Shanmukham Chetty): Amendwent
moved :

. “That atter clause .53 of the Bil, the following mew glause be imseried and the
éxisting clunse 54 be re-mumbered as 64A :

‘54. The Bank shall at the earliest possible date and in any case within twe years
from the daie on which this Chapter comes into force, establish a Rural Credit De{nu-t
ment of the Bank as a distinot department of the Bank, on such terms and conditiong
:ldprding tie financing and the method of working of the Department as the Bamk

CIEE)

the Governor General in Council may agree uponr’.

Rag Bahajur B. L. Patil (Bombay Southern Division: Non-Muvham«
madan Rural): 8ir, it might be argued that the Reserve Bank Bill has
nothing to do with the financing of agriculture or the agricultural industry. I
might also be argued that the very scope and object of this Bill are far
away from the kind of work that this amendment secks the Reserve Bank
to do. Sir, if T have answered this objection, I think, in my humble
opipion, I have done my duty. It is the primary duty of any State a8 a
State to look after the development of agriculture and the relief of indebked-
ness of the agriculturists in the coumtry. If this proposition is onee con-
ceded, I am sure that I am in a position to prove that Government have
been so far negligent in this matter and have done absolutely nothing se
far as theae poor class of agriculturists in India are concerned. It is only
the repeated famines that first opened the eyes of Govermment. Then,
Sir, fifty years ago, Government appointed what we know as the Famine
Commission. Before that Commission, several schemes for -financing the
agriculturists and for removing the indebtedness of the agficulturists were
mooted. but they were a]l rejected.  Anvhow, the verdist of that Com-
mission was that the agriculturists of this country are so foolish and 8o
stupid that their case is hopelegs and irredeemable. 1t was said that the
agriculturist had to thapk himself for this. Thereafter, the Government in
a half-hearted manner put on the Btatute-book of this country two Aete;
one was called the Agriculturists Loans Act and the other the Land Improve-
ment Act. It is an admitted fact that these two Acts have remained
dead-letters in many of the provinces and, in those provinces where they
have been worked out to some extent, they were not in a position to give
substantial relief for the classes in whose intérest they were enacted. T
am not stating this on my own authority. I draw my support from what
has been said in the report of the Royal Commission on Agriculture. On
the recommeéndation of the Bomhav (Government, the Government of India
_recommended to the Secretary of Btate that a State Agricultural Bank
should be started in this country to finance the agticultwrists’ &irectly and
to look to the relief of the ihzbtednegs of that claes. @ir, that was
hanging fire for severa] vears in the office of the Beerstary of Stase-—iar
nearly five years or eight vegrs, and ultimatély the proposals beth of the
Provincial ‘Government and of the Government of Tndia were turned down.
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After that, we heard nothing. Even Sir Willism Weddephym put_hefore
the English public as well as the Indian publc that if at all anything is
most essential for the welfare of the country as a whole, it'was the relief
i the finance that was required by the agriculturists of the country. S8ir,
his Government is very slow to ‘understand the difficulties of the dumb
thasses. ' o LT
Then, before I go to mention in what respect this rural credit depart-
ment can serve the agriculturists, I should like to place before
3PM. this House one finding of the Royal Commission on Agriculture.
I think I have made it clear to this House that Government have not, done
anything substantial to help the agriculturists so far. The report of the
Royal Commission states: .
“The obvious alternative to a system of loans from the State is the Land Mortgage
Bank under the Co-operative Act.” ‘ .
That is exactly the way in which this amendment seeks that help should
be taken to the doors of the agriculturists. Relying upon that finding of
the Royal Commission, I should like to state to the House that, if such
a department is opened under the auspices of this Bank, I am sure that
the agriculturists can be benefited in a number of ways. What is needed
for the agriculturists is two kinds of loan; firstly, what we. call the short-
term loan and the other is the long-term loan. By the short-term ioan we
can satisfy the needs for current purpeses and also we can encourage
cottage industries. By advancing long-term loans also, we ean belp him
in many ways. In the first place, he will get facilities for effecting
pormanent improvements in -agriculture and, in the second place, he will
be in a position. {0 redeem his lands mortgaged to the creditors. It is also
posgible for him te develop some of the ipdusteiés om which agriculture
depends. This is a point ‘'on which I should: like to dilate a little. Many
“Honpurable Members may %ot be in a position to understand what are the
industries’ on which agriculbure depends. -I might mention csttle breeding
as one of such industries. Horticulture 18 another. The manufacture of
agricultural implements is a third sort of industries and, on'all thesa agri-
culture iteel{ depends, and, in order to “establish- ‘and - dewvelop these
industries, it is necessary that agriculfure must be financed by the State.
Then it is also possible to encourage the industries which emcourage agri-
eulture though - they themselves are not agricultural oocupations
yet, by providing finance we can' see that the industries
which encourage agriculture can be developed. Among such are
dairy farming, poultry farming, sugar mamufacture, and 86 on. I do not
like to tire out the patience of the House by enumerating the various kinds
of occupations which would be encouraged by the help of finamce. All
that T want to emphasise is that, if the agriculturist’ is ignorant and
‘helpless, he can be made to improve his position if proper finance is avail-
‘able to him in times of need. What the land morbgage bankts can do
and what they have done so far are matters which are not known to the
country as a whole. Many Honourable Members may doubt the usetulness
‘or the utility of thege banks.” I have heard some Honourable Members
say that co-operative societies have largely contributed to the increase of
‘the indebtedness rather than to diminish it.- Bir. it is not the fault of the -
system, it i the fault of the persons who run the societies. Therefore,
we cannot tlame the very system of advancing long term loans through
the land ‘morteage banks. Unfortunately,-in this cofintry, thiare ‘are-wery
few land mortgage banks to convince peaple of their utility. Of ‘course.
Ty friends, who:come from Madras, know how very. useful they have been
B
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in that part of the country, but those who have been working them today
are convinced that, unless there is sufficient finance, it is not possible to-
make them a success. At least, in my province, the work has been handi-
- capped for want of finance. Several promiges were made by the Local.
Governmens, but, on account of its own difficulties, the Local Government
i8 noet in a1 position to assist the land mortgage bank which is operating,
in my part of the country. Sir, I am of opinion that, instead of allowing.
these land ‘mortgage banks to be at the mercy of the Provincial Govern-
ments, it is high time that we should establish in this country a source-
of finance which will be certain and on which we can confidently rely.
That is exactly the reason why, though this Rural Credit Department is not-
quite relevant to the Reserve Bank Bill, we seek to embody it in this Bill.
Sir, I think, as was said by the Honourable the Mover, that full scope is-
given to Government to formulate a scheme which will be in a position to
satisfy both sides. Under these circumstances, I hope Government wilk
not object to inccrporate this amendment in the Bill. Sir, I support the
amendment.

Maulvi Muhammad Shafee Daoodi: Sir, the amendment places before
the Honourable Members of this House, in my opiniun, one of the most.
vital needs of a vast majority of the population of this country. I have
been thinking from the very beginning when this Reserve Bank Bill was -
brought before us as to what measure of relief it is going to give to the great
rural population of India. I wag told that it was a Bank that did not give
any relief to that population; it is an institution which is- meant for the
rich and for the capitalists. So I ceased to have any enthusiasm about
this Bank, because I feel that the one need of India at present is how to
utilise the awakening which I find in the rural population of the country-
at the present moment. The whole population is' up and doing; they
feel that they have none to look after their interests and, therefore, they
are exasperated. I find that there are people who want to take advantage
-of the situation and will certainly take advantage of it if the Government
and the Legislature of this country are not going to look to the matter very
seriously. Very serious consideration should be paid to this awakening:
among the rural population and, so far as my limited knowledge of bank-
ing goes, I think one of the most suitable cccasions for providing relief’
to the rural population is afforded in this Bill. That is the reason why. I
thought I should speak one or two words in connection with this question
and I have taken this opportunity of laying my views before the. House.
I am not-competent to say whether this Rural Credit Department would
be of immense value to these people, but I do feel that the rural pepulation
is very much handicapped on account of want of money, and we find
that they run from door to door for help to enable them to improve their-
lot. Therefore, I find that none but a Bank of the nature we are estab--
lishing would be a proper institution which could give them that relief.
That is my sole justification for making'a few observations on this question..
As 1 cannot tell the House how it can be established, I would not say.
anything more, but remain content with these few remarks that I have-
made.

Mr. G. Morgan (Bengal: Europesn): Sir, with regard to the establish--
ment of a Rural Credit Department under.the Reserve Bank, I arh rather-
like my Honourable friend who has just sat down. I could not tell ther
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House how it should be done, but I feel that something in the way of
extending facilities for finance to the agricultural population is necessary.
The basis of all the speeches that have been made in this House, with
regard to this subject, is to devise some scheme by which funds may be
available to the agrieulturist.

Now, B8ir, I had the honour of giving evidence before the Agnctﬂtuml
Commission the whole 6f one morning and I found that the financial part
of the investigation seemed to fade away, and never seemed to get fixed
in their minds at"all. No one seemed to know what to do and [ could
never get anything definite out of any of the members of the Commission.
They went off into side lines and the financia] part, which I consider
really should have been the basis of their investigation, seemed to be so
difficult that they were unable to say anything definite on the subject.
But there is one point with regard to the setting up of this rural credit
establishment; how would that affect the system at present of co-operative
societies ? I have had to do with co-operative societies in Bengal ever since
they started, and I have seen the very bad times they have gone through.
A great number of societies have faded away, including some of the Central
Banks; and, I think, if you look at the Calcutta Gazette, you will find that
the Registrar of Co-operative Societies closes down,—I do not know how
many,—but it occupies two or three pages of the Gazette every week.

Mr. B. V. Jadhav: Is there any epidemic among those societies ?

Mr. G. Morgan: Must be—an epidemic of ‘‘want of funds’’. The ques-
tion is, would those societies have to cease to exist if an organisation of
rural credit was set up? Otherwise I do not see myself how this rural
credit organisation would function. 'The Reserve Bank has got, on its
scheduled list, co-operative societies, and if the co-operative societies were
really functioning as they are intended to function, that is, to bring money.
and relief into the hands of the agriculturists, the apex, i.e., the Provincial
Banks and the Central Banks or a Society, where there is no Bank, would
be in a position to deal with the Reserve Bank and get the funds necessary
to finance the co-operative society. If the co-operative societies are not
going to function, then, how ie the rural credit organisation going to func-
tion? How is the rural credit organigation going to get down to the
man we want to get down to? It is not as easy as it seems on paper. 1
could make out a lovely scheme, but it would never work. I could write it
.down on paper, but I am perfectly certain that, as far ag getting fundg into
the hands of the agriculturist wae concerned, it would never benefit him at
all. At the same time, there is no doubt that, whether we have got to
reorganise the Co-operative Societies Act, or whether we have got rural
credit organisation, in order to make those facilities available to tha people
for whom the co-operative societies were started, is a matter which will
require’ immediate investigation. This amendmént unfortunately puts in
2 time limit of two years. I am perfectly certain that a new Bank, start-
ing as the Reserve Bank will start, will not be in a position within two
years to carry out the complete investigation necessary to set up an estab-
lishment of this description: nor am 1 competent to say whether an organi-
sation of this description should be part of the Reserve Bank. That I do
not know. If if?is possible, if it can be, then it may be a very excellent
institution; but I oppose this amendment, because my Honourable friend
has. lumted it to two years. I am perfectly certain that the new Reserve
Bank w111 ot be in a ‘poslhon to work out a rural cregdit estabhshment or
set it up...

"~ B2
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. Mr. @. nozgm ‘Then you are lookmg ahout five Tourt. 3&@1'1 I mpposp
I am absolutely in favour of somne otgamisation bging sgb: Qp. to. investigate
as to how far the co-operative societies are dealing with the swbjeet and
whether they are really the useful sociefies that they are, s,upposed to, be
and whether the relief gets down ‘to the agriculturist......

. Mr. B. Sitaramarajy: Are you gmte sure the gqestxpn was not exa.mmed
before ?

Mr. G. Morgan: The question may have been examined, but the resul}
is as we know it today, and my Honourable friend’s a.mendment shows
that he is not satisfied with the result today. We hava every sympathy
with the establishment of an organisation to bring relief to the agriculturist,
but, with regard to this amendment, I certainly could not support it, be-
eguse of the two years limit which is put in. I have simply said these few
words in order to emphasise that the matter is of the utmost importance,
and for 10 or 15 years it has been talked about and we have had very
fittte result'from all the talk. The time has now come for real direct action.
and I trust the Government, or the Reserve Bank will, if it is possible to
have a department of this descnptlon as sosn a8 it is set up, immediately
investigate the possibility of establishing a Rural Credit Department.

Mr. B. V. Jadhav: Sir, I rise to give a halting support to this amend-
ment. The condition of the agriculturist has been engaging the attention
of all persons in this House and very earnest speeches have been delivered
in the course of the debate on th@s Bill also. When one considers about
agncultunsts we have to bear in mind the two principal divisions among
ﬂyam Oge is the big zamindar who owns the land and the other seetiop

is those who cultivate the land by the sweat of their brow. Their interegts
up not eommon. One may run counter against that of the other. My
<,E;opoumble friend, the B.a]a Bahadur, who represents the first clags, that
ig the lan&holders class...

Raja Bglmdm' @. EKrishnamacharfar: And I am a cultivator, if you
please.” I do not plough, but I do cultivate myself: I am both.

Ig B. V. Jadhav: My Honourable friend, the Raja Bahadur, who be-

longs to the first class o land.holders and now he says that he is also a
culﬁvstor, ......

Raja Bahadur @. Krishnamachariar: I have always said that; I did net
say it now: that is what I have said from the beginning.

Mr, B. V. Jadhav: 1 know that he is s cultivator too: he parhaps eulti-

-vates his garden for his pleasure and not to earn his living. If he gops to
‘his field, he goes in a motor car.

‘Raja Bahadur @. Krishnamacharlar: Ts that the grievance ?

Mr. B. V. Jadhav: It is not a grievance at all. 8o, the grievances of
the.one class .are nat the grievances -of the other class. Very big finance
from an ,agncultursl bank or’ a schedu'.(ed bank or the’ Reserve lgank will
~be a useful thing in case. of thia clasé no doubs: when thqy have got
big estates, they require big finance to cultivate it and to- raise crops w‘hu?h

G o
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will bring in thousands and lakhs of rupees. But, for the poor cultivator,
the tehant of some big zamindar, mueh finande is an evil. The ce-opéra-
tive ‘societies have been established during the last 25 years and they have.
tried to reach this small class of peasant cultivators; and now we sée what .
the result has been. My friend, Mr. Morgan from Bengal, has just told us:
that every week the Calcutta Gazette publishes a long list of co-operstive:
societies that are taken into liquidation. The tale in my province, the:
Bombay Presidency, is equally harrowing. The co-operative societies in.
these hard times are not doing well. The cultivator, who borrowed from
the co-operative society sums of money for the cultivation. of his iand, finds
thut after the sale of his crop and after paying the land revenue, which
he must pay to the benign British Government, very little is left to pay.
off even the interest on the loans he had taken from the co-operative society.
much less is he able to pay the instalment that was promised by him. - So-
in this way the debts to the co-operative societies have been piling up.
The vilage co-operative gociety on this account cannot pay to the Centrak
Bank and that too finds that arrears are piling up by leaps and bounds. 1t
also eannot pay ite instalment to the Provincial Bank, and the Provincial
Bank in this way eomes into difficulties.

Bir, the real difficulty of the cultivator has been that the present low
level of the priees of agricultural products takes away all the profite from
the tand. He cannot pay any instalment to the eo-operative soeiety, and
80 no co-operative society will advance him meoney. He is at @ standstill.
‘I'he co-operative society stagnates, it cannot pay its debts; it has to be put
into liquidation, and that is the sum and substance of what my friend, Mr.
Morgan, says. In the case of the land mortgage banks too, Sir, the same
tale is repeated. The agriculturist or the cultivator, who borrowed Rs. 5,000
e Rs. 10,000 to pay off his old debt, now finds that he cannot pay his
wrtalment, he cannot pay even the interest on that loan. As a matter
of fact, Sir, we find that these land mortgage banke were very profitable to
the sahucars, because they realise their debts, but the cultivators or agri-
culturists, whose lands are nominally free from mortgage debts, are the
woise off for the liquidation of those debts. In this way, if credit is #0
be provided to the agriculturists, then his difficulties will grow, at all eventa
his difficulties will not diminish. The present day condition of the land-
lords too is not very happv. Only yesterday I read in a paper that m
Bengal, where they enjoy permanent settlement, no less than B850 free-
holds were put to auction by Government, because there the zamindars
are owners and they failed tc pay the kist. If that sort of thing goes on
at a rapid rate, then it shows that neither the condition of the landlords
pnor the condition of the cultivators is very happy, and, therefore, some-
thing ought to be done to improve this condition instcad of trying.to insert
this provision to extend facile credit for the relief of the agriculturist. In
my part of the country, Sir, there are nc big zamindars. %’e are peasant
proprietors, but the benign British Government gave the powers of mort-
guge and sale to the holder of the land, and that, instead of proving his
salvation, has proved his ruin. The cultivator, who was the owner o% his
soil, finds that his land has risen in value and, therefore, any schucar will
tend him two or three hundred rupees or a thausand rupees, and, whenever
be is in trouble or difficulty, he borrows perhaps much more than is really
needed by him;, apd then he finds that his troubles begin to multiply......
vﬁ‘AAt s stdgé, Mr. Pretident g‘hé Honoutable 8ir Shanmukham Chettyy
vitited the Chdir whith wak  then occupied by Sit Leslie Hudsct, ohe
8 the Panél of Chatodeny - T <
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He has to pay a very heavy interest, and then sometimes there is
famine or scarcity, and then the interest eharges multiply, and ultimately
the land passes into the ownership of the monied classes. The province of
the Punjab'in this respect, I find, is better provided. They have restricted
alienation and, therefore, the credit of the landowner is also restristed. 8o
there -the cultivator cannot run-into very heavy debts, and the debt charges
are not so heavy as they are in my part of the country.....

Mr. Muhammad Yamin Khan (Agrs Division: Muhammadan Rural):

mmmad Yamin Khan: I don't say it is a matter of pride.

EL

-~ Mr. B. V. Jadhav: But, then, how is all this heavy debt to be liqui-
dated? If you start the land mortgage banks and pay off this debt, then
the sahucar will be very happy; but, what of those who have ultimately
to pay? They will not be able to pay, and then there will be many diffi-
culties. The -day before yesterday, Sir, we read in a paper about some
tenants refusing to pay their rents to the landlords. The landlords got
their decrees. They found that it was very difficult to exeeute those de-
crées, and then ultimately Government had to send their police and their
officers to help the landlords to oust the tenants from their homes. It is
2 very hard thing indeed, no doubt, but I eannot blame the Government.
‘They have to execute the decrees of the Courts, and the Courts have to
weigh the evidence that is brought before them. There are rent notes
which the landlords place before the Courts and the Courts have to pass
the decrees, and the Government have to execute those decrees. But,
then, what is the result? The poor people are driven out of their houses.
What little they have is taken away and sold, and these people are re-
duced to virtual starvation. In that way, these people have to break the
taw somewhere, with the result that the respect for law and order is
diminishing. Government will have ultimately to see that something should
be done to remedy this sort of thing.

Sir, the land question is a very important question, but I am afraid that
it will not be solved by this method of providing cheap facile credit. The
disease is somewhere else. The disease is in the economic condition of
the country, nay, of the whole world, and, unless a suitable remedy is
tound for that disease, there is no chance of any improvement in the
condition of the ryot. The establishment of rural credit and things like that
might afford some relief somewhere, but it will not eradicate the disease
altogether. Something radicsgl has to be done and Government ought to
do.it as early as possible.  Government have been sleeping over this
matter. Government do not take any steps to raise the food values, and,
a8 long as that is not done, the condition of the cultivators as well as the
Jandlords will remain as bad as it is. The condition of the ryots is bad
enough, but I think the condition of the landlord has become worse and
worse. : He is not getting his rents and he is obliged to pay the land revenue
+0. Government from_ out of his. own pockets. . He will, poor fellow, do it as
ling as he has any means, but when he is impoverished, then Government
will have to sell away his land as they have been doing in Bengal and
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other pisces. “More and more people- will come-under- that. condition and -
-there will be very few persons who will be able to purchase. This problem
is getting worse and worse day by day. Government are, I think, not
-making any move in the matter. They are following the laissez faire policy.
They expect that something good will turn up and matters will mend them-
gelves.” I do not think so. America is in the same plight, and America
has been trying her very best to ameliorate the situation. = Their methods
‘may be wrong, they may commit an error and the condition may not im-
Flove as they expect, but, at all events, they are making an honest effort.
But I see that Government here are not making any effort at all. The only
cffort that has been made so far came from my Honourable friend from
the Punjab yesterday when he said that all the debts of the agriculturists
-should be cancelled. 1f that comes ‘about, there is no wecessity of these
land mortgage banks, the solution of the problem will become very easy,
und if all the debts are got rid of, the-class to which I belong will ‘be the
happiest. ‘ .

Raja Bahadur G. Krishnamachariar: I congratulate my Honourable
friend, Mr. Jadhav, on the very able speech that he has made in support
of his halting support to.this amendment, but before .] -proceed. further,
I must protest against one thing. He said that cheap credit is dangerous
to the ryot,—facile credit, I believe, he said. .

Five years ago, there was a resettlement in my district of Tanjore.
‘There are certain principles laid down for fixing up the re-settlement rates,
‘my friend, the Settlement Officer. was not able to dovetail any of his
-conclusions into those principlés laid down by the Madras Government.
‘8o he started by saying that too much money in the hands of the ryot.is
‘8 very dangerous thing and it is just as well that it goes into the pockets,
of the Government. 1 am uot éxaggerating although it was unot stated
in so many words, this was his conclusion, and I submit that that was
the chief ground upon which he raised the rates by 18} and 25 per cent.
He had a little mercy. He said he would not put an all round rate of 25
per cent, he included lands which were never under double crop cuiti-
vation and added to them 25 per cent. He included lands which were
never cultivated continuously under single crop cultivation and added 18%
per cent. Upon that conclusion we protested to the Government of Madras,
and the Madras Government, when they gave us a very good reply, said,
after all, the ryot is so imprudent that it is- just as well' that not much
money is left in his hands—courteous terms, sweet words, but the same
-oonclusion that the Settlement Officer arrived at. I believe my Honourable
friend, Mr. Jadhav, was for some time in chains under a bureaucratic
red tape Bystem. 1 do not know how long it takes for you to shed the
contagion of the red tape, somebody said five yearg in an earlier part of
this discussion. I do not remember whether five yvears have . passed
since my Honourable friend had been in the meshes of that red: tape.
Probably, it has not, otherwise I would not have heard the unfortunate
remark that he yjnade that if we had cheap oredit it is bad for us. No:
Bir. Tt is not 86. As a matter of fact, we want money from marning till
evening. ‘Government knew that. (4n Henourable Member: “‘As plead-.
ers make it.”’) I am coming to pleaders and agriculturists immediately.
I was on this question of money being made to us easily available, and-
X shall recite very shortly the attempts made by the Government to prn-.
vide us with money, © You know there is a system called- the takkavi
system. The takkavi system is a system by which we are supposed ho
be provided with money whenever we .want it. I will tell you exactly in
a8 few words as possible of the way in which we are treated. Suppose
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want R8. 100. My application first goeg to the Karnam, that is to say,.
the Patwari as they cell him in this part of the country. Then it goes to-
the Revenue Inspector, then it goes to the Tahsildar, then it goes to the-
Deputy Collector. All these gentlemen only rely upon the Patwari’s report,.
they do not know anything about it. Yhey evemtually say, this man.
i mot worth Rs. 100, we will pay only Rs. 75. But God be blessed for,
small mercies. We heard, the other day the Finance Member, in detail-;
' uﬁ ‘his -budget, said there is a little item of Rs. 17 odd: for bribing tower
officials. (Laughter.) o T

 ‘The Eomcurable 8ir George Schuster: Only four rupees. .(Lsughter.).
. e i et

‘Raja Bahadur G. Krishnamachariar: That man is lucky.: If you wank
to see my accounts, it comes very nearly to 12 per cent every year. all
. told. I won’t say to whom it has been paid, but it certainly smounts to
* adGery high figure. T el e

money passes are sticky ?

¥ 8. ¥ adié: Do you thitk that fie hainds through whieh the

Rajs Bahadur @. Krishnamachariar: Sometimes it is so sticky that it:
does not go beyond. 1 tell you, I am not exaggerating, I am speaking
the moit solemn truth when I say that about Re. 40 or 45 reaches my
hands oat ‘of the Re. 75. I am quite satisfied with the Rs. 40, because
-momiething is better than nothing.” 8o I take it home. I utilise it not
for land purposes alone, I quite admit that, because I am hungry and I
have pot first to eat and enable myself to live so that I might utilise
this ‘money. Then I do apply to the land. The land is cultivated, the
Harvest time comes. There was a cyclone in Madras the other day. 1
‘had a letter this morning to say that a portion of my lands, about 300 to:
850 -meres, are submerged, that trees standing on the ridges have ali
fallen down, and as regards the crops,—you might easily imagine what:
it is going to be when the harvest time comes within the next month.
But the Government—I do not blame the Government at all, 8ir Gurudas:
Banerjee said that the ryots required to be protected not against the
English official, but against the Indian official—he said that in the course
of his évidence before the first Public Service Commission—they come
and give a report today that the crop 1s very good, thatis to say, 14
annas in the rupee. That report goes to the Secretary of State, but when:
the time comes for repaying it, I am supposed to repay Rs. 75. With-
the greatest difficulty I am able to get some postponement of the demand.’
That is the sort: of credit that was provided for me, and if that is the:
sort: of ‘credit that my Honourable friend. Mr. Jadhav, was thinking of, T
do not want that credit. As a matter of fact, we do want money and T’
am not sure whether the rural credit systemn will provide for it. If it:
dees, 1 shall be glad, for I have been péstering the Finance Member in-
time -and out of time, whether it was relevant or not relevant, that I
want -Bome' facilittes for financing the: agricultural operations. Sir, my
Horomable Aind started with saying that I was not an agriculturist and
that the iterests of the agrfmﬂhﬂ'tsfi”tmd" the landlord conflicted.” I amy
not awsre-of the ciréuthstances in ' Bengal, Sor whete the permahbnt setthez
mient §8'in fdree. A# ome of the -pedint proptietars, to whish yny fiendy
SR s s 3 I v P 1;\_'1,*_ N oAl I
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Mr. Jadbav, or his province belongs, I do-not seppose he 'is an -agri-
culturist himself, I submit that there is absolutely no conflict of interest
between us who own thé patfd of the land and the man who actusily
cultivates it, because he has got to cultivaté on account of certain imd-
memorial customs afid superstitions if you like to call it. . What is the eon-’
fliet of interest? He has got to plough the field and cultivate it and
when the time for harvest comes, he takeg his share and I take my share.
This is all, and between us there i very little left. for 'the Government
have to get their revenue. ' S

Khan Bahadur Mian Abdul Aziz (Punjab: Nominated Official): What
happens when a cash rent has to be paid by the tenant 16’ the owner, and
land revenue is suspénded or remitted? Is the rent svuqu%géq or remitted
by the ov:v’ner? . Teih .

* * Who Bihadut B. L. Patll: If it is remitted to the extent of the msseds?
mént, it is remitted even in the case of a tenant. S

Sardar Sant Singh: I would remind my friend of sections 34 and 33 of
the Tenancy Act of the Puhjab. ' :

Khan Bahddur Mian Abdtd Aflx: I know that. I am<talking of Bombdy’.
and Madras.

- Raja Bahadur G. Krishnamachariar: There is no such thing as cash pay-
ing tenant in our part of the country. In the Madras Presidency, where the’
ryotwari system is in force, there is no such thing as cash paying tenant
or grain paying tenant. Either I cultivate my lands myself through labour
or I lease it to a lessée who agrees to pay me so much and he in turn has
got to employ that very labour that has been with me in order to cultivate
the lands. - Therefore, the question of eash rént does not arise in the case of
ryotwari lands. I am talking chiefly of the ryotwari holder under the Gov-
ernment. ’ o ) ’

With regard to this question of indebtedness, a good deal has been said’
about it. There is one little thing that has been entirely lost sight of in
the course of the evidence nefore the Royul Commission on Agriculture.
One of the Members of the Madras Bcard of Revenue was examined. 1
believe it was the Settlement Department Commissioner. He pointed out
that, out of about 560 thousand pattadars, 85 per cent pay from one rupee
to ten rupees as land revenue to Government. Now, according to. Lord’
Curzon, the great statesman of stately periods, a sample of which my
Honourable friend, Mr. James, read the other day, in the Resolution that
he passed in reply to the late Mr. Romesh Chander Dutt’s indictment against
the settlement policy, he pointed oyt that the Government were entitled to
50 per cent of the net produce of the land, and the entire calculation even
for the qualification of being an’ elector to the Legislative Couneil- and
Assembly is based upon that assumption. I shall go a bit further. I will
take it that what the man has got to pay as land revenue is only one-third
of his produce. Don't go to thé lowest limit, one rupee; but take the
highest limit, Rs. 10. The annii&l incothe of this man is Rs. 30, out of
which Rs. 10 gaes, and he is left with Rs. 20. That is all e bus pot fo¥
all his Jaboutr throdghoit the year and this ia the plight. of the Iandiesk’
tenant. What afe you. gomg‘  d6? .1 entirely agree with iny. friend;
Mr. Jddhav, that the quedtion is ot métely one 6{ supplying him with fumlﬁ
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that he wants to cultivate the land. - The question is to raise ‘his economic
prosperity. Within the last few years we have heard a great deal of rural
auplift, -I.do net know, if any of my Honourable. friends have been in
yillages since this:system came inta existence. I tell you what happens.
“There is.the Deputy Collector. There are some honorary workers in this
rurgl uplift department. - They all come to- my village. The old village
drum is beaten. Plenty of garlands and plenty of fruits are brought and
probably there is some little feast for these gentlemen. Then one man
stands up and harangues that we must live in-better houses, remove the
‘squalor, drink clean water and all -that sort of thing, which we all knew
ahout, and thep, .in the ovening, they go away and write a repart to say
that so many villages were visited and people instructed to do so and so.
We knew all these things. @ We never wanted any of these rural uplift:
workers t0 tell us that we must- drink- clean water. - We do not want to
drink dirty water, but where is the purse water? Have you dug any well 2
No. Why? Because the Government have no money—perennially chronic
‘want of money is pleaded when I go and ask for relief. - You::want state-
1y houses. You want buildings for the housing of important officials in
the Presidency towns. You find the money provided for. God knows
how the money comes. I see the houses rising. I..go there and-.say
that a group of villages is in trouble. T want some money. Then the
order is something like this: The Right Honourable the Governor in
‘Council finds that there is no money. The application is rejected. That
is the endorsement.. Where there is ‘a -will, there is a way. The entire
money belongs to me and ‘to nobody else. They must provide me with
‘gome money before they utilise this money for some thing else. "The: grest
Law-giver, Manu, -divided the population into four classes. The first and
the foremost is the producing class. The next is the official. I do mnot
mean any disrespect to my friends on the Treasury Benches. He put
the officials, the lawyers and that class of people as parasites on' scciety.
The third constitutes the beggar class which does not do anything and it
is worse than a parasite, and the fourth class comes in between the pro-
ducer and the parasite. (An Honourahle Member: ‘‘What about law and
order.”’) Well, law and order came into existence only the other day.
‘Samebody in Bengal takes to throwing bombs and then eomes the ques-
tion of law and order. Before that, we never heard of that. I have
lived 62 years in this world and it is within only the last few vears that
law and order is looming so large. Why is it? -As Bacon said, find out
and probably you will find something deeper, what my friend, Sir Tej
Bahadur Sapru, called the call of hunger. That is the whole trouble.
‘What do the Government do to tackle this question? T will tell you what
happened in Madras. I am acquainted with Madras so much that I am
citing' my examples from there. There was a hue and cry in the Madras
Legislative Council that the East and West Godavari districts, where the
new resettlement scheme was proposed, could not really pay this enhanced
assessment. After two or three years of trouble, the Madras Govern-
ment agreed to institute an Inquiry Committee. Now, that Commitee,
after g great deal of trouble and technical opposition, were able to sit
and make an enquiry. They made a report which, however, the Gov-
ernment did not expect. They found that the Committee were of opinion
that the people both in the East and the West Godavari districts could
not reslly pay the enhanced assessment. , And so far—and I haye been.a
close follower of these things—we have not. heard that the Madras Gov-
ernment have taken any action upon it. "My Honourable’ friend, ‘Mr.
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Mudaliar, will probably enlighten us if they have. The fact of the matter

is that, immediately after this report was submitted, the Budget discus-

gions came on. Some gentleman wanteéd to reduce some demand of the

Honourable the Finance Member of Madras and said: *‘I have got in my

hand the Economic Inquiry Committee’s Report which says that the

people cannot pay this assessment and, therefore, you better reduce that

assessment’’. "The reply was: ‘“Well, if I do that, then every distriet

will come up and say, ‘we cannot pay the assessment’. How shall T-
then run this Government? Therefore, all such requests are impossible’:
That, Sir, is the way they have been going on. For every statement I

make on the floor of this ‘House on this point, if it is challenged by

‘anybody I am quite prepared to produce chapter and verse by means of

certified copies. ‘ '

-8ir, -I was talking of the injunctions of the great Manu. Now, let us
turn to what a great Muhammadan Emperor did. ‘We have all heard
of Chenghiz Khan. He had a grandscn, I believe, by name Uluq Khan.

Mr. Muhammad Yamin Khan: Chenghiz Khan was not a Muham-
madan. ‘‘Khan’’ means only the ruler or the head .of a clan. )

Raja Bahadur ‘@G. Krishnamachariar: Well, if Khan means a chief, then
“Yamin Khan'’ means he is also going to be a chief, or in fact he is a
chief. Now, this Uluq Khan issued a ukase which, I would be sorrv if
the British Government also adopted it, said that ‘‘the agriculturists and
the artisans are the only two useful members of society, so preserve them.
The priests, the lawyers, the doctors and- all the people go, und drown
them in the Tigris.”’ (Hear, hear.) 8o if you take ancient history—
and you cannot build .modern history except upon the basis of ancient
history—you will find that both Hindu and Muhammadan statesmen were
perfectly agreed in regard to -the great desideratum of protecting the
agriculturist. - Sir, ‘while I greatly support this scheme, I am not sure
myself that this scheme is going to usher in the millenium. As my friend
from the Punjab pointed out the other day. . . . .

Mr. B. Sitaramaraju: May I just point out to the Honourable Member
that I am not moving the amendment relating to the scheme now, I am
moving the other amendment. :

Raja Babadur G. Krishnamachariar: I know. But you insist that the
Government should establish a Rural Credit Department, in
4pM.  order to do what? To supply credit. Money is wanted—I do
not say that in order to secure facilities for agricultural operations and
the other things and also for the payment of the Government kist, which
is inexorable, money is not wanted,—but I say that money alone is not
sufficient for the reasons stated by my Honourable friend from the Purjab
the other day. Most of these pevple, whether they grow their produce or
whether ‘they take it from the nearest grower, do not pay any money at
all. Most of the agriculturists grow what they want. and their wants
are few, as Goldsmith said: -
S . “Man wants but little here below,
Nor wants that little long.””
. Unfortunitely, Sir, we have been taught to want more. The result is
that we want for the othér things that we desire, money. -Thet is where
the trouble comes.” As ‘a mmatter:-of'facl, the. real agriculturist in the
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villages, the man who actually cultivates ‘the land, has no money, and he
does not want any credit from any bank: sll that he wants is facilifies
for living the simple life that he and his ancestors have been .accustomed
to, under at least tolerable surroundmgs How you can ensure that
except by raising his economic-level, it is u.nposslble to say. 8ir, I know
the Honourable the Finance Mernber is very Leenly interested in this.-
hope I am not betraying a secret, but I may say that although he haé
been so very busily engaged and I am not sure that he had many peacen
ful nights on his bed, he yet gave me very nearly an hout’s time in
grder to find out what the real difficulties are of the agriculturiste, and
he had the other day a sheaf of papers containing the budgets of so matﬁy
families. Well, the cry is the same. ‘‘Raise their economic level’’, an
in order to do that, ‘‘appoint a Committee’’. 8ir, I havé got .a suspition
of these Committeés. As some cynics said; thésée Committees are ‘‘an
indirect way of finding out what every body alréady kmew’’. Do nob
appoint men like, at any rate, some members of the Royal Agricultural
Commission Who, when they were not ibl"e to ‘actouht. fov. the want of
prosperity in the country, fired “off = A’ statement noirchalantly that
the ryot is so improvident that, whatever you do, he will insist on sink-
ing down and down. 8ir, there is ‘@ Taimil provérb whivh sdys that the
horse not only threw you downm, but dug a hele in erder to bury you.
You have done nothing, and you say thet the whole of it i8 on account of
xtnprowdence 8ir, improvidence, if it means a.nytahmg _présuppobes the
possession and the wasting of money.. But where 8 the money? 1 have
told you -that about 85 per cent of the landholders have got only this
glorious suin- of Rs_ 20 per annum whereupon to live, to feed himself. his
wife, hig children and other dependants. That is their life. Slr, it is
uhkind it i8 uncharitable, that the ryot should be accused of improvi:
dencé, because he patronises your own Abkari Department You ‘had
better go round tc any village during the harvest time. - Formerly there
tsed to be fried grains kept and sold to the villagers. Now, in every
village within fifty yards of such a place you will find two or three pot
tuls of this liquid, and whatever T give in grain, he takes, goes to the
shop, sells it, takes a drink and he is quite satisfied. - Now, he does that
only once in ‘a way and this brings to my mind the case of a man who wds
once prosecuted for being drunken and dlsorderly I was in Court and
the man was asked: ‘‘Kiu Piya”’? ‘‘Toddy? Four annas’’. Then
another man was asked: ‘“What did you armk?” ““Liquot ? Eight annas”’
Then this man turned to the Magistrate and said: ‘“‘Don’t you drink
occasionally? Why should I be fined and why shisuld you not be fined ?**
That is the position. A man occasionally treatd ‘himself to drink, he
cannot afford to do it evety day, and that is what is supposed to be
improvidence. 8o I sa¥y, do not appoint these gentlemen who do not under:
stand us, and I say it deliberately that they do mot underétand us. Bir,
the Royal Commission on Agrieulture came down to Madfas anfl 1 sent ar
invitation to the Ma’rqhesé of Lirlithgow to visit my village. 1 said tha$
# only they eame in their special train to the nearest railwsy statien, mll
of them should be my guests. I said I would provide them with moter
cars, dinners, suppers, etc. I said all I wanted was that they should go to
my villages in order to see their actual condition and that they should not
rely on reports or appoint gentlemen who work and collect evidence only
at hendquatters, but néver visit these villages. These men peep out of their
#alobnis or Bii'hages, and fird plenty of grase growing, and believe tha.t 8
8 be Trop. ' I gave them a challenge; I asked them te.oome- Jgpqwu;
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full well that it would cost me about Rs. 5,000. I did not mind this for
T should have done great service to my country if these people had come
there and seen with their own eyes what the condition of the ryot was.
I invited them to three places. “ Eight days later I received a mice and
courteous letter from the Marquess of Linglithgow signed by his Secretary
in which he said: ‘“We regret very much that our programme had already
been fixed and we cannot afford the time to do it, but we are quite sure
that the evidence produced by us is quite sufficient -to give us all the in-
formation that we want.’’ Sir, I have no time, otherwise I could repeat
the names of witnesses who were called before this Commission. You
will be surprised to know that not even three men were mmvited who
were actually doing the work of agriculture. The people they examined
were the arm-chair politicians who are always finding out what can and
what cannot be done like the Potentate referred to by my Honourable
friend, Dr. Ziauddin Ahmad, who,” when he was told that there was
famine raging in the country, said: ‘*What, can’t thev even get khichuri
for their meal?’’ Please do not appoint men of this sort. = We want
men who are interested in agriculture and whose daily work is in the
fields, and not these politicians, because they cannot give you any informa-
tion. We want men who understand agriculture and who can dovetail
agricultural theories into economic theories and who can find out the cause
of our economic depression. Do give us f{acilities to place all that we
know before them, come to a conclusion and then determine what to do
!and, along with that, provide facilities through this Bursl Credit Bank.

I quite agree with my Henaougable friend, Mx. Morgan, that it is a diffi-
cult subject. :

Sir Cowasji Jehangic: Do you want amothcr Royal Comymission ?

RBpjs Bahadur G. Kriehnamychatias: For God's soke ssye me from
Royal Commissions. I want a quie inguiry by mep who have no pre-
conceived motions of these things and who understand these things. . If
they have got sufficient material, they can geme to theip gonglusions. I
do not want a Committee at all, but some sgrt, of an inguiry if you have
got the result in your hand in order to determine what is the cause of
this economic depresgion. My friend, Sir Cowasji Jehangir, sitting . in
Bombay and having been bern with a goldgn spoon in his mouth, does
rot understand our difficulties. But T wn being ground down . . . .

Sir Opwagjl Jehangir: You are being ground down in a Rolls Royce

. Raja Bahadur batiar: But this car is lent by friends
like yourself. Well, Sir, that is my argument. I do support my Honour-
able friend’s amendment, but that alone would not suffice for our pur-
pose. You must find out what is the cause of the depression. ‘Sir, I have
got a great suspicion about the raising of prices. No ane is geing to
benefit by it. Of course, we may get s little more maney in crder tc
pay the land tex easily. But let me tell the House that the reising of
the price is not by ijself going to help us very much. All these reme-
dies that are suggested do not touch the real question and ¥ want that
that real question shoyld be investigated.

Hony. ' Caplain Rao Bahadur Chaudhri Lal Oband (Nominatea
- Non-Official): 8ir, by the word ‘‘rural” I presume the Honourable the Mover
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"¢ the amendment means ‘‘agricultural”’ and that he does not- mean to
: ’mplude money-lenders or village sahucars in his scheme.

' Mr. B. Sitaramaraju: Certainly not.

N
i

" resumed the Chair.]

[At this stage, Mr. President (The Honourable Sir Shanmukham Chetty)

Hony. Captuir Rao Bahadur Chaudhri Lal Chand: As I belong to a
‘community which is both rural and agricultural, I think I shall be failing
in my duty if I were not to say a few words on this most important
amendment. During the course of the last four weeks, so much sympathy
has been expressed by Honourable Members from all parts of the House
for the agriculturists that I think it my duty on behalf of this class, to
express our gratitude for the attention Honourable Members have given
to the poor agriculturist.

Sir, the object underlying this motion is a very laudable one. It has
been pointed out more than once, that the agriculturist is in a very pitiable
condition. The plight of the “agriculturist was very lucidly described by
my friend, Khan Bahadur Mian Abdul Aziz, the other day. The picture
that he drew and the description that he gave is beyond improvement,
but I wish to point out that he too was a little behind time in his deserip-
tion of the povérty and indebtedness of the zamindar. He pointed out
that the zamindar or the agriculturist owed a debt of 900 crores. The
inquiry, by which this figure was arrived at, was made about & couple
f years ago and, as the agriculturist is paying 25 pér cent.  interest,
- the debt must have gone up to something like 1,500 crores, and we
-should ‘not think of finding 900 crores only, but something more than that.
-He also pointed out that, in a sugar factory in my district, agriculturists
had to part with their sugarcane at the handsome amount of four annas
per maund last year. I think if he were to inquire about this year’s
figures he would find that they are getting even less than that this year.
The picture can well be described by quoting the illustration of two
brothers, one of whom has sugarcane crop and the other has not. The
brother who has the sugarcane crop takes 28 maunds of sugarcane in his
cart to the factory, and the other brother, who has no sugarcane crop,
takes 28 maunds of dry fuel wood to sell in the same place. The brother
who takes the sugarcane gets seven rupees only, while the other fellow gets
Rs. 14. That is the value of our crop. (Bhai Parma Nand: ‘‘Which
factory was that’’?) It is the sugar factory at Sonepat. It has been.
leased out to a private ‘firm on conditions ‘perhaps well known to the
Honourable Member. .

With your permission, Sir, I will cite one more example to give am
idea of their helplessness. There was a decree of Rs. 8,000 against an
- agriculturist: He owned 300 bighas of irrigated land. He was arrested
- and was brought to' the Court. In execution of this decree, he was asked
to show cause why he 'should not be sent to the civil jail. The statement

- that he made was very straightforward. He said *“‘I have to pay this
money. I have got 300 bighas of land, and leaving a ‘small portion for
* myself ‘and my. family to live upon, I am prepared to give away the
wholeiof it to’the decreeholder on sueh ferms as are allowed by the Land
Alienation Act, that is for 20 years. Thave got four houses, lef“me have
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two houses, one for myself and the other for my cattle and give away ‘two
houses outright to the decreeholder’. .He had some buffaloes and cows,
and he said: ‘‘Leave my bullocks alone to me and give everything else to
the decreeholder’’. After he had made thig statement, the decreeholder
was asked to-state whether he was going to ‘aceept his terms. :: The decree-
holder said: ‘‘These were the very terms which he was offering in:the
village. I do not accept the offer. I want him to be eent to-jail”’. The
result was that a.man of eighty years was sent to jail where he remained
for a couple of months and then came out only to die after a week or so.

An Honourable Member: A man of eighty years will never be sent to
jail.

Hony. Captain Rao Bahadur Chaudhri La] Chand: It is- on record
and I can give my Honourable friend a certified copy. Sir, con-
ditions are most deplorable. My : Honourable friend asks for a
rural credit scheme. Rural is alright, but .what :about credit? When a
man is 8o much indebted, how can you say that he. has any credit at
all? When you approach the Honourable the Finance Member for such a
man, he naturally, as a financier, will say: ‘‘I cannot provide for beggars
or insolvents’’. 8ir, there was a time when the Honourable the Finance
Member could be approached for relief. Now, his condition is, as was
described by a -Persian poet::

“Cho db az sar guzasht, cheh yck neza cheh yak dast.”

A man was in the mid-stream and water-had gone over his head. It:
was said, when water had gone over-his head, that it did not matter to
him whether it was one foot or 100 feet over his head. He is gone. So;
his condition is most deplorable and these remedies ‘will not help -him.
I am prepared to submit certain remedies and hope that the Government.
of India will be prepared to consider those remedies for-the help of these-
noor agriculturists as was -pointed out by the Honourable the Finance
Member. I propose to lay certain definite schemes in March next if Gov-
ernment would consider them. Probably my Honourable friend, the Raja
Bahadur, who calls himself an agriculturist and whose interests he has at
heart, will not be frightened when I say that one of the remedies is the
expropriation law, whereby the big zamindars should be deprived of -their
surplus holdings and the poor farmer of the Punjab or other places, whe
is’ wasting his labour on uneconomic holdings, should be given away the
surplus land. There may be other methods. You may call it Bolshevism:
or anything you like, but the condition of the agriculturist is such, as was
pointed  out by Mr. Abdul Aziz the other day, that he.should not.pay
his debt. What is the use of all these rural schemes on paper when the
agriculturist has his debt going up everyday. We should not.  approach
the Honourable the Finance Member for any relief to him. He cannot
turn the poor into:rich. The proper Department to be approached now
under these conditions is the Home Department. The Honourable Sir
Harry Haig should be asked to allow the suspension of the -eriminal laws
for two days. I am not suggesting any scheme as was put ferward by the-
“Honourable Mr. Jemes which would take five years. It will take only
48 hours, ie., only two days’ time. The Jat’s lathi will: disburden our-
millionaire friends of their syrplus -wealth, including: the money which:
they have deposited in foreign ‘Banks in the pious hope that,.with -the-
" change of ratio, they will ‘bting: back- the money to India ‘with profit.
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. -As pegards the -sympathy of the Honourable the Finance Member, we
are-grateful 1o him for the.practieal sympathy which he’showed td one
yependment. It was pointed out from this side that unless the- Central
Banks are put in direct contact with the RBeserve Bank, it will be diffioult
tof : the prdinary villager to approsch the Reserve Bank, and, as we hive
seen, the Honoursble the Finanee Member resdily. agreed .and anybody
van’ now. approach the Reserve Bank through the Diesriot Central Banks.
I do not know what is at the back of theé mind of the Mover of this
:wmendment, but he does not want that, in case of rural credit, the Reserve
Bapk should deal with individuals. -If the ‘Reserve: Bank is to deéal with
registered societies only, then there is provision that the Reserve Bank
will deal with district co-operative central banks and that will be helpiul
‘5 the peasant. I do not say that the disesse, that has been diagnosed,
does not require any remedy further than this. I say, a very drastic
remedy is required, but I do not think it is for a layman like the Honour-
nble the Mover of the amendment to put forward a scheme in this Bill
which will give relief to the agriculturist in this disease of his. He has
pointed out o the Government the necessity of giving relief to the agri-
sculturist, and he has put his case very ably and it is {cr Government now
to find out ways and means unless they are prepared to face lawlessness.
I-hope my Honourable friend will not press hic amendment further. He
has done a real service to the country by drawing attention in this way.

-~ Diwan Bahadur A, Ramaswami Mudaliar: Sir, I wish, if I can, to bring
the attention of the House back te the. real guestiop st igsue. I am
afraid, during the last two hours we have digcussed .verious things, but
ngt the motion of my Honourable friand, Mx. Rsgu. We. arg all' express-
ing sympathy on behalf of the agricultymst, apd Bome more loudly or
more eloquently than those who feel that they have some claim to spesk
on behalf of the agriculturist. Y there is apy doubt on the part of
Hoenourable - Members on the Treasury Benches, let me say that most
of us, whatever our temporary avocations may be, are agriculturists.
{Hear, hear.) I may be an advocate today, but everyone with whom I
am connected socially and otherwise is an sgricultyriss. I go back to the
village, all my relations are in the - village, my home life ig intimately
associated with the village, my entire family existenpe is copnected with
sagriculture. If any one were to arrogate to himsaelf that, because he
drives a pair of bullocks, he is an agrieylurist and mobody else can be,
I think it is a wrong claim. On behalf of the agriculturist so much
sympathy has been shown, but-the only two-suggestions that have been put
forward, one from the official side and’ the other from a doughty champion
of agriculturists from the non-dfficial side, are, first, that all debts should
‘be repudiated and, secondly, that the criminal laws of the country should
‘be -suspended for forty-eight hours.- I congratulate the Honourable the
‘Finance Member on the official advice that ‘was:tendered to him yesterday
-and on the non-official advice that hes been tendered to him today.
1 do not know. how far he will ‘be- heppy in dealing with these two
‘suggestions, but I hope that, when he gets up, bhe will giva his frank
‘views on these . two brilliant suggestions that have been made for the
relief of the agriculturist at this critieal: juncbuve. I cazimot . command
the "imagination to soar to such ‘giddy heights as my Honpursble friend
Mr. Abdul Aziz, or my Homourable friend, Captain ‘Lial Chand. '
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Sir, T said I would bring back the House to the . amendment with
vhich we have to deal. My Honourable friend, Mr. Raju, suggests that:

“The Bank shall st the earliest possible date and in any case within two years
rom thee date on which this Act comes mto- force, establish a Rursl Credit Depari~-

nent of ti:3 Bank.”

1 thought my friend, Mr. Morgan, threw some doubts on the wisdom
f this step. If he refers to the Bill as placed before this House, hd
vill gee that the principle of this smendment has already been accepted
)y the Joint Select Committee and by the Honourable the Finance
Member. Let me read clause 54 which deals with this question:
‘ The Bcnk shall, at the earliest practicable date and in any case within three
. . years from the date on which this Chapter comes into force,
Reporta by the Bank.  ake to the Governor Gemeral in Council a report, with
yroposals, if it thinks fit, for legislation, on the following matters, namely : )
(a) the extension of the provisions of this Act relating to scheduled banks to
rsons and firms, not being scheduled banks, engaged in British India

in the busiuess of banking, and
(6) th. establishment of a Rural Credit Department of the Bank etc.”

I want to ask the Honourable the Finance Member and the other
members of the Joint Select Committee, whether in the Bill they were
inserting this clause as & mere pious hope, whether they did not contem-
plate at some date the establishment of a Rural Credit Department, or
whether they were expressing their view that it may not be possible to
have such a department at all. And, if so, if any member of the Joint
Select Committee gets up and says that they were merely suggesting
that there might be an examination and report and that they were not
committed to anything further than that, I think it is a travesty of all
proceedings relating to legislation to seriously put forward a clause like
that. I cannot believe that any member of the Joint Select Committee
would have committed himself to this clause unless he visualised that
within a short period a Rural Credit Department will be an accomplished
:;ctor so far as the Reserve Bank is concerned. You cannot go behind.

at. ' .

Mr. G. Morgan: It says, ‘‘or the creation of other machinery"’.

Diwan Bahadur A. Ramaswami Mudaliar: Yes, the creation of other
machinery which will have the same objective in view, '

Mr. G. Morgan: Yes, quite.

Diwan Bahadur A. Ramaswaml Mudaliar: The Rural Credit Depart-
ment can be correlated to any machinery. My Honourable friend, t}ere-
fore, wisely did not press the detailed scheme that he had given notice
of in another. amendment. He has merely said that a Rural Credit
Department should be established within two years after the coming into
operation of this Reserve Bank. Whatever machinery you may suggest
for the object in view, it can be correlated with the Rural Credit Depart-.
ment. The machinery that is there suggested iz a machinery which will
have something to do» with the  Reserve Bank; otherwise the Reserve
Bank will not be called upon to report on that. Whatever machinery is,
suggested, whether you accept the pbrase ‘‘Rural Credit Department’ or
whether you ocontemplate some other machinery, I take it that “the-

' .
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members of .the Joint Select. Committee were thinking that that
machinery or that department would be a part and parcel of the
functions of the Reserve Bank. Therefore, Sir, whatever it may
be,-it is the Reserve .Bank that has to set that machinery into operation,
and, if it comes forward with proposals for legislation; this clause says,
the Government .of the day will be prepared to consider them. Now, my
Honoursble friend, by this amendment merely seeks to ensure that within
two years, after the coming into operation of the Reserve Bank, this
machinery will be set up and this Rural Credit Department will be
opened. He lias not tried to tie down the hands either of the Bank or
of. the Government of India to any particular. manner .in which this
Department shall operate. He has not suggested what funds should be
placed at the disposal of the Department; he has not suggested how
those funds should be utilised. These are matters which from now on
there will be three years’ time for the Government to consider and at
least two years for the Reserve Bank to consider; and within that period
they can well come . to an understanding on the subject. I {rankly
acknowledge that the creation of a (Rural Credit Department like this
with the functions that we have in view is a break from the traditional
funetions of Central Banks; there is no doubt about that. But conditions
in each country require special application of the principles of the Reserve
Bank; and I believe my friend was quite right in suggesting that in
Australia, where conditions are very similar to those in India, they have
established this Rural Credit Department and have made an innovation
in the principles under which Central Banks work. My Honourable friend,
Captain Lal Chand, was in some confusion over thiy idea of a Rural Credit:
Department. The essential idea of the work of this Rural Credit
Department is to see that the indebtedness of the agriculturist, the land-
owner, the wnan on the land, is reduced somehow or other; that, at any
rate, the oppressive character of the debt that he now bears will be
relieved to some extent. Let me immediately state that I do not expect
the Rural Credit Department to wipe out the 900 crores of debt or the
1,500 crores of debt which the agriculturists have. The resources at the
disposal of thé: Rural Credit Department are bound to be 'very small;
it may be three crores or it may be five crores at yjhe mogt. I do not
for a moment visualise that this Rural Credit Department can command
sufficient credit, can command sufficient funds, to wipe out agricultural
debt altogether. But that is not our position. In no country in _the
world where similar functions are taken up, either by the Rural Credit
Department of the Reserve Bank or by special State Banks inatituted for
the purpose, is it the case of the authorities who organise these things
that the entire burden will be wiped out. What happens ig this. Loans
and credit are based on competitive terms; and if the Rural Credit Depurt-
ment comes forward and with a well organised scheme tries to reduce
indebtedness in some areas, the level of interest will immediately come
down; and that is the important factor with reference to the working
of the Rural Credit Department. We have not suggested that the Rural
Credit Department can or will wipe away this whole debt, and I can.
show %o my Honourable friend, the Finance Mepiber, that in other
countries, where similar organisations have been established,. that is the
fonetion which hLas been satisfactorily carried out by this Department. '
I' admit that there is no analogous provision extept ih Australis with’
reference to the Reserve Bank working out these functions through a
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Rural Credit Department. But take the instande of the p.rovinci‘al
mortgage institutions in Austria or similar banks in Italy or America or in
some other countries. What has happened is that through a seystem of
credit given by these mortgage banks the rate of interest all over the
country has béen reduced and it has, therefore, been,” indirectly at amy
rate, helpful in reducing the indebtedness of the peasantry of the land:
Sir, we want to correlate the activities of the Reserve Bank through the
Rural Credit Department with the land mortgage banks that may be
established in various provinces. ‘It is true that, under the provisions of
the Bill, the co-operative system has come into orgahic telation with the
Reserve Bank, but the Reserve Bamk can only deal with :short term
credit, so far as the co-operative system is concerned. With the land
mortgage bank the terms will be different and the basis will be different.

My Honourable friend, Mr. Morgan, told us the story -of how the
co-operative credit system was an utter failuré in Bengal. I wonder
whether Bengal can produce anything successfully except Law Members
of the Government of India. (Loud Laughter.) At any rate, their only
successful industry is the production of very excellent Law Members for
the Government of India; and I should like to take this opportumity of
congratulating my friend, Sir Nripendra Nath Sircar, and the authorities:
who have chosen hiim on the very excellent appointment which they have’
just now announced with reference to the future Law Membership of the
Government of India. Sir, my Honourable friend, Mr. Morgan, suggested
that the co-operative system in the Bengal Presidency was very defective.’
That is not our experience of co-operative systems in different parts of
this country. I do not think that either in Madras or in Bombay or in
the Punjab the same charge can be made as my friend, Mr. Morgan,
chose to make about the co-operative system in Bengal. I do not know-
why it is, but, as I said, various departments have come under simnilar
strictures so far as the Bengal Government is concerned. 1 think it was
only a couple of years ago that the jail administration came in for a-
very large amount of criticism; but we should not be obsessed by the fact
that in Bengal there are no proper co-operative societies or that there is
no possibility of land mortgage banks. After all, this amendment does
not compel the Reserve Bank to come into organic connection with every
land mortgage bank in every Presidency. It will have some tests, it will
have some consideration, as to the statug of the land mortgage bank, its
efficacy, the way in which it works and whether the Reserve Bank should
come into contact with it or whether it should leave it alone. There is
no provision making it compulsory for the Reserve Bank to come into
correlation with a land mortgage bank or co-operative society whether it
functions satisfactorily or not. As a matter of fact, we have asked the
Reserve Bank to come into correlation with co-operative societies in an
earlier portion of this Bill and that can only be done if the Bengal
societies come up to a certain level of financial and administrative
efficiency; and, therefore, there is no point in suggesting that in some
provinces these do not function satisfactorily. I take it that the land
mortgage banks will be asked by the Central Bank to apply certain definite
principles with reference to the way in which they take mortgage on '
lands: I can well understand a land mortgage bank being asked to give
credits on land mortgaged only on the basis, for instance, of amortisation ;
that is to’say, that the interest merely should not be paid. but that, by
8 system of equated paymonts, the whole of the debt taken by the pro-
prietor on the mortgaged land should be peid up in a period of years.
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That is how it has been done elsewhere, and if it is done, there will be a
certain amount of liquefiable, if I might use the word, debentures or
liquefiable assets in the hands of the land mortgage bank, which in its
turn may come into correlation with the Reserve Bank finances. That is
how I expect the scheme would work, but I am not here to develop these
details; if time permitted and if we were discussing the actual schemeé
iteelf in connection with this Bill, we can do that and we can lay down
certain principles with regard to the mmethod according to which this
Rural Credit Department can work. But I am not called upon to do that
a8 I said; and I do venture to think that this is one of the important
functions of the Central Bank, which alone can help the agriculturist and
remove some amount of the burden of indebtedness which is now oppress-.
ing the agriculturist. What is it that he is now suffering from? Honour-
able Memnbers with an intimate kmewledge of agriculture have suggested
various things; but the thing that he is most suffering from in these times
of depreciated prices is the fact that the interest that he has to pay on
his mortgage swallows up every little production that he can make out of
the land. The prices have fallen down; there is not that margin between
the prices that he can get for his products and his own comfortable
existence, that he can pay out the interest. It is true that, for the time
being, the moneylender is lying low: even that he is not doing if we can
believe the story that has just been related by my Honourable friend,
Mr. Lal Chand. Therefore, it seems to me that the only way of redeem-
ing the agriculturist is by placing at his disposal some system of cheap
credit; and I venture to think that, by the establishment of this Rural
Credit Department, you would have taken some littl= step, though not
the final step, to try and bring within his grasp this system of credit.
Sir, I support the amendment,

The Assembly then adjourned till Eleven of the Clock on Thursday, the
21st December, 1938.
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